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LOK SABHA
Wednesday, March 29, 1967/Chaitra 8,
1889 (Saka)

———

The Lok Sabha met at Eleven of the
Clock

[Mr. SezaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS

PL 480 Funpds nsed in Elections

+
*105. Shri H. N. Mukerjee:
Shri Indrajit Gupta:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have made
any investigation into the charges
made by responsible public leaders
that PL 480 counterpart funds had
been used in the recent General Elec-
tions; and

(b) if s0, the findings thereof? i

The Minister of Home Affairs (Shri
¥X. B, Chavan): (a) and (b). Govern-
ment have recently ordered the
Intelligence Bureau to make inquries
into the allegations that in the recent
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Beptember, 1968 amounted to Rs. 41.54
crores while the Indian Government's
charge in regard to our Embassies
and Legations never exceeded Rs, §
crores a year, and the expenditure
of the United States Information
Service had come to Rs. 18 47 crores
while our entire broadcasting system
never costs nearly half as much, may
1 know 1if, in view of this, enquiries
would be made of the American
Government, so that they give us
details 1n regard to the expenditure
which they have made out of these
PL 480 funds?” Otherwise this pro-
posed investigation about interven-
tion in our elections would be infrue-
tuous.

Shri ¥. B. Chavan: I thought this
was & limited question about making
enquiries mto the use of PL 480
money in the general elections. So
far as the general way of using
PL 480 money is concerned, that is a
matter about which this Ministry is
not in a position to answer imme-
diately. Naturally, this is a question
that the Finance Minisiry will have
to look into. The particular question
that is before the House today Is
about the use of foreign money in

the Government has asked the Intel-
ligence Bureau to look into.

Shri H. N. Mukerjee: May I know,
if Government’s attention has been
which

PL 480 funds being spent for elec-
tions in North Bombay where Mr
Krishoa Menon was a candidate and
the faet of certain photographs in
American papers several years ago
been supplied by PL 480
American agencies to those who were
contesting Mr, Menon?
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Shri Y. B. Chavan: I have not seen
this report.

Shri Indrajit Gupta: I am glad to
hear that an enquiry has been order-
ed. In giew of the fact that it has
been stated in this House and not
been denied, as far as I know, by
the Government that an amount of
about Rs. 30 crores was withdrawn
by the American Embassy from the
PL 480 funds just on the eve of the
elections, may I know whether there
is anything in the PL 480 agreement
itself which actually prevents our
Government, despite any desire it
might have to make an enquiry, from
actually finding out -how this money
was spent?

Shri Y. B. Chavan: I cannot either
accept or reject this particular state-
ment, because this js not a matter
with which the Home Ministry is
directly concerned. But if the enquiry
discloses anything of that nature,
certainly I will be willing to place it
before the House.

Shri Indrajit Gupta: That is not
my question at all. My question is,
whether under this PL 480 law any
agreement which is made prevents
the recipient country from finding
out exactly how the funds are spent
in that country by the donor coun-
try. If that is so, the whole inquiry
will be infructuous.

Shri Y. B, Chavan: I will require
notice to answer this particular ques-
tion

Shri S. M. Banerjee: I wish to
know whether it has beeen brought
to the notice of the hon. Minister
that during the elections or before
the elections, just in the month of
December, a sum of Rs. 30 crores or
Rs. 31 crores, which is an abnormally
big amount, was withdrawn by the
authorities who were responsible for
operating the PL 480 funds; if so,
whether this was done to finance
some individuals or political parties
during the elections? If that is so,
may I know whether the Finance
Ministry or the apparatus of the
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Finance Ministry have instituted any
inquiry; if not, whether this will form
part of the inquiry by the Intelli-
gence Bureau?

Shri Y. B. Chavan. My answer is
the same.

Mumnafag: I a2 s
faoer ST gATR |t At EYo Yo FmTAT-
I I I AT AT § F dro
THo 480 &F 31 FIUS TTX HiI THTSHE
®X gt fFar ok ag 9w e
THRTE & #9718 f9w ow & @v
FLAFTE !

Shri Y. B. Chavan: I have no in-
formation about what Shri T. T. Kri-
shnamachari said.

Shri S. M. Banerjee: Sir, the Min-
ister of Finance also should have
been here. This question relates to
the Finance Ministry as well, Sir, I
want to know from you whether this
Cabinet functions collectively or not?

Mr. Speaker: That is a
question.

Shri Swurendranath Dwivedy: Does
he deny that Shri Krishnamachari
made any such statement or is he not
aware of it?

Shri Y. B. Chavan: I said, I do not
know about it.

Shrimati Tarkeshwari Sinha: Sir,
the ex-Finance Minister, Shri T. T.
Krishnamachari made this statement
at the forum of the AICC meeting.
Does the hon. Minister say that he
was not there in the meeting or did
he not hear what he said there? Why
did he not ever think it desirable to
discuss this matter with Shri Krish-
namachari?

separate

Mr. Speaker: He might have been
there but he might not have taken
any serious notice of what he said.

Shrimati Tarkeshwari Sinha: Sir,
when a responsible person makes
such a statement is it not desirable
to discuss the matter with him? Has
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anybody discussed this matter
him?

with

St ST ETAeSIA : F GTo T o 480
FIF W T AR T FL A F
T B fadi & 37 2eF H @
o T # AR R UT 93 T JeqH
Fas & fir 42 ferstar &= gTer 5 Wi
Y ST FT ST AT FT ARAFT AL
& @rg ST Fro WTo 480 FT HL grar
g 7z aww 991 & I fergwam A
R & gam & fau oiw FE@ F
FITTTT & HIAT &I TGN A0
F T ?

Shri ¥, B, Chavan: I would agamn
like to make thig clear to this hon.
House that the operation of the whole
PL .480 is a separate question alto-
gether, the details of which I just
cannot give like this. Certainly it is
a legitimate question, and if asked of
the Government with proper notice
somebody coulg give the necessary
information about it. I am concerned
here with certain allegations about
the use of such money in the general

elections. I am trying to confine my
answer to that particular aspect.

St TR GIAES : WEOH WA,
T A9 qAT AEY & | X A g HaAY
AP aafag 1 AT ag g g &
S WIS g AT GT qg FREH T & 5
J FIE AT WEEEAT g, Lefoad
A & ga ¥ i 7w /i fZar g
GaT ag eq & ar fe o 18 /et
FT 48 Fa4 & fag Far< € fF o TTo
480 HIF F FUT ATg TS STA! A &
ST A% T G & wOAT v
A ¥ gawr feaw feae fegmam
#Y gTETT F AEY 3T § ar ag fema
Far?
Shri Y. B. Chavan: Whatever mat;
ters wil] be disclosed in the course

of the Inquiry, certainly they = will
have to be looked into carefully.
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sty fedt @ 77 wAW TG
IAFT | 48 Tg @ & [F Glo Teo 480
# 48 1 g uw dar ? %
fm o< wroET #1 fmaw A 2 aw
=vex ¥ fa za st & foraer | 7K
Tz wTHET FEAAT GIET F A A |
gz 39T FFAT g | SHT A # AT
st Qf93

st ngaTE S 2 { A
F1E | TR a8 awad faar g, ased
FT FATT FAT 2 qHFAT & 7

st wy fom@ ¢ SR FATT g8T
2 fF T HEQFT AT @ T4 ATIH
AT T ARG E !

Mr. Speaker: The hion. Minister
says that a number of hon. Members
have asked supplementaries on the
question whether the Government of
India has the authority and power to
inspect their accounts. He says that
he ig not prepared to answer that
question now.

shri J. M. Biswas: I want to know
from the hon. Minister whether a
fund of Rs. 6 lakhs was allotted from
the PL 480 funds for Purulia district
and the Chairman of that PL 480
fund was the late Shri Sudhir Chan-
dra Ghosh, a member of the Rajya
Sabha. Will the hon. Minister kindly
bring to light the position of that
fund? I am asking this question be-
cause the information that we have
received is that there is no account
of that fund and it is understood that
the entire fund has been spent for
election purposes. Will the hon, Min-
ister apprise the House of the posi-
tion of the fund?

Shri ¥. B. Chavan: I would again

- mention that these are specific instan-

ces that they are mentioning which
need to be looked into. Without that
how do I answer the question? The
very purpose @t the original question
was to start an- inquiry about it. The
inquiry has been ordered. And even
before the inquiry has been started I
am asked o give specific informa-
tion and opinion about specific
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smounts which it is difficult for me
to give,
off ww ferd : we Qo R ow

#zw Rfade =y % wriargt o<
wgt wyw £ o aw o wrrey X wwA WY
wrearey feat ar fie fggemr A -
Ay 3 ot Fedeft qu g, wid o Two
480 ¥ wragw v frd Wk I «
A% A ¥ gF Ivwea Qg wiw weaA
firary ¥ wwrw ¥ ag wfsive Y wag
wfer & T W Fe w) war sTdR |
& g wielt & ot g e v Ied
TR T g w1 N vt s §
g damrgwr & 7

8hri Y. B. Chavan. Certainly,

the
Minmster did discuss this

ggéz
;

£d
)
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for winning the elecdions in the
eountry?

Semsp hon. Members: No, no.

Mr. Speaker: It does not lead us
anywhere,

off frw WX WY ;. YOAT wTEAT
gfodioqme asoMNYfomag &
| T B T ATy ¥ qR@are Al fed
[ &, o fiew o & g worret wnform
1 g% geear 7 &7 & Wl s
e o e e et
T WTOET T ¥ a7 ITH A Frae F
| v v ¥fier vz ¥ ol enfore
EOOET IF 9T TAIT W4T fro qHe
480 TT 7 T e fawelt § W2
W e g WA & gend

Mr Speaker: You are making a

1

oft Twdwe aew : § et W
¥ wrAaT W e W O g W Wt
¥ qet wgey W qgt § fe wwler
FTCH W ¥ o qwo 480 wT
o= qgt ¥ Ity o ey & o
wiitg o foar v ¥ ? afx gf, s v
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Mr, Speaker: Order, order. Ques-

tion No. 110. Bhri Biswanarayan
Shastri,

fadr folfgl gro wwer ¥t o
"R
+
110 ot favwaromer areoh :
ot Je W SO

W qE-wd Hdt 78 Ty W FW
<1 fr

(%) war g aw & i fralt faiiy
T O A ¥ Wl Az qav g & st
Fwgu g

(w) v ag o § fr i &
A I FE FaaTT FET T
firarar ;

() afx g, o faodr & wfi=t
IR feaaT e fear i freft
g WY ;Wi

(w) s afafafaa) v Twt &
ford war wrdarft W & ?

is very unfair. Allegations mw L

gartie. Pussibly, you can make

N n
allegations against this . this (7) wwafe & w5 a™-
party cun mike. llegations against  fOR ¥ AR Wk @ g A gt
ofher parties, ... (Interruption). t 13 A ¥ R A,
Skri V. Krishnamsoorthl: She has  T® ZTCTUEET q6T 76T WX Terare
made allegations against our party wyal W 9T ¥ W 9,079 w9
{Interruption). ﬁ tlﬁ wré '“htl
Shrimati Tarkeshwarl Sinba: It is

wrong statement made by the (w) o fadifigef o wftrfiefit
;a:.”m....uwmbf R ¥ e @ ww e
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T § 9TH @ a9 AT AT HT
A FATIAT gRaw &fawi A aww
1 FIEAT wIET

Shri B. N. Shastri: There are three
constituencies in Mixo Hills—Aijal
East, Aijal West and Lungleh. So
far as my knowledge goes, only one
candidate filed his nomination from
two constituencies and he was return-
eq uncontested from both the consti-
tuencies. The election could not be
held in the other two constituencies.
May I know from the hon. Minister
as to when election in the other two
constituencies will be held?

Shri Vidya Charan Shukla. Tt is a
matter for the Election Commission

to.decide.
Shri Swell: The other day the
Home Minister confirmeq in this

House that g good number of Mizo
rebel prisoners escaped from Aijal
Jail. Soon after that there was a
news report that more of these rebels
had escaped from the Silchar Jail. Al-
most every day we hear of incidents
in Mizo Hills ang even this morning
we get the news of a police inspector
being murdered right in the heart of
Aijal which is the hub of our secu-
rity activities. What I would like to
know from the hon., Minister is whe-
ther it is not a fact that in the wake
of this regrouping of villages in the
Mizo Hills the activities of the Mizo
rebels have intensified and increased
and that this masure, rather than
achieve the objective of breaking the
backbone of the rebels, is making the
Mizo people even more resistant and
rebellious.

Shri ¥, B. Chavan: It is a matter of
assessment - of the situation, Pcrson-
ally, I do not. take the view that the
hon. Member is inclined to take.
This regrouping system was intend-
ed, ag a matter of fact, to make the
backbone of the resistance movement
as such, and if we patiently wait for
sometime more and see the regroup-
ing scheme through completely, I am
sure this will be found to be success-
ful,

MARCH 29, 1967
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st 5o qYo zawit : 3T 4F oA A
& 5 g e § arT Qereed 3
e st fF 23w & g fg s @ &
AR qrEadia &< [t aEi &Y
foste &7 & fou weamr § 7 zad
nfafaa f g st ST s g &
T fga ofre %, 9t fF faasit ag-
afee &, wadde g & fag sa saie
Fr fEfaga =t g 5@ F fag
wET SEl &1 91 fF var-giaada &
a1 #IT gaR ot dfig @ g S ae
sfe, ST IBT AT FT GAY F7 anET
F g FO & 919 99 g fazig ¢
AT &1 # g F @1 A}
@A g ? -
Shri Y. B. Chavan: The hon. Mem-
ber has expressed, in the first part
of his question, an opinion as . to
whether the talks with the Naga
rebels have encouraged the Mizo
rebels. I personally do not take that
view. About the other part of his’
question, whether we can rehabilitate
ex-servicemen in the Mizo areas, it
is a suggestion which had been con-

sidered before and tried to be imple-
mented in some way. But it has not

.produced the results very favourably.

Even then, it is a suggestion which
can be kept in mind.

Shri S. S. Kothari: Are there mili-
tary operations, and, if not, can we
not have full-scale military opera-
tions? PR g

Shri ¥. B. Chavan: As I said, cer-,
tainly there were military operations
also. But these military operations
cannot be of that nature that we can
have against enemies. ‘There are
other things also which I mentioned_.;
We must not forget that the Mizo
people are our own people. )

Shri Hem Barua: Sir, the Mizo
rebels have intensified their hostile
activities of late with arms and
ammunition procured from Pakistan
and it is also reported that the Mizo
hostiles are having their training in



-
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guerilla warfare in camps inside
Pakistan territory organised by the
Pakistan authorities and, unfortu-
nately, our civil administration has
not extended so far into 700 villages
in the Mizo Hills district, In the con-
text of that, may I know, since Pakis-
tan has been actively encouraging
these people to subvert our sove-
reignty, why is it that our Home
Minister has not considered it desir-
able to tell the Pakistan authorities
that they should demolish these train-
ing camps inside their territory and,
if that is not done, it will be the pain-
ful duty of the hon. Home Minister
to ask our Army to march inside
Pakistan territory and destroy these
camps there? We should be firm
about it.

Shri Y. B. Chavan: I wish he were
the Home Minister or the Defence
Minister today to decide that.

As I said, we certainly have taken
notice of this and have continuously
brought this to the notice of the
Pakistan Government which has, un-
fortunately, denied this fact. In these
matters, ultimately, we have to win
over our own people and establish
peace there. You just cannot start
a war on such counts.

Shri Hem Barua: Sir, I was com-
pletely misunderstood. I did not want
the Home Minister to start a war on
our people. I wanted him to start a
limited war on Pakistan.

‘Shri P, Venkatasubbaiah: Just now,
the hon. Minister stated that re-
grouping of villages has got a socio-
economic impact on them. Apart
from that, may I know whether suffi-
cient precautions have been taken to
end the infiltration of the Mizo rebels
in the villages and to avoid troubles
there and, if so, what arrangements
are being made in that direction?

Shri Y. B. Chavan: The Mizo re-
bels also belong to the people. It is
not a question of infiltration. They
are from the people, That is the main
point that we have to take into ac-
count,
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ot STETq T S et &
g o & fasie § o fagg A
MTEAr @51 & IaE! AFA F Ay T
FrmaEsum e §? aa @ # 98
Y st =gt 2 iR wifsar & ag
GAATH AT FT AT &7 &

faeg o gt 4 ¢

=l TEAATE FEGIT - TAFT AL
ar g fear mar &\ faeger fawda ar &
g1, T FIE F TG Y |

Mohit Chaudhuri Espionage Case

*111. Shri S. M. Banerjee:
Shri D, C. Sharma:
Shri S. C. Samnnta;
Shri Madhu Limaye: .
Bhri Indrajit Gupta: #
Bhri Atal Behari Vajpayee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the inquiries into Mohit
Chaudhuri espionage case have been
completed; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) The inquiries
are still in progress.

(b) Does not arise.

Shri S. M. Banerjee: It has been:
brought to our notice that in the
case of Mohit Chaudhuri and Sunil
Das, a case of espionage, one of the
ex-members of this House from West
Bengal, who has fortunately been
defeated this time, was involved. No
action was being iaken either by the
West Bengal Government—not the
present West Bengal Government but
the past—or by the Centre. I want
to know whether an inquiry is being
conducted by any Central machinery
and if so, what is that machinery.

Shri Y. B. Chavan: Is he mention-

ing Mohit Chaudhuri’s case or some
other case?
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Bhrl 8. M. Baperjee: The case of
Mohit Chaudhuri and Sunil Das in
:Idchl(r.&tulnﬂhuhmh:wlw

Shri ¥. B. Chavan: He has made
a mention of Mr. Atulya Ghosh. There
certainly was a forged document that
was being circulated. Even the
Pakistan High Commissioner has said,
that it is a forged document; they
have contradicted this document.
+(Interruptions).

oft Trrlwe gw ¢ AT gEr 3
T sqaeqT ST AT § |

Shri Hem Barua: On a point of
+order.

Mr, Speaker: He has not even
answered the question. lLet him com-
plete the answer,

Shri Hem Barua: It is sub judice,
Therefore, he cannot say like this,
‘That is my point of order.

Shrli ¥. B. Chavan: I am only
-giving facts which are known public
“facts,

As far as the machinery of inquiry
is concerned, it is the West Bengal
~C1.D. which is making this inquiry.

Shri Madhu Limaye rose—

Mr. Speaker: Let him ask his
:second supplementary.

Shri 8. M. Banerjee: I want to
"know whether it is a fact that the
present Chief Minister of West Bengal
thay already approached the Central
Government because this inquiry
'which was being conducted in Wes:
Bengal could not be completed
ibecause of many restrictions imposed
by the threatening attitude of one
oof the ex-members of this House on
witnesses and so on. They wanted
that the inquiry should be done by
the Centre. When this guestion was
raised, an assurance was given in
tthis House by the ex-Home Minister,
Mr. Nanda, that it would be a proper
4dnquiry; the present Wome Minister

Oral Answern MARCH 20, 1967

investigating the
matter Wherever those Police
authorities, the West Bengal authori-
ties, want co-operation from the Cen-
tral agency, it can always be made
available,

oft TrvdTw arw : sqEeRT W AW
TF WO &, WeUW HgEd |

ot wy feml s smAET BT R .

Mr Speaker: The hon. Member is
atting his chance next,

ot oy formndt : & garw T qeAT
£ | g & SV 331 g | S
7wl gt T § 1 X
qealt T g §, qRL A ey Y v |
AT AEA B 1o g AT oY qrdt wngw
F1 R 7T T8 A W@ IR W
AT A G | TR T TR ATRTEA
fear o1 f& wa ¥ wEC WifgE
S geter 2T TG EY St Q9 e
Rt igmr s M ag w & 4
qg srvaraa fxar mar § | vafag el
aTga %1 ware fawge dhw aurer ar st
IaET &% IO AT wifgd o e W
7 ¥ a1 § IAT GO WT §T Y
2 7 wrax g =i agw yw ag fE
T ¥ g I R o Fed o
foat Y | AR wwa WY frwr TEwr
ST X F7 | IF wmere ¥t g gelt
wifg 1
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ot wo wye frundy : A7 qwiT wrw
writ § | o9 Wy 3y e o7 fs
e % witdy goere § st wieg
w1 wwil wT ware w1 fe faw dmc W
T Wwlw ¥ @ ¥ 9w 3@ g@X I
TRGAT 9T | S FIT A 6 £ @
3 | xafig wx 7% FATw A ST@T ov
wwar §, wifw &7 & 7 & qanfew agr
WATTSFHF @ &

Shrl 8, C, Samanta: Is it not a fact
that Shri Mohit Chaudhuri . , ,

ot 7y ford : wow AT, @
YT *T AATAT AT ALY 1 W Y AR
TR e st RE
Mr. Speaker: This is a point of
order which the hon. Minister would
not be able to answer. It is for the
Chair to decide on the point of order.

Bhri 8. M. Banerjee: Will you
kihdly protect us against the Home
Minister?

Mr. Speaker: I have called Shri
S. C. Samanta,

Shri 8, M. Banerjee: On a point of

Mr. Speaker: I have called Shri
S. C. Samanta. He can raise 1t after-
‘wards,

Shri 8. Mi Banerjes: A solemn
assurance had been given here. Do
we take it them that al] those assur-
ances are hollow?

Mr. Bpeaker: Now, Shri S. C. Sa-
manta.
off TrieE aaw - wsIw AER,
¥ sreqT & T T w7 gRT ? 9
W A g A

ghri §. C. Samanta: Is it not a fact
that Shri Mohit Chaudhuri was an
office-bearer of some Congresy Com-
mittes in Bihar....

Sarl gurendranath Dwivedy: Biv-
ghbhum.
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Bhri 8, C. Samanta; Wil the non.
Minister tell us why the Central
Government are not taking the res-
ponsibility on themselves?

Bhri Hem Barna: He 1.as married
six girls.

Shri ¥. B. Chavan: Again, certain
allegations are made. I do not know
how I can answer about some specific
allegations. When the invcstigation is
on, how am I expecteq either to ac-
cept or to reject these allegations?

Shri 5. M. Banerjee: (et the Homs
Minister do it. Let the Central Gov-
ernment do it.

ghri Y. B. Chavan: We are duing
it. The CBI is doing it.

Shri 8. M. Banerjee: What j- the
fear now? He is nn longer a member
of the syndicate,

Mr. Speaker: The hon. Min.ster
has raid that he is not prepared to
accert or reject the allegauons. It
is still inquired in*~ and,
therefore, he is not in a vus'tion
either to accept or reject the alle-
gations. When the inquiry 11 going om,
what can we expect him to *y?

oft vy form® : weaw wgew, & 4y
st wEeT & qg S g e
ITET ST O awi Y i mr iy
gt T X v fagdt v & ol
e wlY, wgew ¥, W forlt o, foredt

wg e v

‘Again, 1 do mot kno~ whose
influence he wielded and utilised
to get his industrial licence app-
lication recommended by ihe
State Government and how In
less than g year or 8o he obtained



m.mﬁ
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to be

laid on the Table shall be duly

authenticated by the member

thenticate it and lay it on the Table.

mmmahaﬂdbeukdto&ubnu-

Banerjee: I rise on a

L1

oft wy fomdy : sty

&wrc g
oft vy fomd : wrelw ewe, off
wreff, ¥ oft ane oY £, ¥ feogjwr €

M. Speaker: It is all right.
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frmhroRe i ¥ ol s o
W & gy @ wnht §, o) gedi WY oy
aiwwd w1 gusfisere § fe 5 wen-
Wweng @ qeeerad 1§ g fag
&are g s AT T o fifeg

ghri 8. M, Banerjee: What is your
uling?

oh wy fomd : wew wEET, W
w v v Gifag fir g temaw wee-
T T T @A

Mr. Speaker: Let me
-otl}erpointo!ordarnm.

oft v Ty X EEE § oW
w7 19 Wk §, ot 7% wrews § e T
e srarer fear o ok 3ad fag @
o WTTET FEEar W wET gt § )
w¥ft ¥o wRTE A A Afgy el
®I< giw aw w1 o foar A
st wYew ¥ s far wan, @Y SRR
ok Iww O Ty gy ey fe aife-
warf gr€ Wit & ag wyr & fe 3 amely
FRAW ¥ WX TEN T I § w6
foxz frar § 1 & Godew WO W §
& ot wn, gferrhd, @ @,
wgoarRm @@ w
Y X T R W T g S
o fear ad, wfew @ w1 A fer
a X ¥ A e R R
‘Ighew Wl ¥, qfeem § W
wfefirz w1 Iew g w=ft & gy ¥ &%
Fwwar g1

0 59 el = R X oww
w7 Fere aft feam & 1w e gk
‘SEETE ST i g ?
[ Wl W T fn ag TRy O
Haffimammyn

o} wEeRR e : § R T
-~

hear the
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Shri Infrajit Gupta: My question
arises out of the point of order which
Bhri Yadav has raised. About g week
or ten days ago, & spokesman of the
West Bengal Government told the
State Legislative Council that in the
matter of this document which the
Home Minister has said is a forged
document—here I have got a copy
with me; it has been circulated wide-
ly—the State Government had asked
the Central Government whether they
should proceed in this matter or not,
and they were awaiting a reply, but
no instructions of any kind had
reached them from Delhi. That is
why I also want to know whether in
this matter concerning a document
which purports to be a letiter from
the High Commissioner for Pakistan
in Delhi addressed to the Foreign
Minister of Pakistan containing very
serious allegations about their connec-
tions with Shri Atulya Ghosh, he is
really interested in an inquiry being
conducted into the genuineness or
otherwise of this document either by
himself or by the State Government.
Or is he simply going to be satisfled
by the denial of the Pakistan autho-
rities who are bound to contradict it
anyway? They are not goifig to admit
that they have been doing this.

hiss been sent.
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basic inference is that this
document.

&, soft Wt W ¥ Y §B WA
faar T 99 w1 gy v fawrar oy e
for sfeaal & faeg e & o
& o ot Aw Y gwr & g v §
7 ¥ faeg ot fediw wrw fear ==

& g sy F # wgd ? Wy
w wray ¥ off wgew W w1 A W
 yhfag e ag AT v @Y &
av wiwsy ¥ oY sere arger ¥ fafesa
WO & Fa WY FTETC g A Fawr
T v ot Wi fedw are fear s &
TN ST F A T WY
ft ?

Shri X, B. Chavan: I am afraid the
hon. Member has not understood what
I said. It is not a question of using
this document against a spy or espion~
age activity. It was a question, if as a
result of investigations arrests are to
be made for the forged document,
whether they can make use of the De-
fence of India Rules, and our answer
wazs “no”. Certainly we have the
forged document. OQOur idea was
not to make use of these powers in
respect of espionage activities, that
was not my intention.

Sbri Krishng Kumar Chatterji: On
a point of order, under rule 43 which
readg like this:

“In matters which are or have
been the subject of correspondence
between the Government of India
and the Government of a State, no
question shall be asked except, as
to matters of fact, and the answer
shall be confined to a statement
of fact”

ot rg foed it & R At
@R foe ¥ ofyg Pt vt
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Shyi Krishna Eamier OChatier)i: My
point of order ig this. This Iy the
siabject matter of correspondence:
between the Government of India and
the State Government. After -the-
statement of fact given by the hon.
Minister, are they entitled to go on.
like this?

Mr, Speaker: After all, if the
Minister does not want to give out any-
gecret correspondence, he can say so,
Nobody is foreing him to dispose it.

Shri Basu: Has the
police interrogated Mr, Atulya Ghosh.
on this subject; if so, with what
result?

Shri ¥. B. Ohavan: The investiga-
tions about this document are going on
in thiz sense that we are pro
on this basis that it is a forged docu-
ment.

st wu fewdt @ &1 Oy WAWY
imi'tt?“? H
sft gmewATY W wART AGT

s E

Our preliminary inguiry shows that
it 1s a forged document, Even the
internal evidence of the document
shows that 1t is a forged document, but
it does not eliminate further enquiry.
If in the course of the enquiry, some-
thing else is proved, that also will have:
1o be taken note of.

8hri Jyoiirmoy Basu: He has not
replied to my question. Has Mr.
Atulya Ghosh been interrogated by
the police? It is a specifie, direct ques-
tion. I am entitled to an answer to my
question

Mr. Speaker: He has answered al-
ready.

Shri Jyotirmoy Basu: If you con-
cider that an gnswer, I am very help~
less,

Shri ¥. B. Chavan: I will answer
this, becsuse Mr. Atulya Ghosh him-
self wrote t0 me categorically stating’
that it is a forged gocument, and he-
has askeq for further investigation.

8hrl Jyotirmoy Basu: Why is the
police not interrogating Mr, Atulym
Ghosh?
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Shrl Surendramath Dwivedy: After
a full-dvess discussion in this House
about this matter, a definite assurance
was given that this inquiry would be
econducted by the Central Government,
through the agencies of the Central
CGovernment. As I understood from
the replies of the Home Minister, cer-
tain cases are being inquired into by
the CBI, and other cases are probably
being inquireq into by the State Gov-
ernments. I want to know, therefore,
which is the particular case of espio-
nage which is being inquired into by
the CBI and what are the other cases
against this particular gentleman.

Shri Y. B. Chavan: There are many
allegations. Espionage activity does
not consist of one particular act; it is
the conduct of a person in the course
of many years. The whole thing is
to be gone into and it is the respon-
sibility of the CBI. They can take
the help of the local CID also when
they need.

Shrl Surendranath Dwivedy: Are
there any other cases against him?

Shri ¥, B. Chavan: The important
point to understand is that the espio-
nage case vconsists of many acts,
many allegations.

shri Surendranath Dwivedy: He
avoids the question. We were pro-
mised in this House that the espio-
nage case would be taken up by the
CBI. But at the same time he stated
that there were several other cases
also which were being taken up by the
State Government. These persons
operate from Bengal, UP. and from
Bihar also. There are several cases
against him. Are these cases also
being taken up by the CBI?

Shri Y. B. Chavan: These cases also
mre being taken up by the CBI.

oft W wiw oW fafe
oy wrlt fe qw At wtw & o
o 7ER ¥ § o o g & e
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ol feff ¥ § ? we § A
ag W W ¥ AT gl ¥ ot aw
wr §?

Shri ¥. B, Chavan: I have not got.
all the investigation papers with me.

ot WuT wIw ney WY R
miasgfsuiinarfrafea &
are oy § 7

st gAY agw o ¥R 9
9q q% gafeidnw fae o T\
aa g% & ¥ a1 A a@v qwar |

Shri Tridip Kumar Chaudhurl: The
hon. Minister stated that there were
many specific charges against this
Mohit Chaudhuri. May I enquire it
hig attention has been drawn to the
fact that the West Bengal Govern-
ment has instituted a case m a magis-
trate’s court in Calcutta against this
Mohit Chaudhuri for issuing a cheque
which was dishonoured. That cheque
wag issued 1n favour of the Govern-
ment of West Bengal for the sole dis-
tributorship of fertilisers given to this
Mohit Chaudhuri by the previous
Government of West Bengal. Has it
come to the notice of the Government
and have they found out how this man
could get the sole distributorship of
fertiligsers from the previous Govern.
ment of West Bengal? The whole
thing is fishy, Has the Central Gov-
ernment—not the West Bengal Gov-
ernment, because those officialy may-
be 1nvolved—taken cognisance of Lhis?
Will they institute an enquiry into
this?

Shri ¥, B. Chavan: I have no infor-
mation about the factg which the hon,
Member is now giving. He has men-~
tioned that it is before a court of
law; then it should not be our concern
to go into cases which gre before a
court of law. I would like to make it
clear again that espionage activity
congists of a series of setivities under.
taken by g man in the course of many~
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years, TIuy “o, if this case also has
any connc2iiot Wth (e esplonage ac-
tivitiez is a ~onsaquenezs  of  certain
espionnga  activi y, tnap is a general
questicn wkhich the 21 will have 1O
go into. Breaking cf {he law by itselt
is ansther thiang, Put it is this parii-
euliar ssnect which the CRBI ig taking
inin account.

Toft faufy s o owems o, d|
gL 97 7319 9z & g @9 2
at gw Sr & #4vT @A FT o aqd
FIW @ AET 2 7

Mr., Speaker: I agree with you.

Shri Virendrakumar Shah: What
about the point of order raised by
Mr. Inderjit Gupta?

Mr. Speaker: We will look into it.

Shri Hem Barua: It has been re-
ported that Mohit Chaudhuri married
as many as six girls in this country
although it is difficult for most Mem-
bers of Parliament to find even one
girl for marriage. .. (Interruption).
One girl whose name is Anjali is sup-
posed to be the niece of Mr. Atulya
Ghosh. In this context may I know
whether our hon, Home Minister has
tried to find out how Mr. Mohit
Chaudhuri could afford to be so pro-
lific?

Mr. Speaker: Don't bring in girls in
espionage case.

Shri Hem Barua: Was it done with
the active help and co-operation of
Mr. Atulya Ghosh?

Asmult on Shri Madhy Limaye, M.P.

+
%112, Bhri S. M. Banerjee:
Shri Yaahpal Singh:
Shri Sexhiyan:

. Will the Minister of Heme Affairs
" be pleased to state:

(a) whether it is a fact that the
:Prime Minister has ordered an
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encuiry into the criminal assault on
Shri Madhu Limaye, M.P. during the
(General Xl >ctions;

(b) if so, the machinery which is
investigaiing intc this matter and
whether the i-vestigations have been
completed;

(¢ il so, the result thercof; and

(d) whether any arres's have been
made in this connection?

The Minister of State in the Minis-
try of Ifome Affairs (Shri Vidya
Charan Shukla): (a) to (c). The
Prime Minister had asked the Minis-
try of Home Affairs to look into the
matier and the Home Minisiry advised
the Bihar Government to make every
effort to trace out the assailants as
also these who may have instigated
the assault. They further suggested
to the Bihar Government that the
State CID should assist in the investi-
gation and the Bihar Government
replied that the State CID had already
assumed control of the investigation,
The investigation by the Bihar C.I.D.
is still in progress.

(d) Eight persons have been arrest-
ed so far.

Shri S. M. Banerjee: It appears
from the answer given by the hon.
Minister that the criminal assault on
Shri Madhu Limaye, a Member of
this House, during the elections, was
due to political rivalry and so on.
This question was referred to the
Prime Minister and we are interested
to know this. It is also a fact that
during the course of various debates,
Shri Madhu Limaye has exposed
many business-houses including Amin-
chand Pyarelal. We demanded pro-
tection for Shri Madhu Limaye when
he was staying in Delhi itself, So,
I want to know whether it is a fact
that these business people were after
his life and whether it is also a fact
whether Tammany Hall in Bombay
and Calcutta, both were interested to
see that he is absolutely liquidated,
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snd why the Central machinery is
net investigating into this whole

&brli Vidya Charan Shukla: This
case is before the Blhar CID, and if
they feel that Central enquiry is
necessary, and if they ask for any
help from us, we shall certainly give
that help.

Shri 8. M. Banerjee: Sir, I want a
clarification.

Mr. Speaker: He can put his second
supplementary question.

8hri 8. M. Banerjee: I want first a
clarification, and then I will put my
second question.

8hri Randhir Bingh: 8ir, we have
vume only to the fourth question now,
We must be enable to put supple-
mentary questions. This is the second

time that I am raising this point.
(Interruption).
Mr. Speaker: I agree with him.

But the questioner gets the privilege
of asking the supplementares first
You are a new Member and therefore
you may not know the procedure. I
am obliged to call the hon. Member,
Shri Banerjee; the question is in his
name, berides the names of others
You want to put only supplementaries
How can [ help it?

Shri 8, M. Banerjee: I want your
guidance. Now, had it been a ques-
tion of law and order alone, I know
this question would not have been
admitted here. We know the rules.
This question was admitted and it
was ‘abled here, when we read the
reports in the newspapers that the
Prime Minister was kind enough to
order an enquiry into the matter, But
now we find here that the Home
Ministry has referred back the whole
question tp the Bihar Government,
-] want to know whether 1t is not a
fact that the circumstances are such
that they lead to a deep-rooted con-
spiracy behind this essault against

2894 (ai) L8—2
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Shri Madhu Limaye and that it should
be unearthed, and why the Central
Government machinery should not be
put into action and not the State
Government of Bihar.

8hri Vidya Charan Shukla: I have
replied to the question very clearly,
We have asked the Bihar CID to look
into the matter, and if they find that
this question has ramifications outside
Bihar and if they ask for our help,
we shall certainly give that help to
them.

Shri 8. M. Banerjee: The state-
ment says that eight persons have
been arrested so far. (Interruption).

sl v Ameraw : 2 ATy qEA ¥
wraa § Afer o o fmfr g W
wrwr fear mav ¥

ft ®o wWYo wAEl : ¥ WY FAT
o wiz w7 5T oy § ww o
™ B o s wwl ¥

Mr. Bpeaker: Order, order. We
have to finish the questions. The
list of people who have tabled the
question is long. (Inferruption).
Order, order. Please go ahead, Mr.
Banerjee.

Shri 8. M. Banerjee: The hon.
Minister has mentioned that eight
people have been arrested so far. I
want to know who are those persons
and whether it has been established
by the Government after due en-
quiry that there is an invisible hand
of very big people, politicians, in the
country, who were defeated later on
either in Bombay or Calcutta or in
Bihar, and whether it is a fact that
an ex-Minister had a hand in trying
to Jiquidate Shri Madhu Limaye.
This must be enquired into by the
Centre and not by the State.

8Shri Vidys Charan Shukla: I have
already answered this question.
Eight persons have been arrested so



far; and the investigations are going
om; (Interruptions),

Mg Speaker: Shri Yashpal Singh,

sft warrver g - v gl &
off wy e ) awi o o
oft aw Ty T wwr o wnfeat &

or off § I oY QX ww pftw gu
[fe qw & ofr 7y formdr & wwrar &
wafad qn & wer firgr et 7 e
TR & T § qg a1 § a9y 9w
“awry & fad woee o aTw ¥ W
wrfoit g€ & 7

Bhri. Vidya Charan Shukla: has
not heen hrought to our notice,

oft amaTe feg - wsTw AT AR
ww & o g€ & oy o
W & a ol & 1 ow ww A
famr wer w1 feur €, TEggd W
wrw firar €, o Jar wY aum §, o
wh fe e sEwr grewrc A,
e ¢ g Y anfegi v G

Shri, Ham» Barua: There was an
attack on Mr. Limaye and there was
also an attack on our Prime Minis-
ter, Mrs. Indira Gandhi and she had
to withdraw from the meeting with
a bleeding nose. All this shows that
unabashed, gangesterism is growing
in this country wvery rapidly. In
that context, may I know what steps
the Home Minister has taken or pro-
poses to take to check this unaba-
shed goondaism growing into a ter-
rific mensce in thig country?

Shrl Vidya Charan Shukia: This
is a general question which has no
bearing on this particular question.

Shri Baburso Patel: On 5th
March, at 2 public meeting in Bom-
bhay, Shri Madhu Limaye made a
specific charge against a member of
this Howse—whe is. a minister—to
the effect that there was a conspi-

Qml Answes MABCH 29, 1087;

Ovslfoscme gk

racy to murder him The persem
referred to was Shri Ball-
gat. In this context, ls
honourable and morally correct
Shri Bali Ram Bhagat,

State for Defence, to
office till he has cleared
the serious charge of conspiracy
murder Mr. Madhu Limaye,
a public meeting on 5th
Bombay?

The Minister of State in the
try of Detence (Bhrl B,
Since the mattar refers
request you to permit me
few words. This question has
me for severa] weeks and I
the hon. Member has provided
opportunity to share my anguish w
this honourable House. I have had the
honour to sit continuously in this

-]
Iy

E%sggiﬁ

Eg“‘
safuly

animus or illwill against any persan.
The Memberg have expresseq their
anxiety about people trying to liqui-
date physically certain persons out of
vendetta. As soon as I lparnt about:it,
immediately I sent a telegram on 14th
morning to Shri Madhu Limsye ex-
pressing my sympathy and shock at
this cowardly and dastardly attack
on him, There is also this vendetta
going on against me. It is for the
House to consider to what standards
public life has come to when out of
political animus, a person like me
who has nothing to do with it is
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sc gy frsw o T wamw
freer gm o fedt ST W -
wfer wff T | WIS & SeATET
# ¥ ATHY & WS wr W §
e & e ¥ qar v R w i @
Wit 9 A W g & G oW

certain portilons of it Firstly
about that newspaper report in which
he is said to have made the allega-
tion that I am involved. in thiz con-

to murder him—He has said
in the letter:

‘geak ¥ aer F F oo
waf #7 Seow far 91 | wEETd #
wwifrr 3R W N we &

m.ﬂ.]n

What he referred to was....

WMo T AAYTE Wiger : wy ferd
¥y ar Ay fe R & @Y
i gt adaarfs
fordy & avar

Shrt B, R. Bhagat: I shal] read
the other portions also. That is also
in Hindi:

“ITRET TR F T G W X
wg e w9 w1 I AR ¥ owré

FawTC AT AT L . .

An hon, Member: Why in Hindi?

o Trey wATgY Sifgeme : aefirer ey
WHAT WTHT &)

Mr. Speaker: The Question Hour
will be over now.

ot xe we W8 - “we ¥ i it
g i e g 7 W & W W
YT AR ot WY 9y Wiy & vy
¥ fawygw facdr Y 41 &7 (s femd)
¥ wrr o arer Wy gy few & @

G ez gur § 1 R ot O aTd awt
& Wy qwlr off YT o g e
A fag w0

With your permission, Sir, I would
like to place this on the Table of the
House:

Shri D. N. Tiwary: One thing is
not clear, whether he said it in the
meeting or not.

e Tw wige wfger ;. wmer
e R g
qF AL AVST BT | TO W W
fear ama

F 1 A T ot v R T R )
fidt #Y oy & ¥ Wi fedlt & FWx
qT $wy ¥ aer v ¥ 7w
sfadl WIT qa ®Y s e gy |
Wy fand & am & & ffew @
T ff qeqT g BT AT AT )

sft ®o Wo WY : WAL WM W
AT gy @ W we ® AW v W
ferar wrg |

o wa fawd : wep O W 9T
WX\

[Shri B. R. Bhagat laid the copy of
the letter on the Table of the House
—Plased. in Librosy, See No. LT-
161/87).
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QUESTIONS
Arresis under Ban Cow Slaughter’
Movement

*113, 8kri Kanwar Lal Gupta: Will
the Minjster of Home Affairy be pleas-
ed to stete: )

(a) the number of persons arrested
in Delhi during the ‘Ban Cow Slau-
ghter’ movement so far;

(b) whether some of them died in
the jail, and if so, the reasons there-
for;

(c) whether it is a fact that the
top leaders of Jan Sangh were arrest-
ed in Delhi under Sections 107 and
151 of the Indian Penal Code after
the Tth November, 1968 incident;

(d) whether they were released by
the orders of the High Court and the
High Court passed strictures against
the Magistrate and the Police; and

(e) the action taken by Govern-
ment in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 15989 upto 23-3-
1967.

(b) One Shri Kishan Chand died on
8th January, 19687. He died of heart
failure. One Shri Bohan Singh died
on 21st March, 1867 as a result of in-
jurieg sustained in a fight between
some prisoners.

(c) Some Jan Sangh leaders were
arrestad under Sections 107 andg 151

(d) Shri Balraj Madhok and some
others were released by the Hon'ble
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magistrates in giving their eafidavits
in the hands of the prosecuting
agenoy,

(e) The Delhi Administration have
drawn the attention of the magistrates
and the police officers to the errors
noticed in this case, and o the neces-
sity of utmost vigilance in
with the provisions of the law.

Circult Benich of the Delhi High Court
at Simis

*114. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is 2 fact that on
the 1st September, 1888 during the
debate on the Delhi High Court
Bill, the then Minister of State in the
Ministry of Home Affairs had assur-
ed the House that the Himachal
Pradesh Government had agreed for
the extension of the jurisdiction of
the Delhj High Court to Himachal
Pradesh;

(b) if so, the reasons for not
establishing the Circuit Bench of the
Delhi High Court at Simla; and

(c) whether the wvarious Bar
Associationg of Himachal Pradesh
have demanded early extension
thereof for the betterment of the
judiciary?

The Minister of Home Affairs (Shri
Y B. Chavan): (a) Yes, Sir.

(b) It is proposed to extend the
jurisdiction of the Delhi High Court
to Himachal Pradesh with effect from
1st May, 1967, ang to have a perma-
nent Bench of the High Court at
Simla. The proposal could not be im-
plemented earlier as the High Court
had its full complement of Judges
only recently.

(¢) No, Sir.
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o wfewr & Wk o gonfedt
wt gl
*115. oft fawgf foret :
oft wo wro furdy :

W ww way gate S qg
#t g7 w8 v

(%) war ag ww & fir gt anforearrr
& ar¥ vy wromfaat #) fagre & forar
I G I v atfrerd ¥
wiftr 11 eqmt 9x wEwy o g

(w) =fx gt @t = sy & ok
wfr w1 wft aw v e dwer
wff fasar v & anfie 4y qar s o
w¥ fir 7g gf 3w qfir ¥ wer § for
WA fmI g §;

(1) W ag o T § e i W
ez fRET T QT § w07 A A
R W Wk

(%) war "were #r fawre i
ot MY FA F qT TOWT W Wi
TASEafs R aR?

oW aqr et wewrsn_ ¥ wew
wlt (Wt wfeer aroaw fawt) @ (%)
& (w). amerd owfe o ar
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Telegrams

#116. Shri Bal Raj Madhok: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of English and
Hindi ordinary, Express and Press
telegrams posted during January and
February, 10687 throughout the
country;

(b) the reasons for this large-scale
posting; and

(c) the steps taken to achleve the
target promised by the P.&T.
Department four years ago?
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The Minister of State in the Depart-

(a) Total number of telegrams posted
was 10,223891 during January and
February. The detailed break up is
not readily available,

(b) Mostly due to the ‘go-slow’ agi-
tation and en-masse absenteeism re-
sorted to by the telegraphists,

(¢) The following are some of the
stepg that have been taken recently
or are being taken to reduce delay on
telegrams,

(i) More telegraph branches are
being opened in Post Otiices
in rural areas.

(ii) Extension of working hours
of telegraph offices, ag far as
possible, ig being effected.

(i) Replacement of Morse work-
ing by high speed working
on teleprinters and provision
of alternative circuits to clear
traffic in case of interruptions
on direct circuits ig being
arranged.

(iv) Open wire main lines which
are very much gusceptible to
the vagaries of nature are
being replaced by coaxial
cable and micro-wave sys-
tems,

(v) In order to avoid prolonged
interruptions on circuits due
to copper wire thefts, copper

. wire ig being replaced by
copper weld wire in theft
affected areas.

(vi) Better type of VFT systems
(which provide telegraph
circuits using speech fre-
quencies and  Telephone
channels) which are more
stable have been designed
and are being installed pro-
gressively.

(vii) Telex service is being intro-

duced in the
principal cities in India,



‘large vities bave' mm'

Under thiy system the deli-
‘very is decenirsliseg and
effected 'in an area by a single
oftice roungd the clock.

(ix) Supervision on dalivery polnts
‘has been

(xi) “The operators are being given
better training to cope with
the increased volume of
traffic through modern system
-of ‘transmission.

(xii) The standards for sanctioning
operative gtaff in telegraph
offices 'have -recently been
liberalised which will make
more men available for the
disposal of telegrams,

(xili) Arrangements have
made to provide additional
delivery staff in small tele-
4graph offices in rural areas,

fxiv) A publicity programme has
‘been arranged not only to in-
form the public in general
about the facilities provided

S wect adéressing of telegrams.
* xv) To out down delays at the

-gilices in State capitals with
-effect from 18th August, 1065,

txvl) With effect from 1st July,

Will the Minigter of Eduoation be
pleased to state:

(@) whether it is a dact that some
educational shops in Delhi duped a
large number of students who had
failed in the Xth class examination in
Delhi, by assuring them that they
would enable the students to -appear
at the Higher Secondary Examina-
tion of Madhya Pradesh Bowra of
Education;

(b) it so, the number of students
who ‘were thus duped and the money
realised by such inatitutions .from
them; and

(c) the action taken against such
institutions?

The Minister of State in 'the Mints-
try of Education (Bhri Bhagwai Jha
Azad): (a) A report to this effect has
been received from -an individual,
Reports to similar effect have appear-
ed in ‘the Press also,

(b) It has not been possibile to col-
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Wage Board Tur -Engiueering Industry

*118. 8hfl Indrajit Gupta: Will the
Minister of Labour snd Rehabilitation
be pleased top state:

(a) whether the interim relief
recommended by the Central Wage
Bogrd for Engineering Industries has
Ween puid by all the Engineering
units in all States in India;

(b) if not, the number of umnts,
Btate-wise, which have not paid the
interim relief; and

(¢) the stepg taken to secure the
implementation of the Wage Board's
recommendations?

‘The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)

Not yet.

¢(b) Information is being collerted
and will be placed before the House

when received,

(c) The recommendations of the
Wage Board are being implemented
through the State Governments. The
latter are making all efforts to pur-
suade the employers concerned to
grant the interim relief as recom-
mended by the Wage Board,
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Law against resorting to political fasts
and Self-Immdiations

*130. Bhri C. C. Desal:
8hri R. Barua:

Will the Minister of Heme Affairs
be pleasad 10 state:

(a) whether Government have under
consideration any proposs] ‘to prevent
people by law, from resorting to Tasts
dnd wlf-hmwvdlationy on  different
political issues; and
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(b) if #o, the details of the measure
contemplated in thie regard?

The Minister of State in the Minis-
try of Home Affairs (8hri Vidya
Charsy Shukia): (a) No, Sir,

(b) Does not arise.

Code of Discipline for Govt,
Empioyees
*121. Shri Yashpal Singh: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether Government have in-
troduced the Code of Discipline for
employeeg in the Ministries, Depart-
ments and Undertakings of the Centra:
Government, where it has not already
been introduced;

(b) if not, the reasons for the delay;
and

(c) the time by which it is likely to
be introduced?

The Minister of State in the Minis.
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): (a)
to (c). The Code of Discipline 1s not
yet applicable to the Railways, Poris
and Docks and public sector under-
takings (registered as Companies)
under the Defence Ministry.

2, No agreement has been reached
between the Railway Board and the
employees’ Federations on a revised
Code prepared by the Board. Ome
of the Federationg has taken the view
that the existence of the Permanent
Negotiating Machinery renders the
Code superfluous so far as the Rail-
ways are concerned.

which is an integral part of the Code,
Thus, the Code has not yet been ap-
plied to the Ports

to secure agreement this point are
continuing.
4. Bome progress hag been made in

the introduction of the Code in
public sector undertakings under
Defence Ministry,

239, 1067  Wricten Ansioers

Privy Puzses |

*122. Shri George Fernandes:
Shri Bibbut] Mishra:
8hri K. N, Tiwary:

Will the Minister of Home Affgirs
be pleased to state:

(a) whether Government are aware
of the suggestion made by the former
ruling families in India who are re-
cipients of privy purses that they do
not desire the continuation of the
privy purses any more;

(b) whether Government are consi-
dering any proposal for the abolition
of privy purseg to these erstwhile
rulers and/or their dependents and
heirs; and

(¢) the total amount of monhey paid
in the form of privy purse gince
itg introduction, year-wise?

The Minister of Home Affairs (Shri
¥, V. Chavan): (a) The Government
of India have not received any such
suggestion from the Rulers who are
getting privy purses.

(b) No, Sir.

(c) The payment of privy purses
became the responsibility of the Cen-
tral Government with effect from 1st
April, 1950. A statement showing the
amounts paid as privy purses is laid
on the Table of the House. [Placed
in Library. See No. LT-135/67].

Assurance to Non-Hindl Speaking
People

1508

*123, Shri Beshiyan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government have taken
any decision to give statutory form te
the assurance given by the late Prime
Minister Shri Nehru to the non-Hindi
Speaking States;

(b) whether Government have any
proposal to consult the non-Hindi
States in this behalf; and

(¢) whether Government proposes to
bring a suitable legislation before the
House?
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The Ministey of Siate in the Minis-
fry of Home Affairg (Shrl Vidya
Charan Shaikla): (a) Yes, Sir.

(b) Further consultationy may be
held if necessary, before finalising the
Bill.

(c) Legislation to give statutory re-
cognition to the assurances given in
regard to the official language of the
Union will be shortly introduced in
the House.

Escape of Hostlle Mizog from Jail

«124. Shri Vishwa Nath Pandey:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it 15 a fact that twenty
four hostile Mizos, including a few
leaders of the outlawed Mizo Na-
tional Front escaped from the Anal
Jail on the 7th March, 1967; and

(b) if so, reaction
thereto?

The Minister of State in the Minis.
try of Home Affairs (Shri Vidya
Charan Shukla): (a) On the night of
6th|7th March 1887, 22 prisoners es-
caped from the jail at Aijal.

(b) A detailed investigation has
been ordered by the State Govern-
ment and meanwhile security mea-
sures have been tightened.

Government's

Wage Board for Engineering Industry

*125. Shri A, K, Gopalan:
Shri Umanath:
Shri Nambiar:

Will the Minister of Labour and
Rehabllitation be pleased to state:

(a) the progress made by the Cen-
tral Wage Board for Engineering in-
dustries so far;

(b) whether Government propose to
fix any time.limit for the finalisation
of Report by the Wage Board; and

(¢) the steps Government propose to
take against the employers who have
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not yet implemented the recommenda-
tions of the Wage Board regarding in-
terim relief to the workers?

The Minister of State in the Minis-
try of Labour, Em and Re-
habilitation (Shri L. N, Mishra): (a)
The Wage Board has submitted its
recommendations for interim relief
which have been accepted by Govern-
ment. The final report of the Board
1z still awaited.

(b) No. The Board, however, is
making all possible efforts to com-
plete its work expeditiously.

(c) The recommendations of the
Wage Board are being implemented
through the State Governments large-
ly by persuation and advice. The
progress of mmplementation is being
watched.

E. Pak. Raid on Jalpaiguri Distt,

*126. Shri C. K, Bhattacharyya: Will
the Minister of Home Affalirs be
pleased to state:

(a) whether 1t is a fact that gome
muscreants from East Pakistan raided
South Berubari in Jalpaiguri District
on the 9th March, 1967;

(b) whether the house of one Trini
Ray was attacked by them;

(c) whether Shri Ray was beaten
and his property looted by the mis-
creants; and

(d) the action taken in the matter?

The Minister of SBtate in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) to (¢). On the
night of 8th|10th March, 1867 at about
0100 hours, some 15 Pak criminals,
armeq with guns and other deadly
weapong raided the house of BShri
Tarani Roy (not Trini Ray) of South
Berubari, Jalpaiguri District. Sotn
members of the house-hold were
aszsaulted by the miscreants who took
away cash and ornaments worth
Rs. 450,
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«3) A vave hus Hesn whrrted v in-
westigete ‘the Crime. A pyotmst wm
lodged with Fakistan authovities.
Patrolling has been intensified in the
A'se.

Exibemiemernt at Bollsaugun] Post
Ofive, Agra

+127, Shri Saigeving Verma: Will
the Minister of Communications be
pleased to refer to the reply given to
Starred Question No. 504 on the 30th
November, 1968 ang state:

(a) the result of the enquiry con-
ducted by the Special Police Establish-
ment in the Boileauganj Post Office,
‘Agra Embezzlement case;

(b) whether the claims of the de-
frauded depoesitors, who have been put
4o considerable hardship on account of
the non-payment of their savings, have
since been settled;

(¢) if not, how much more time is
Jikely to be taken by Government in
this Tegard; and

(d) the action taken to bring the
culpritg to book?

Gujral): (a) The investigations by the
Special Police Establishment have not
been completed so far.

(b) and (c). The claim of one of
the defrauded depositors has been al-
ready settled and the settlement of
other claims is being vigorously pur-
sued. The question of expediting

*128. Shti Malhu Limaye: Will the
Minister of Home ARairg be pleased
to state:

(a) whether it is & fact thét Gov-

~“mimerits voritwdt "with ‘e ilings
irwrays ds Belmg Sermimated 'this year;

(b) the number of peoply likely to
wMNﬂﬂfiobntulultm

(¢) whether these employees -are
liksly to be abeorbed in Govermment
service; and

(d) other alternative employment €0
be provided for them?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) The question is
under examination.

(b) to (d). Do ndt arise.
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YWage Beetis far AWorking Journalists
snd Noa-Jeurnalists

“IN. Bifimst] Bushils Rohatgl:
Shri D. C. Bharma:
Shyl Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
‘Bhri Khagapathj Pradhani:
8hri Heerji Bhai:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the Wage Boards for
Working Journalists and Non-Journa-
lists bave submitted their reports;

(b) if not, the reasons for the delay;

(c) whether it is g fact that some of
the employers and newspaper owners
have put obstacles to the smooth
working of the Wage Boards; and

(d) if so, the steps taken by Govern-
ment to remove such difficulties?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): (a)
Nog yet.

(b) The Wage Boards have to deal
with complex issues requiring detail-
ed investigations and take into &c-
count the view pownts of various iu.-
terests.

(c) and (d). The members of the
Boards have been requested to co-
operate fully in the finalization of the
recommendations of the Boards and
their submission to the Government.

Attack by Mizos on P.W.D. Camp in
Tripura

#1381, Shtimati Jyotsna Chanda: Will
the Minigter of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
PWD. camp at Labcharl Village in
Tripura was attacked by the Mizos on
the 21st Pébruary, I1067;

(b) whether it is also a fact that

were distributed in Mizo
Ilmrguage among the Tlocal Mizos
purported to have been issued by the
MNF.; and
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(c) & so, the contents of ‘the book-
lets?

The Minister of State in 'the Minks-
try of Home Affairs (Shrl Vidys
Charan Shukls): (a) The P.W.D, camp
at Laljuri mn Tripura was attacked

I;y u;bwt ten Mizos on 2lst February,

(b) and (c). Some threatening
noticeg in Lushai language were re-
ceived by some prominent persons of
Jampui Hills range, These notices
purported to issue from the MN.F.
and warned the recipients against
their behaviour with “Mizo Govern-
ment Employees”.

Earned Leave for Industrinl Staff

*132. Shri K. R. Ganesh: Will the
Minister of Labour and Eehabilitatioa
be pleaseq to state:

(a) whether it has come to his
notice that numerous representations
have been sent to the Central Gov-
ernment by labour unjons in the
Andaman and Nicobar Islands for in-
crease in the Earned Leave of the
Industrial staff employed in the
Islands; and

(b) if so, the decision taken on these
representations?

The Minister of Labour and Re-
habllitation (Shri Jaisukhlal Hathi):
(a) Resolutions passed by Andaman
and Nicobar Government Employees
and Workers Federation have been
received. One of the demands re-
lates inter alia to increase in ‘the
earned leave admiggsible to the indus-
trial staff employed in the Islands;

(b) The matter is under considers-
tion,
Explosives recovered from a Naga

*133. Shri Surendransth Dwivelly:
Shri Hem Barua:
Bhrl Vishwa Nath Pandey:

Will the Minister of Home Affslrs
be pleased to state:

(a) whether it is a fact that two
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trunk-loads of high axplosives were
discovered from a Naga at Amguri in
Assam on the morning of the 15th
March, 1967;

(b) if so, the details thereof; and

(c) the measures taken to tighten
up the security in the sensitive areas
of the State of Assam?

The Minister of State in the Minis-
try of Homg Affairs (8hri Vidya
Charan gShuklia): (a) and (b). On
14th March, 1867, two trunks contain-
ing explosives were seized from a
Naga, while he <was waiting
for transport at a petrol pump
at Amgurl, Sibsagar district, The
Naga and the chowkidar of the
pump suspected to be in collusion
were arrested.

(c) The State Government have
taken necessary steps to tighten
security measures,

Withdrawal of Central Scholarships

*184, Shri Umanath:
8hri C. K. Chakrapani:
Shri Jyotirmoy Basu:
Shri K. M Abraham:
Shri V. V. Menon:
Shri K. Anirudhan;
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Bhri Heerjl Bhai:

Will the Minister of Education be
pPleased to state:

(a) whether any centrally-sponsored
scholarships conferred on various stu-
dents in Madras State, have been with-
drawn or suspended, for alleged parti-
cipation in the anti-Hindi movement
of 1965;

(b) if so, the number of students
affected; and

(c) whether it 18 proposed to recon-
sider the action and if not, the reasons
thesafor?

The Minister of State in the Minis-
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try of Educetion (Prof. Sher Simghi)t
(a) No scholarship heg besn with.
drawn or suspended by the Ministry
of Education on this account,

(b) and (c). Do not arise,

Overseas Scholarships for 8.C, and
8.T Students

“135. Shri Kansari Halder: Will the
Minister of Education be pleased to
state:

(a) whether overseas scholarships
for scheduled castes ang scheduled
tribes students have been stopped for
several years:

(b) if so, the reasons therefor; and

(¢) if not, the number of scholar-
ships awarded to the various States
and Union Territories in the Third
Plan period?

The Minister of State in the Minis-
try of Education (Prof, Sher Singh):
(a) No, Sir.

(b) Does not arise.

(¢) 28 Scheduled Castes and 17
Scheduled Tribes students were
awarded the scholarships during the
thaird plan period. They are as
follows:

State Number Number of
S.C. of ST.
Andhra Pra-
desh 2 Nu
Assam Nil 8
Bihar Nu ﬁ
Madras [ 1l
- tra 5 1
mi I
Orissa I ﬁﬁ
Uttar Pradesh 1 Nil
West Bengal 11 Nil
ToTAL : 26 17
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Salary Scale of College Teachers

*137. Bhri Chintamani Panigrahi:
Will the Mimnster of Education be
pleased to state:

(a) the position regarding the im-
plementation of the University Grants
Commission’s recommendations regard-
ing the neyw salary scales for college
teachers 1n Orissa,

(b) whether 1t has been fully im-
plemented by the State Government,
and

(c) if not, the reasons therefor?

The Ministey of Education (Dr.
Triguna SBen): (a) and (b). The
Government of Orissa have not so far
communicated their decision on the
mplementation of the recommenda-
tions regarding the revised salary
scales for Unversity and College
teachers in Orissa,

(c) The State Government are
awaiting the recommendations of the
Pay Commission appointed by them
for revision of pay scaleg of their em-
ployees.

Caltural Delegations sent Abroad
#138. 8hri B. N. Shastrl: Will the

Minister of Education be pleased to
state:
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(a) the number of cultural delega-
tions sent to foreign countries duriag
the period from January to December,
1966 and the countries visited by such
delegations,

(b) the result gchieved from the
visits of such delegations; and

(c) whether Government propose to
seng such cultural delegations during
the current financial year also?

The Minister of Education (Dr.
Triguna Sen): (a) Number of Dele-
gations—8.

Countries visited: Australa, Fiji,
Burma, Nepal, Afghanistan, the
USSR, Bulgaria, Hungary, Poland,
Zechoslovakia, and German Democra-
tic Republic.

(b) The performances of our artist-
es were highly appreciated. Through
lectures, exhibitions and performances
India’s heritage was presented in its
true perspective abroad. The visits
also helped to promote mutual under-
standing ang goodwil] and foster
closure relations with foreign coun-
tries. L

(c) Yes, Sir

Assurances to Sant Fateh Singh

93. Dr, Karni Singh: Will the Minis-
ter of Home Affairs be pleased to
state the assurances, written or oral,
given by Government to Sant Fateh
Singh leading to his giving up the re-
cent fast and the proposal of self-
immolation?

The Minister of Honle Affairy (Shri
Y. B. Chavan): The Government of
India had announced that if either of
the two State Governments recom-
mended the establishment of separate
High Courts or appointment ol sepa-
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ters of Punjab ll:ld Harpana thers-
sfter announced. their intention to
have separate Governors and separate
High Courty as soon as these could
be arranged. Government's accept-
ance of the proposal of the Chief
Ministers of Punjab and Maryana
that the Prime Minister shou,q arbi-
trate on questions of Chandigarh and
Bhakra was conveyed to 3ant Fateh
Singh on behalf of the Central Gov-
ernment. It {s also proposed that a
Committee may be appointed with
the comcurrence of the Chief Ministers
of' Punjab, Haryana and Himachsal
Pradesh to go into other claims and
counter claims for territorial readjust-
ments with a view to assisting the
Prime Minister in giving an award.
Apart from this the Central Govern-
ment gave no written or oral assur-
ance to Sant Fateh Singh,

Coal Mines Provident Fund

9%, Shrli Dhuleshwar Meena:
Siirli Bamachandra Ulaka:

Wil the Minister of Labour and
Rebhabilitation be pleased to state:

() the amount credited to the Coal
Mines Provident Fund during 1988;

(b) the number of employees subs-
cribing to the Fund; and

(c) the manner in which the fund
has been invested?

The Minister of Labour and Re-
habilitation (Shri Jalsukhlal Hsthi):

(a) Rs. 8,72,00,000,
(b) 4,38,565.

(¢) (1) Nutional Defence Certificates
and Defence Deposits—20
per cent,

(li) Other Government of India
Seeurities—80 per. cent,

Weittorrnstopry Y30
Nducsiod Uncumployed: in Qrtesn
85, Sitri Diuieshwer: Mbena:

Shri Ramachandm Ulada:

Will the Minister of’ Labour aaf
Rehabilitation be pleased to state:

(a) the number of educated unem-
ployed in Orissa as on the 515t Decem-
ber, 1966; and

(b) the number of Sthedulad Ciatts
and Scheduled Tribes among them?

(a) 13,402 educated job seekers
(matriculates and above) were on
Live Register off Employment Ex-
changes in Orissa as on 31st Decem-
ber, 1068.

(b) Scheduleq Castes—898,

Scheduled Tribes—366,

Vacancies in the Pubilc and Private
Sector Establishments in Orissa

96. Shri Dhuleshiwar Meena:
Shri Bamachandra Ulaka:

Will the Minister of Labour amnd
Rehabilitation be pleased to state:

(a) the number of vacancies noti-
fied to the Employment Exchange by
the Public and Private Sector estab-
lishments in Orissa as on the 31st De-
cember, 1966; and

(b) the number of vacancies filled
up in these establishments through
various Employment Exchanges till
the end of December, 19667

The Minister of Labour and Rokabi-
Htatlon (Sirt Jnisukhisl Hxth): (a)
and (b): The information is given
below:—

o —— —

Type of. No. of vacas- No. nhm-
establish- cies notified cies filed
ment during 1966 during 1966

Public Sector

L3534 17,671
Private Sector 2,752 7
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Regemilon of Info-Bak Teip-Gom-
sumisations Link

9]. Bhrl D. C. Sharma
Shri Onkar Lal Berwa:

Will the Minister of Communica-
tioms be plaased to state:

(a) whether Pakistan proposal
for an official level meeting to consi-
der the restoration of tele-communica-
tion links between ths two countries
has. been considered;

(b) if so, the result thereof; and
(¢) the steps taken in the matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri L K
Gujral): (a) to (c). The Government
of India made several proposals to
the Government of Pakistan for re-
storing normalcy in all types of com-
munications between the two Coun-
tries. The Government of Pakistan
have expressed willingness to hold
talks for the restoration of certain
types of Communications between the
two Countries. The Government of
India have welcomed the prospect of
talks and are in contact with the
Government of Pakistan through
diplomatic channels in this matter.

Inorease in Fees paid by Overseas
Students in UK.

98, Shri Nath Pai: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
Government of UK. have decided to
inersase the fees to be paid by Over-
sees students;

(b) if sp, whether the Union Gov-
ernment have ascertained from the
U.K. Government the ground on which
thiis increase has been effected; and

(e) the extent of this inorease and
:::‘t’nwmmdmhmm

The Minisier of Béate in the Minis.
try of Rduostion (Profi Sher Singh):
(a) Yes, 8ir, The increase will be
effective from October, 1067 onwards,

(b) Na, Sir.

(c¢) The increase in fees in respect
of fresh students is proposed to be
from about £70 to £250 p.a, and by
£50 pa. in case of continuing
students.

1100 Indian students are expected
to continug their studies in the UK.
beyond October, 1987. It is not possi-
ble to estimate at present the number
of Indian students who will go for
study to the UK. in future,

Enforcement of Central Acis in the
Union Territory of Chandigarh

or. Shri Shri Chand Goel: Wil
the Minister of Home Affairs be
pleased to state:

(a) the names of the Central Acts
made applicable in the Union Terri-
tory of Chandigarh so far;

(b) the likely period during which
the other Central Acts are to be en-
forced in the Union Territory of
Chandigath in order to bring about
uniformity in this Territory in tune
with other Union Territories; and

(c) the proposal, if any, to intro-
duce the Rent Restriction Act in the
Union Territory of Chandigarh?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charap Shukla): (a) and (b), As pro-
vided in Section 88 of the Pumjab
Reorganisation Act, 1966, all Central
Acts which were applicable to Chandi-
garh area immediately before the Imt
November, 1988, when it was part of
the composite State of Punjab con-
tinue to apply to the Uhion Territory
of Chandigarh, Central Acts enacted
by Parliament thereafter will also
apply to Chandigarh unless they are
local Acts applicable to specified areas.
It iloprmod to enforce fromr 1Ist
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April, 1067 the Post-Graduste Institute
of Medical Education and Research,
Chandigarh, Act, 1966,
recently enacted by Parlisment, It
has hot been found necessary to
enforce any other Centra]l Act in this
territory for the time being.

(¢) All Punjab Acts which applied
to the Chandigarh area when it was
part of the composite State of Punjab
still apply to Chandigarh The East
Punjab Urban Rent Restriction Act,
1849, howevér, extends only to urban
areas, namely, areas admnistered by
municipal committees, cantonment
boards, town committees, notified grea
committees or any area declareq to
be urban for the purpose of the Act.
This Act has not been enforced in
Chandigarh on the ground that it will
act as a disincentive to the develop-
ment of the Capital Project Area.
There is no proposal before the Gov-
ernment for the mtroduction of this
Act 1n Chandigarh.

Foreigners asked to leave India

100. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreigners coun-
try-wise who have been asked to leave
India during the last one year; and

(b) the reasons in each case?

The Minister of State in the Minis-
try of Home Affairs (8hri Vidya
Charan Shukla): (a) and (b), A
statement 13 laid on the table of the
House [Placeg in Library. See No
LT-138/671.

National Museum, Murshidabad

101. Shri Yashpal Singh: Wnll the

Minster of Education be pleased to
state:

(a) whether the proposal to take
over the palace at Murshidabad and to
convert it into a national museum has
since been finalised; and

(b) if so, the details thereof?

Written Answers MABCH 20, 1987 Written Annosrs
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The Minjstor of Sinte in the Mink-
try of Rducation (Pref, Slwer Siagh):
(a) and (b). ‘The matter is still
under consideration,

foft W
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Education Commission’s Recommends-
tions

103. Shri D C Sharma:
Shri C. C. Desai:
Shri Bibhuti Mishra:
Shri K N Tiwary:
Shri Prakash Vir Shastri:
Shri Vishwa Nath Pandey:
Shri R. Barua:
Shrl Hem Barua:
Shri F. H. Mohsin:

Will the Mimster of Eduoation be
pleased to state:

(a) whethe: the recommendations
made by the Education Commission
have been considered;

(b) if so, the recommendations that
have been accepted; and

(c) the steps taken to implement
them?

The Minister of Eduoation (Dr.
Triguna Sem): (a) These are under
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active consideration of the Govem-

ment of India and the State Govern-
ments.

(b) and (c). Do not arise.
Indian Institute of Oceanography

104, Bhri D, C, Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the scheme formulated
by the Indian Institute of Oceanogra-
phy to launch a vigorous search for
oil in India’s coastal seas has been
implemented;

(b) if so, the progress made so far,
and

(c) it not, the reasons therefor?

The Minister of Education (Dr.
Triguna Sen): (a) Not yet, Sir.

(b) Does not arise.

(c) The scheme is pending imple-
mentation as a suitable research
vessel required for this work is yet
to be acqguired by the National In-
stitute of Oceanography.

Appointment of Vice-Chancellors of
Universities

105, Bhri D. C, Sharma: Will the
Minister of Eduaction be plecased to
refer to the reply given to Starred
Question No, 482 on the 17th August,
1966 and state:

(a) the efforls made to evolve an
all-India policy regarding the appoint-
ments of the Vice-Chancellors of the
Universities in consultation with the
University Grants Commission; and

(b) the results achieved so far?

The Minister of Education (Dr.
Triguna Sen): (a) and (b), The re-
actions of the State Governments on
the recommendations of the Model
Act Committee for Universities are
still awaited. The Education Commis-
sion in its report has also made re-
commendation on the appointment of

2604 (al) LES—3

Vice-Chancellors. 'These, along with
other recommendations of the Com-
mission, are proposed to be discusseu
in a meeting of the State Education
Ministers in April, 1967.

Administrative Reforms Commission
106. Bhri N. C. Chatterjee:
Shri D. C. Sharma:
Shri 8. C. Samanta:
Shri P. K. Ghosh:
Shri 8. Supakar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to recon-
stitute the Administrative Reforms
Commission in view of the fact that
some of its members, who were Mem-
bers of Parliament have lost in the
elections; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No. Sir,

(b) Does not arise,

Anti-National Actlvities of Naga and
Mizo Hostiles

Shri Prakash Vir Shastri:
shri D. C. Sharma:

shri C. C. Desai:

Shri Hem Barua:

Shri B. N. Shastri:

107.

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have taken
any concrete steps against the hostile
Nagas and Mizos who have been car-
rying on anti-national activities in the
recent past; and

b) if so, the broad outlines of the
m:as)ures taken to check their hostile
activities and the results achieved

thereby?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukis): (a) Yes, Sir.
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(b) Naga Hostiles:

(1) An agreement for suspension of
operations was reached with Nagas
on 8th September, 1964, which applied
to the State of Nagaland and the
Naga inhabited areas of 3 sub-
divisions of Manipur, namely, Ukhrul,
Tamenlong and Mao (cxcluding the
Sadar tehsil). 'This agreement has
been extended from time to time.
Efforts have continued to be made for
a peaceful settlement with the Naga
underground.

(ii) Vigilance has continued to be
maintaineq in the areas covered by
the suspenmsion of operations agree-
ment. And in the bordering areas of
Assam and Manipur, where there has
been some activity by the Naga
hostiles, security arrangements have
been strengthened.

Mizo hostiles:

(i) The grouping scheme involved
the shifting to some selected centres
the entire population in an area
within 10 miles on either side of the
road from Silchar to Lungleh wma
Aijal 1in Mizo Hills district. The opera-
tion was completed recently and the
population of the ground ccntres,
after completion of the operations, i
46,868,

(ii) Operationg of the Security
Forces against the Mizo hostiles have
been intensified.

Delhi-Bikaner Trunk Telephone and
Telegraph Services

108. Dr. Karni Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is a frequent
breakdown of trunk telephone system
between Bikaner and Delhi in spite of
Government assurances to put this
service on sound footing;

(b) whether there ha:z also been a
breakdown in the telegraphic services
between these towns resulting in the
Express telegrams being forwarded by
ordinary post;
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Written Answers 1528

(c) whether it is 5 fact that during
the Fourth General Elections, the trunk
and telegraph out-ward services from
Bikaner rempined unserviceable for a
large number of days; and

(d) if so, the reasons therefor and
the steps taken to rectify thig im-
portant line of communication with a
border area?

The Minister of State in the Depart-
ments of Parliam:ntary Affairs and
Communications (Shri I, K. Gujral):
(a) to (d), Communications betweea
New Delhi-Bikaner have not been
satisfactory and a number of steps
like construction of new pair of wires
ang installing a new Eight Channel
Carrier System have been taken by
the Department. Unfortunately the
carrying out of these works caused
some disruption to the service. 'The
naw PEight Channel carrier system
mnstalleq in November, 1966 necessitat-
ed the opening of two repeater
stations at Loharu and Ratangarh
where the local power supply turned
out 1o be very unstable causing fre-
quent mnterruptions to communications.
The Department has since arranged
for making its own standby power
supply arrangements Unfortunately
this period coincided with the Elec-
tions and the ‘work to rule’ agitation
of telegraphists resulting in some
Ordinary and Express telegrams being
posted.

Strike by Employees of Hindustan
Lever Ltd.

Shri S. M. Banerjee:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Labour amd
Rehabilitation be pleased to state:

(a) whether it is & fact that a lock-
out has been declared in the Hindustan
Lever Ltd., Delhi since February, 1966;

(b) if so, the reasons therefor;

(c) whether the employees’ demand
for a National Tribunal has been con-
ceded; and

(d) if not, the reasons therefor?

109,
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The Minister of Labour and Re-
hablfiitation (Shri Jaisukhial Hathi):
(a) and (b). The management of
Hindustan Lever Ltd. declared a lock-
out from 27th February, 1987 on
account of alleged stay-in-strike and
other agitational activities (including
hunger strike of workers inside the
office premises.

{¢) No. -

(d) The Delhi Administration has
referred the dispute to the Additional
Industrial Tribunal, Delhi, for adjudi-
cation, on 10th March, 1967.

Admission in Delhi Colleges

110, Shri Kanwar Lal Gupta: Will
the Minister of Education be pleased
to state the steps Government propose
to take to solve the problem of
admission in colleges in De'hi?

The Minister of Education (Dr,
Triguna Sen): The Working Group on
advance planning of admissions in
Delhi colleges m the next academic
year, appointed by Government, is
expected to submit its report shortly.
Meanwhile, two private organizations
have been permitted to set up two
colleges for girls in Delhi from the
next academic session. The Delhi
Administration has also decided to
open a college at Nerala
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Action against Government Empiloyees
for Practicing Untouchability

112, Shri Sexhiyan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government have any
proposal under consideration to pro-
vide for the taking of disciplinary
action against the Government ser-
vants who are found guilty of the
practice of untouchability; and

(b)y if go, the nature thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukia): (a) and (b). Instruc-
tions on the subject were issued in
1961. A’ copy is placed on the Table
of the House. [Placed in Library.
See No. LT-137/67].

Retrenchment in 0il Companies
in Madras

113, Shrl Seshiyan: Will the Minis-
ter of Labour and Rehabilitation be
pleased to state:

(a) whether it is a fact that some
Oil Companieg have decided to re-
trench a large number of employees
in their Offices in Madras;

(b) if so, the number of employees
affected; and

(c) the steps taken by Government
to avoid retrenchment and consequent
hardship to the employees?

The Minister of Labour ang Re-
habilitation (Shri Jaisukhia]l Hathi):
(a) The Central Government has no
information. 'The matter falls in the

State Sphere.
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(b) and (c). Do not arise. The
complaint has been TBrought to the
notice of the Government of Madras.

Protection to Prime Minister
during her visit to Orisss in
February, 1967

114, Shri Beshiyan:
., K. Deo:
. €, Nalk:
K. Gopalan:
Dipa:

Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that ade-
quate protection had not been arrang-
ed for the Prime Minister on the 8th
February, 1987 during her visit to
Orissa;

(b) whether any enquiry has been

conducted and the responsibility for
the failure fixed; and

(c) if so, the details thereof”

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukis): (a) to (c). The
enquiry being made by the State
Government is still in progress

Hindi Advisory Committee

115, Shri Hukam Chand Kach-
havalya: Will the Minister of Home
Affalrs be pleased to refer to the
reply given to Unstarred Question
No. 2744 on the 30th November, 1866
and state:

EZEER
g

(a) the decision taken on the re-
commendations of the Hindi Advisory
Committee in regard to the creation
of a general pool of the employees
doing Hindi work; and

(b) the number of such of the em-
ployees as have been promoted to the
post of Hindi Officers?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Gharan Shukis): (a) Because of the
decentralisation of cadres of Section
Qmfcers and below of the Central Sec-
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retariat Service, the formation of such
a pool has been found difficult, How-
ever this matter is under conxiders-
tion. Uniform recruitment rules sre
bemng prepared so that selection for
the post of Hindi Officer is made from
Hindi Assistants, Research Assistants
and Hindi Translators etc.

(b) Buch appointments can be con-
sidered only after the proposed re-
cruitment rules have becn finalised

Cadre of Hindi Stenographers

116. Shri Hukam Chand [Kachba-
valya: Will the Minister of Home
Affairs be pleased to refer to the reply
given to Unstarred Question No, 2045
on the 30th November, 1866 and state.

(a) the decision taken in regard to
the nclusion of Hindi Stenographers
in the cadre of English Stenographers
as recommended by the sub-comn it
tees of Hind1 Advisory Committee;
and

(b) if no decision has been taken,
further time likely to be taken in
arriving at a decision?

Written Angwers

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
matter is still under consideration and
a decision 15 expected to be taken
soon,

Arrest of Car Lifters in Delhi

117. Shri Hukam Chana (Kachha-
vaiya: Will the Mimister of Home
Affairs be pleased to refer to the reply
given to Unstarred Question No 133
on the 2nd November, 1868 and state:

(a) whether five persons belonging
to a gang of car lifters were appre-
hended in Delhi;

(b) if so, the quantity of car parts
recovered from them; and

(c) the action taken against them’

The Minister of State in the Minis-
try of Home Affairs (Shri Vidys
Charan Shuykla): (a) Yes, Sir,
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Pay Scales and Training of Tele-
graphists

121, Shri Bal Raj Madhok: Wil] the
Minister of Communications be pleas-
ed to state:

(a) the pay scales of the Junior and
Senior telegraphists working in the
Overseas Communications Service
and the P & T Department;

(b) whether they are trained by
their respective Departments before or
after their appointments in the cadre;
and

(¢) the duration of their training,
remuneration offered and the subjects
dealt with during such training?

The Minister of State in the De-
partments of Parl Affairs
and Communications (Shri I K.
Gujral): (a) to (c). A statement is
laid on the Table of the Lok Sabha
[Placed in Library, See No. LT-138/
87.]

Telegraphists

122. Shri Bal Raj Madhok: Wil] the
Minister of Communications be pleas-
ed to state.

{a) whether it is a fact that the
Telegraphists in the P. & T. Depart-
ment besides performing fidentical

Written Answers MARCH 29, 1087
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(b) whether thare w & marked dis-
crimination between their scaleg of
pay; and

(c) it so, the steps taken to remove
this disparity?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Commaunications (Shri 1. K. Gujral):
(a) to (c). The duties of Telegraphists
m the P. & T. Department are not
identical to those performed by Tele-
graphists in the Overseas Communi-
cations Service. The question of dis-
crimination in pay scales does not,
therefore, arise. The Pay Commis-
sions have equated Telegraphists in
the P & 'T, Department with other
allied Tadres in the Department who
are on the same time-scale of pay.

Telegrams seni from New Delhi
C.T.0.

123. Shri Bal Raj Madhok: Will the
Mimmister of Communications be
pleased to state:

(a) the number of telegrams sent
by post, the number of telegrams
posted in original and the number of
telegrams transferred to local sub-
offices from New Delhi Central Tele-
graph Office during January and
February, 1967,

(b) the total number of man-hours
employed for the purpose and the
total expenditure involved in the
shape of salary and overtime; and

(c) the average per hour output
per offimal in the process®

The Minister of Siate in the De-

ang Communicationy .
Gujral): (a) to (c). The information
is given in the form of & statement
given below:--
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STATEMENT .
Jan, 67 Feb, 67
(a) (i) No. of telegrams sent by
post. 981486 81705
(1) No. of telegrams posted in
original. 43440 37883
() No. of telegrams transferred
to local offices BY-HAND. 49432 44421
(b) (i) Total No. of man hours em-
ployed for the purpose. 2536 Hours 1962 Hours
(1i) Total expenditure involved
in the shape of salary and
overtime. 8,901.26 7,083.56
{c) Average output per official per
hour in respect of;
(1) Messages fully copied and
posted 125
(1) Messages posted in original 75.0
(ni) Messages transferredq by
hand after keeping skele-
ton copies 30.0

Payment of Bonus Acl, 195

124. Shri Isdrajit Gupta:
Shri K. N, Pandey:
Shri Vasudevan Nair:
shri B. Umanath.
Shri Anirudhan:
Shri K. M. Abraham:
Shri V. Vishwanatha Menea.
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:

Will the Minister of Labour and
Rehabilitatlon be pleased to state:

(a) whether the bipartite Commut-
tee on bonus appointed by the Stand-
ing Labour Committee has conc'uder
its work;

(b) if so, whether any agrezement
has been reached on the proposals for
the amendment of the Bonus Act, 19685;
and

(c) if not, the steps Government
propose to take to amend the Bonus
Act in the light of the proposals mad.
by the workers’ organisations?

The Minister of Labour and Reha-
bilitation (Shri Jalsukhlal Hathi): (a)
Yes, Sir,

(b) No, Sir.

{¢) The matter will be considered
by the Standing Labour Committee at
its next Session which is proposed to
be held on 25th April, 1967,

Bharat Heavy Electiricals, Ltd.

125. Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it 15 a fact that the
Hardwar Unit of the Bharat Heavy
Electricals, Ltd. has not been imple-
menting provisions of Certified Stand-
ing Orders; and

(b) whether the management re-
cently signed an agreement with a
Union, in oontravention of the previ-
sions of the Certifieg Standing Orders?

The Minister of Labour and Reha-
bititation (Shri Jaisukhlal Hathi): (a)
and (b), Enquiries arc being made on
the representations received. An
answer will be nlaced on the Table of
the House as soon as possible,

Revision of D.A, in Public Sector Units

126. Shri Indrajit Gupta: Wil] the
Minister of Labour and Rehabilitation
bz pleased to state:

(a) whether it is a fact that D.A.
rewvisions have been made in public
sector units (except coal and steel)
following such revisions for Central
Government employees;

(b) whether any public sector unit
has refused to revise the D.A. follow-
ing the Gajendragadkar Commission
Award on the grounds that it has im-
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plemented the Wage Board recom-
mendation on interim re!jef;

(¢) whether it iz a fact that i1n Bom-
bay Bngineering industry dearness
allowances ig being revised every
month at the textile D.A. rates, even
after being covered by the Wage
Board; and

(d) whether public sector enginecr-
ing workers are being unfairly discri-
minated in the matter of periodical
D.A. revision?

The Minister of Labour and Reha-
bilitation (8hri Jaisukhla} Hathi): (a)
to (d). Information is being collected
and will be laid on the Table of the
House when received.

Damage caused in the 7th November,
1868 Incident

127. Shri S, C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that owners
of private property and carg which
were burnt as a result of arson by the
anti-cow slaughter processionists on
the 7th November, 1866 have asked
Government to compensate them for
the loss of their property, including
the claims which have been put for-
ward by the Delhi Transport Under-
taking;

(b) the total amount of the claims
made so far and the decision taken
by Government in this behalf; and

(¢) whether any estimates have
been made of the loss of the public
property on that day and if so, the
detalls thereof?

The Minister of Btate in the Minis-
try of Home Affairs (Shrli Vidya
Charan Shukln): (a) Yes, Sir,

(b) 62 claims for the grant of ex-
gratia assistance were received from
the Centra] Government employees
whose vehicles were damaged while
parked inside or within the premises
of the Government offices or build-
ings during the disturbances of T7th
November, 1086, A total amount of
Rs. 183,000 approximately has been
senctioned against these claims. Out
of the 7 claims which were received
by the Deputy Commissioner, Delhi,
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the amount of claim was mentioned
only in 4, and it totalleq Rs, 5,090:78
only, Three of these claims were
considered and rejected. The fourth
case is under consideration. The
claim made by the DTU is also under
congideration.

(c) As a result of the incidents, 25
DTU buses, 4 postal vans and 45 Gov-
ernment vehicles were partially or
completely damaged. The e¢ost of
damage to public vehicles has been
asgessed at Rs, 1,00,405-06. The cost
of damage to public buildings has
been assessed at Rs. 2,20,375.

Dissatisfaction among Government

Employees

128, Shri C. C. Desai: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether 1t is a fact that there 1s
a lot of dissatisfaction among the
Central Government emp oyees parti-
cularly at the lewel of Assistants.
Upper Division Clerks and Lower
Division Clerks regarding th(ir pro-
motion prospects;

(b) whether 1t is alsp a fact that
such a situation has been reflected in
a survey conducted recently (angd re-
ported in the Press) by some Govern-
ment or private organisalion; and

(c) if so, the remedial measures
proposed to be taken in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) and (c). Repre-
sentations have beea received from
Associations representing the cate-
gories of staff referred to about in-
adequate promotion They
have been carefully comsidered by
Goverament, but because of non-
availability of vacancies in higher
grades in adequate numbers due to
economy measures, increase in the
age of superannuation and other
factors, it has not been found possible
to do anything in the matter.

(b) No such survey was conducted
by Government; nor are they aware
of any survey conducted otherwise,



1541 Written Answers

Grievances of Assistants

1290, 8wl C, C, Desai: Wil the
Minister of Home Affalre be pleased
to state:

(a) whether it ig a fact that a Com-
mittee of Joint Secretariez; was set up
in March, 19668 to study the grievances
of the Assistants in the Central Gov-
ernment including those Assistants
whose seniority ig also alleged tu have
been fixed wrongly:

(b) it 80, the progress rrade by tliat
Committee; snd

(¢) when it 15 likely ty subruat 1t
report?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (c¢) The question of
revision of seniority in the grade of
Asgistant was one among various
items referred for consideration of
this Committee. This particular item
is currently under consideration of
the Committee and its recommenda-
tions thereon are expected shortly.

Mizo Hill Villages
130. 8hri C. C. Desai:
Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state-

(a) whether the regrouping of Hilly
villages by the Army as a drive
against the Mizo rebels has been com-
pleted;

(b) if so, the main features thereof
and

(¢) how far 1t has helped in afford-
ing protection to the civil population
against hostile gangs?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir,

(b) The grouping scheme involved
the shifting to some selected centres
the entire population in the area of
10 miles on either side of the Bﬂchar
-Lungieh road in Mizo Hills district.
The task were completed in three
phases,

(¢) The grouping scheme has been
completed recently and its full impact
will be noticeable only after some
time. Steps have been taken, how-
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ever, to make grouped population safe
against depredations by MNF hostiles.

Raid by Mizo Rebels in Cachar Distt.

131, Shri C. C, Desai: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it 1s a fact that a gang
of 150 armed Mizo rebels raided Char-
mura Bazar in Cachar District on the
night of the 8th November, 1966 and
looted almost all the shaps and de-
camped with the booty after setting
the bazar on fire; and

(b) if so, the steps taken to protect
the ife and property of the people in
that area?

The Minister of State in the
of Home Affairs {Shri Vidya Charan
Shukla): (a) On the 9th November,
1966, about 150 armed Mizo hostiles
looted 15 shops in Gharmura Bazar
(Cachar distriet) of which 14 were
burnt by them

(b) To protect the life and property
of the people the police posts already
established in the areg have been
reinforced

Police Firing in Jaipur

182. Bhri Yashpal Singh:

Shri K, N, Tiwary:

Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Po'ice opened fire on the public in
Jaipur in March, 1867,

(b) if so, the reasons therefor;

(c) the number of persons killed as
a result thereof; and

(d) whether any judicia] inquiry has
been ordered?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Bhukla): (a) yes, Sir.

(b) The police are reported tohave
fired in self-defence in controlling a
violent mob.

(c) Eight persons.
(d) A judiclal inquiry will be held
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Indian Administrative System

133 Shri 8. C. Samanta:
Shri Yashpal Singn:

Will the Minister of Home Affairs
be pleased to state

(a) whether over-centralization was
one of the failings of the Indian
administrative system, as reported in
the Hindustan Times, dated the 6th
March, 1067, and

(b) if so, the action taken in the
matter?
The Minister of State in the Ministry
of Home Affairs: (S8hri Vidya Charan
Shukla): (a) and (b) The Admimns-
trative Reforms 15s1on appointed
to examne the public admuustration
of the country 1s also hikely to go into
this problem B8uch recommendations
as may be made by the Commission
1a this behalf will be given due con-
sideration by the Government

Unemployment Insurance Scheme

134 Bhri Yashpal Singh
Shri D C. Sharma.

Wil]l the Miuster of Labour and
Rehabilitation be pleased to state

(a) whether any final decision has
been taken to introduce Unemploy
men! Insurance scheme for persons
who are employed but may lose
empleyment, and

(b) if not, when a decision 1s
likely to be taken in this regard?

The Minister of Labour and Reha-
bilitation (Shri Jaisukhial Hathi)
{a) No

(b) The matter 1s proposed to be
placed before the Standing Labour
Commuittee at 1ts next meeting sche-
duled *uv be held on the 25th Apnl
1067

Special Status for Hill Areag of

Amsmam

135 Bhri Seshiyan:
Shri Yashpal Singh:
gShri Vishwa Nath Pandey
Wiil the Minuster of Home Affairs
be pleased to state
(a) whether Government have
decided to establish a federal type
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of Government in Assam whereunder
Aspm Hills would be piven special

status, and

(b) 1f so, the broad outlines there-
of”?

The Minister of Home Affairs: (8hr;
Y B Chavan): (a) and (b) A state-
ment on the question of reorgamisation
of State of Assam was wusued on the
13th January 1867 A copy of that
statement 15 attached

STATEMENT

On the conclusion of discussions by
the Prime Miruster and the Home
Minuster with the leaders of the Al
Party Hill Leaders Conference, tne
Union Home Ministry has issued the
following statement today

The Prime Minister and the Home
Minister have held detalled discus-
sions with the leaders of the APHIL.
C The Government of India appre-
clate the political aspirations of the
people of the Hill areas of Assam
and have decided to reorgamse the
S ate of Assam

Bearing 1n mmd the geography
and the imperative needs of security
and coordinated development of this
region as a whole the Home Minister
discussed witp the APHLC leaders
the proposal that a federal structure,
composed of federating umits having
equal status, not subordinate to one
another, should provide the basis for
this reorganisation Under this arra-
ngement a lunuted number of essen-
tial subjects of common nterest would
be assigned to the regional federation
leaving the rest of the State functions
to the federating units which will
have their own legislative assemblies,
councils of Mumisters etc Details of
the scheme, including the subjects to
be allocated to the regional federation,
would be worked out within six mon-
ths by a committee on which all con-
cerned interests would be represented
At a later stage, other administrative
units in the eastern region may also
join this regional federatiom,
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Neolithic seitiements traced in
Darjecling  District

136, Shri Vishwa Nath Pandey:
Will the Minister of Education b-
pleased to state:

(a) whether it 15 a fact that one
of the largest neolithic settlements of
the Indian stone age has been traced
at the sub-Himalayas terrain near
the plateau of Kalimpong in Darjeei-
ing District of West Bengal by the
State Directorate of Archaeology
during the explorations conducted
in that region; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Education (Prof, Sher Singh)
(a) and (b): In the exploration con-
ducted in 1062, in the terrian of
Kalimpong, a number of neolithic eelts
were found. In September, 186868 the
State Directorate of Archaeology,
undertook an exploration in Darjee-
ling District, and found, among other
things, a chipped necolthic handaxe.
The discovery of neolithic imple-
ments in this area ;s not the first of
its kind. However, detailed informa-
tion has been called for from the
State Government to determine the
archaeological potentialities of the
sites,

Gandhi Murder Case

137. Shri Vishwa Nath Pandey:
Shri §. Snpakar:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
appointed a one-man Commission to
go into the circumstances relating to
Mahatma Gandhi's assassination; and

(b) if so, when the report of the
Commissgion is likely to be submitted?
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The Minister of State in the Ministry
of Home Affairs (8hri Vidya Charan
Shukla): (a) and (b), A ome-man
Commission has been appointed by
the Government to inquire into the
following matters:—

(1) Whether any persons, in par-
ticular Dr. Gajanan Viswa-
nath Ketkar, of Poona, had
prior information of the con-
spiracy of Nathuram Vinayak
Godse and others to assassi-
nate Mahatma Gandhi;

(n) Whether any of such persons
had commmunicated the said
information to any authorities
of the Government of Bom-
bay or of the Government of
India, in particular, whether
the aforesaid Dr Ketkar had
conveyed the said jnformation
to the late Bal Gangadhar
Kher, the then Premier of
Bombay, through the late
Balukaka Kanetkar;

(u1) If so, what action was taken
by the Government of Bom-
bay, in particular by the late
Bal Gangadhar Kher, ang the
Government of India on the
basis of the said information.

The Commission is expected to
make 1its report to the Central Gov-
ernment by 30th September, 1987,

Fmployment Exchamge in Oriesa

139 Shri Chintamani Panigrahi:
Wil the Minister of Labour and Re-
habilitation be pleased to state:

(a) the number of persons regis-
tered 1n the Employment Exchanges
from 1981-62 to 1966-67 1n Orissa

(year-wise);
(b) the number of unemployed
Graduates Intermediates, and

Matriculates among them; and

(c) the number of the registered
unemploved who were provided
with jobs?

The Minmster of Labour and Re-
habilitation (Bhri Jaispkhial Hathi):
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(a) to (c). Information is given in
the attached statement. [Placed wn
Labrary. See No. LT-139/67]

P. and T. Circle, Lucknow

140. Shri Atal Beharl Vajbayee:
Will the Minister of Communications
be pleased to state:

(a) whether 1t 1s a fact that four-
teen posts of Upper Division Clerks
are lying vacant since Ist January,
1953 m the Posts and Telegraphs
Circle Office, Lucknow;

(b) whether 1t 1s also a fact that
these posts are to be filled in by the
Directorate General, Posts and Tele-
graphs and not by the Post Maste:
General, Uttar Pradesh, and

(¢) 1f so, the reasons for not filling
these posts by confirming officials
who held substantive posts on the
1st January, 1953 as directed in
D G's, communication No PE 18-8/5
dated the 28th August, 1953?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I K Gujral):
‘a) No, Sir

{(b) and (¢} Do not arse
Division of services in Punjab,

Haryana and Himachal Pra-

desh

141. Shri Hem Raj: Will the Munis-
ter of Home Affairg be pleased to
state*

(a) the number of appeals (State-
wise, Union Terntory-wise and
Cadre-wise) of Government emp-
loyees of various Departments recewv-
ed by the Allocation of Services
Committee regarding their postings
in the States of their domicile nz,
Punjab, Haryana and Union Territo-
ries of Himachal Pradesh and
Chandigarh;

(b) the number of appeals dizpos-
ed of so far; and
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(¢) when th¢ remaining appeals
will be decided®

The Minister of Home Affairs (Shri
Y B. Chavan): (a) to (e). Infor-
mation 1s being collected and will be
laid on the Table of the House.

Compulsory Primary Edueation

142 Shri Ramachandra Ulaka:
Shri Dhuleshwar Neena:

Will the Minister of Education be
pleased to state:

(a) whether the scheme of com-
pulsory primary education has been
implemented throughout the country,

(b) 1if so, the details thereof; and

(e) if not, the States where has not
been implemented and the reasons
thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) to (¢) Most of the States
have passed legislation for enforcing
compulsory attendance in the schools.
The emphasis all along, however, has
been on persuasion, propaganda and
provision of incentives, rather than on
the application of punitive measures
As a result of these steps gbout 80
per cent and 32 per cent of the child-
ren the age group 6-11 and 11-14
respectively are estimated to have
been brought to schools by the end
of the Third Five Year Plan

Arrests made under D.LR.

143 Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons arrested,
detained and prosecuted so far
under different sections of the DIR.
in each State upto date; and

(b) the details of punishment
awarded to them? '

The Minister of Btate in the Minfs-
try of Home Affalrs (Shri Vidya
Charan Shukla): (a) and (b). The
information is being collected from
the State Governments and will be
placed on the Table of the Hauge.
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Home Guards

144. Bhri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state

(a) whether Government propose
to raise the strength of Home
Guards Force in the country; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) There is no such
proposal under consideration at
present.

(b) Does not arise.

Employees State Insurance Scheme

145, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Ministar of Labour and
Rehabilitation be pleased to state:

(a) whether T.B and eye diseascs
are on the increase among the indus-
trial workers who come under the
Employees State Insurance Scheme,

(b) if so, the details thereof; and

(¢) the steps taken to check the
mcrease of these diseases?

The Minister of Labour and Rehu-
bilitation (Shri Jaisukhlal Hathi): (a)
(a) The incidence of Tuberculosis
during the Thitd Five Year Plan
(1961—68) has been more or less
static.

For diseases of the Eye, there has
been slight steady increase during
this period

(b) Details are as follows:—

In_m:a;ne—n;ge_o;mSickneSs per thousand
insured persons in respert of—

Year TB. of TB, Diseases

respiratory other of eye

system. forms

i961-62 100 3.6 88.6
1862-63 124 5.2 96.0
1983-84 12.8 49 97.1
1964-65 13.8 5.3 98.0
1985-RR 128 47 101 ®
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() (i) Tuberculosis. The following
measures are taken'—

Preventive measures—Mass mini-
ature radiography, tuberculin
test ang BC.G Vaccination,

Curative measures—T.B. Specia-
lists are appointed under
the Scheme in the diagnostic
centres/specialist centres
Separate T.B. Clinics are
being established under the
Scheme for an insurable
population of 50,000 or more.

In-patwent treatment—TB. pati-
ents are given in-patient
treatment in E.S.]. T.B Hos-
pitals/Annexes or 1n the beds
re<erved in the T B. Hospitals|
wards of the State Govern-
ments and other hospitals

Domiciliary treatment.—Is being
given under the ESI Scheme
so as to reduce pressure on
the Hospitals beds.

(11) Diseases of Eye: Eye specialists

are available under the ESI Scheme

in all 1mplemented areas and all

cases needing specialist-check-up

and treatment are referred to them
Beds for in-patient {reatment are
arranged in the ESI Hospitals and
State Government Hospitals

The 1nsured persons are also pro-
vided with spectacles at the sole cost
of the Corporation if there 1s impair-
ment of vision due to employment

injury
Fmployment Situation in the Country

146. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the latest figures regarding
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also being imparted for development
of skills io meet the manpower re-
quirements of the Fourth Plan

New Universities in Orissa

147 Bbri Chintamani Panigrahi.
Shri P. K. Deo.
Shri G C. Naik
Shri K. P. Singh Deo
Shrl A. Dipa:

Will the Minister of Education be
pleased to state

(a) whether the University Grants
Commuission has given any grant to
the two new Universities set up 1n
Orissa, one m Sambalpur and the
other in Berhampur and if so, the
amount thereof,

{b) whether any other assistance
besides monetary has been gmen to
these two new Universities, so far,
and

(e) if not, the reasons therefor’

The Minister of Education (Dr
Triguny Sen): (a) to (¢) The ques-
tion of giving a grant or any other
assistance to the two universities has
not been considered by the University
Grants Commission as mo proposals
have been received for such assistance
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Wage Board for Leather Industry

150 Shrimatl Sushila Rohatgi: Wall
the Minister of Labour and Rehabili-
tation be pleased to state

(a) whether 1t 1s a fact that the
Interim Report of the Wage Board
for Leather Industry has not been
mplemented in many units 1n UP,

(L) 1if so, the steps taken by Gov
cinment to ask the employers to
mplement the decision, and

(c) the number and names of
units which have not yet implement-
ed the recommendations?

The Minister of Labour and Re-
habilitation (Shri Jaisnkhlal Hathi).
(a) and (c¢) Information 1s being
obtained from the Government of
UP and will be placed before the
House when received

(b) The State Government through
whom the umplementation of the re-
commendations 15 being secured, pro-
pose to convene a tripartite conference
aof leather and leather goods mndus-
iries to consider the question of ex-
peditious implementation. Meanwhile
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the field staff of the State Government
are making all efforts to get the recom-
mendations 1mplemented voluntarily

Award of Industrial Tribunal,
Andaman and Nicobar Islands

151. shri K. B Ganesh: Will the
Minister of Labour and Rehabilitation
be pleased to state

(a) whether Government are
aware of the award of Industrial Tri-
bunal, Andaman and Nicobar Islands,
in the matter of industrnal dispute
between the workmen of Wimco
Factory, Port Blair and the Anda-
man Timber Industries and their
respec 1ve managements, and

(b) whether Government propose
to implement this award m the Gov-
ernment industrial  undertakings
also®

The Minister of Labour and Re-
habilitation (Shri Jaisukhlal Hathi):
(a) and (b) Information has been
called for from the Andaman and
Nicobar Adminsstration A further
answer will be placed on the Table
of House after the information 1s
received by the Government

Insult to National Flag by a Seaman

152 Shr1 Ram Kishan Gupta: Will
the Minuster of Home Affairs be
pleased to state

(a) whether 1t is a fact that a
Pakistani-inspired Seaman in  the
Minicoy Islands insulted the Indian
National Flag on the Independence
day this year and

(b) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla) (a) No, Sir

(b) Does not arse

Emoluments of Telegraphists and
Tele-printer Operatom

153, Shri Satya Narain Singh: Wil
the Mimster of Communications be
pleased to sate
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“‘(a) the qualifications and training
required for a Telegraphist in the
P&T Departmest;

(b) whether it is a fact that the
qualifications and training required
for a Telegraphist in the P & T Deptt.
are the same as required for g Tele-
printer Operator in some other Depart-
ments;

(c) whether the emoluments of
Telegraphists in the P & T Deptt. are
lower than those of Teleprinter opera-
tors in other Departments; and

(d) if so, the reasons therefor?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) Matriculation or equivalent
examination. Traiming period is 9
months.

(b) In the absence of the names of
other Departments being specified, 1t
is not possible to make a comparative
analysis,

(c) The pay scale of telegraphists
in the P. & T. Department is Rs. 110
to 240, with 3 advance increments on
completion of training. In the absence
of names of other Departments being
specified, 1t is not possible to make a
comparative analysis.

(d) In view of reply to (c) above.
the question does not arise.

District Telegraph Office, Varanasi

154, Shri Satya Narain Singh: Will
the Minister of Communications be
pleased to state:

(a) whether Government have con-
sidered the proposal to acquire the
Hathua Kothi of Varanasi for the new
puilding of District Telegraph Office,
anui;

(b) if so, the decision taken in the
matter; and

{c) the steps taken to expedite the
acquisition?
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(a) Yes.

(b) and (c). A negotiation Committee
has been appointed to negotiate with
the owner, the price of the property,
and the Committee is likely to meet
the owner in early May, 67.

Telegraph Employees

155. Bhri E. K. Nayanar: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the services of any of
the telegraph employees or workers in
Palghat Circle have been terminated
by the Department;

(b) if so, the number of employees
thus involved and the reasons there-
for; and

{c) whether Government propose to
re-consider their demands and the
cancellation of retrenchment order?

‘The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):
1a) There is no Palghat Circle. It is
presumed that Honourable Member’s
reference is to Palghat Departmental
Telegraph Office. If so, there has been
no such case.

(b) and (c). Do not arise.

Repatriates from Ceylon

156, Shri D. C. Sharma: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the number of persons of Indian
origin repatriated from Ceylon 3o far
since the treaty for giving statehood
to such persons was signed with Cey-
lon Government; and

(b) the details as to where and how
far they have been settled?

The Minister of State in the Minis-
try of Labour and Rehabi'itation (Shri
L. N. Misra): (a¥ Repatriation of per-
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sofis of Indian origin undér ¥he Indo-
Ceyton Agrepment 1984 has not yet

commensed.
{b) Does not arise.

w wier Qwn @ Wy § wiwm

157, ot viferc wrw dvar ; owm
Qe FRAY qg qAR B AT HG O

(%) war a7 v § fe o= wf|y
qrear & g ¥ wfwerrswd wroy
feqrmn g ; Wi

(w) oft @, &t oo g o
s f?

el e ¥ vt (ot
fow: wow gem) (%) A€ fawely A
wragrfos o= wfer weraT aeqr 3
IO ¥ WX X Nfwwor qrzewn
31-1-67 ¥ 11-2-1067 a%
wATHT | X§ §EWT ¥ EqroAT 1962 A
W FOPTL T 1 7 ot Y o vy
wTar aar SweT & o srafae
awfin ¥ v N 8 ST I
T FREWATTE)

(w) soerd qar fcft @t &
T g Tifam 24 wfed & W
Qe # sfrwor s fear 1 <@
e % W, aw faadr o
wfwez-aw &1 e, folt qar e
&TQ fa ¥ ITw, Rl fawmi agqr
wragfer  wie wiea awr %
wr wier arim & fafow o &
fedtewt qro fear mar | o e
£ THTT T AT 74T 97 fF ©EY W
/Y wroit oY Ay whier s o wdfan
woft wr, 9w firfow ot ® forf s
¥ o e § ar shafies IR @
i amre & fad e ¥ W
Wik iy fcfiew et & R 3 e e
wouT arad |
Bt (4D 184
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gevet Y wmy won

158, St &, WTC Wiwr e : W
et st g aary O T w6 fe

(¥) x¥ 1966-67 ¥ A%
" & faerdt graw wsy oF; Wi

(@) & qwm & wivis wT § ?

TE-wd wowrew § g (st
faw wrot wew): (¥) g s Ty
1966~67 ¥ 5 JRIS! waAT AHTWAY &
freg o=t & o ofagfea e
Lol

1558

(&) Wt 2= o< oF faaewr <o
fear mav

fawrow

1. T Avm-sfeare Wew Wit
T ey ? T et s

2. MwrgAer a1 wisfaat

e (fwear) € W
ATT T S qE) |
3. fogre )

¢ IueE folor qw x

TEE WIS CETE WTeN-
faw

5. fioer wre Cfym, fedw O
o

aoerQ wiwfaf & fueg wenmwre &
L

159. oft wiwve wrw dowr ;W
g WY a W W 63 e

(%) 1966-67 % ¥fw wrwre
¥ ferdy Tofa wfiestfa & firsy
W & wraet @ aiw Y of; o’
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(w) ox wrwwt 3w ¥ ¥ ford
varfirefedt st o firr mar ?

g vl (ot swwercr wegm):
(%) 1=1-66 & 28~2-67 AW W
wafie ¥, 37 600 Wil & wTwwl WY
frr st 1-1-e6 AU T AT,

firil gfere deqr grer Wl A wrv
1 TwIfay & ¥ 1101 TOTY wH-
wificat ¥ wvaw w1 |

(@) o srsvet 3 forred avdandt
oot wafe % g8 & 7€ 11 wfewfct
®Y et gro fvee fear aar aar
108 %Y fawmifry W o 7o fieqr maw o

Automation in Industry

Rehabilitation be pleased to state:

(a) whether recently there has been
a conference of Industria] Engineers
in Calcutta on the subject of automa-
tion in Industry;

(b) if 50, the recommendations made
by them in this regard; and

(¢) the reaction of Government
thereto?

The Minister of Labour and Reha-
bilitation (Shri Jaisukhlal Hathi): (a)
to (c). The information is being col-
lected and will be laid on the Table of
ths House when received

Agsigtance to Culitural Institwiiong of
Bhubaneshwar

161, Shri Chintamani Panigrahi: Will
m.m;mum be pleased
to state:

{a) whether applicationy for finan-
«<is]l assistance from different cultural
institutions of Bhubaneshwar have
besn received;

(b} if sp,-the namiesOf thave institia
tion and the amount of amistance
they have asked for; and
(c) the amount sanctioned to those
g0 far?

The Minister of Siate in the Minds-
try of Education (Prof. Sher gingh):
(a) to (c¢). The information is being
collected and will be laid on the
Table of the House jn dus course.

Oeniral Scheol ia Baubancshwar

182, Shri Chintamani Prnigrahi:
Will the Minister of Education be
pleased to state:

(a) whether 5 Central School has
been established at Bhubaneshwar,
and If so, the strength of the school;
(b) whether the school has got a
permanent building; and

(c) if not, the latest position in re-
gard thereto?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir. The strength of
the school is 74

(b) and (c). No, sir. For the pre-
sent, accommodation for the school
has been arranged by the State Gov-
ernment, which has also ggreed to
provide a site for a new building.
The actual site has not yet been set-
tled. The matter ig being pursued
with the State Government.

Santhanam Commitiee’s Recom-
mendations

163. Shri Abdnl Ghanl Dar: Will the
Minister of Home Affairg be Dleased
to state:

(a) the extent to which the recom-
mendationg of the Santhanam Com-
mittee on eradication of corruption
have been implemented; and

(b) when the remaining recommen-
dations are likely to be implemented?

The Minlster of Home Affairs (Shel

Y. B. Chavan): (a) and (b). Out of
of 137 recommendations (including
parts of recommendations) made by

the Santhanam Committes, 117 have
been accepted with or withomt changes.
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Qf these 111 have since been imple-
mented. Implementation of the re-
megining six recommendationg is under
consideration.

8 recommendations have not been
acceptied and the remaiming 12 are still
under exsmination. Every effort is
being made to expedite decisions on
the pending recommendations

Obsocene Publications
164, Bhri B. N. Shastri: Will the

Minister of Home Affairs be pleased -

to state:

(a) the nature of the existing Gov-

ernment machinery for screening pub-
lications with a view to determine
whether they are obscene or not; and
(b) whether Government propose
ts constitute a board of experts for
the purpose?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) and (b). Obscene
publications are actionable under the
provisions of sections 292 and 293 of
the Indian Penal Code)and section 521
of the Code of Criminal Procedure.
Enforcement of these provisions of the
law is the responsibility of the con-
cerned State Governments. In some
cases we suggest action by the State
Governments on the basis of legal

Obscene publications sought to be
imported from abroad are actionable
under notifications No 77-Customs
dated the 22nd September, 1058 issued
under the Sea Customs Act, 1878 and
No. I-Customs dated the 1B8th Janu-
ary, 1964 issued under the Customs
Act, 1982, The provisions of these
notifications are enforced by the Cus-
toms authorities who take decisiong in
this respect in consultation with one or
more members of g panel of Advisers
consisting of men of eminence in the
fleld of literature etc. This panel has
been drawn up by the Government
of India to render assistance to the
Custums autorities in the scrutiny of
publications which appear obscene.
Doubtful cases are referred to the
Mmtdmmiw deci-
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Gandhi Bhavang
165. Shri Biywanarayap Shastyl:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Questron No 718 on the 8th
December, 1965 and to state:

(a) whether the Gandhi Bhavans

have since started functionung in all
the forty universities; and

(b) if not, names of the Univer-
mities 1n which Gandhi Bhavans
have started functioning?

The Minister of Education
Triguna Sen): (a) No, Sir.

(b) Delhi, Jadavpur, Karnatak,
Nagpur, Panjab and Rajasthan.

figry, et oft ariet
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(Dr.
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Pestal Facilitiog In 3¢ Pargansa, Wes
Beagal

172 Bhri Jyotirmoy Basm:
Bhri A. K. Gopalan:
Shri Umanath:

Will the Minister of Comsmunion-
tions be pleased to state:

(a) the total annual revenue gc-
crued from the Post Offices within the
jurisdiction of (1) Sonarpur, (3)
Barnipur, (3) Diamond Harbour, (4)
Falta, (5) Bishnupur and (6) Budge
Budge Police Stations, 24 Parganas.
Yut&nnlfmutheyurslumw

{b) the total number of Post and
Telegraph Offices gperating within the
same area from 19049-50 to 1965-08;
and

(¢) the steps taken to increase the
postal facilities in the region?

The Minister of State in the Depart-
" ments of Parllameniary Affairs and
Communications (Shri I. K. Gajral):
(a) The total annual revenue of all
the Post Offices 1n the area is not
available as such information ig only
collected in respect of experimental
Post Offices and not permanent Post
Offices.

(b) The information is being col-
lected and will be laid on the table
of the Lok Sabha m due course.

(c) In order to give better postal
gacilities in the region as many as 82
new Post Offices were opened during
the period from 1-4-1950 to 1-4-1968.

Champahati P. O. (Weat Beagal)

173, Shri Jyotirmoy Basa:
Shri A. K. Gopalan:
Shrl Umanath:

1568

() i s0, for how and
thornnuth-ahr;::’”'

{0) the stepe aken by the P. & T.
Department to avert that closure?

‘ remained closed for three
days on account of the sudden absence

(c) The matter is being looked into.
Part-time Employed Staff in Post
Offioes

174. Shri Jyotinmoy Basu:
Shri A. E. Gopalan:
Shrl Umanath:

Wil the Minister of Communion-
tions be pleased to state:

(a) the total number of Post Offices
and Telegraph Offices within the
jurisdiction of (1) Sonapur, (2) Barni-
pur, (3) Diamond Harbour, (4) Falta,
(5) Bishnupur, and (8) Budge Budge
Police Stations in West Bengal;

(b) the number of Post Offices run
by full and part-time employed staff
separately;

(c) whether Government proposs
to employ full-time employed staff in
all the Post Offices; and

(d) if go, when?

partments of Parliamentary Affairs
and Shri L K
Gujral): (a) 113.

(b) 8 full time staff.

108 part-time staf?.

(e) No, Sir.

(d) Doey not arise in view of redly
to (o).



. 2s6p Abiucationgf  CHAITRAS,169 (SAKA) girlsin Delhi (CA) 1570

.OOBMCTION OF ANSWER TO USQ
‘No. 2818 dated 30-11-1966.

mmus&uumm
meotg of Parliamentary Affairs and
Communications (Shri I K, Gujral):
Intheruply given to the Lok Sabha

in response to the unstarred question
No. 2618 of 30th November, 1966 tabled
by Dr. Saradish Roy, it was stated
that there were only 8 villageg in the
Birbhum Division with a population of
more than 2,000 and still without a

Post Office. It has now been reported
that there is one¢ more village called
Papuri with a population of over 2,000
where a Post Office iz justified under
the prescribed standards. However, in
view of the current financial gtring-

to
pend for some time. The reply to the
question may kindly be read as
follows:

QUESTION

(a) whether post Offices have.-been
opened in all the villages
having population of more
than 2,000 in Birbhum Divi-
sion (West Bengal);

(b) if not, the nameg of such
villages; and

(c) the reasons for not openingthe
Post Offices?

ANSWER
(a) No, Sir.

(b) (1) Kanutia, (2) Mehagram
(3) Tentula (4) Ambhua
(5) Bhitora (6) Makhlispur
(7) Dantura (8) Dumaragram
(9) Bhariswar (10) Papuri

(c) Except in the case of Papuri
the opening of Post Offices is
not justified as the standard re-
garding distance is not ful-
filled. A Post Office at Papuri
would be opened as soon as
the current finaheial string-
ency is over,

12 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ALLEGED ABDUCATION OF SOME GIRLS I
Drrm '

oft ay fend (7<) : & wfwe-
M &v® wger & Freafofaa fae o
W E-wd R w1 A fewmat §
T W § e ag want i qw
e ¥

“‘Rrodr @t wfmt ¥ Rt ¥
5 wyfeit & oo

& T’

The Minister of Home Affairs (Shri
¥. B. Chavan); Reporis have appear-
ed recently in the Press about inst-
anceg in Delhi of disappearance of
girls who have not been recovered.
During the months of January, Feb-
mrynndmrch(uptoﬂ-a-lm)ﬂ
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modernisation of the police forces, these offences take place in all parts
though a very urgent matter, takes of Delhi. As a matter of fact, it is a
some time, But I can assure the question of having some sort of cell
House that we will look into this at the horizontal level, not at the
matter. vertical level. I think, the most im-
ponamuﬁngmthh%mﬂnh

to make aware all the ce stations

oft Trwewew fee™t (FAFATT): and whenever they hear about these
ft e &1 OF ¥ wow Afgen mttentherwillhavotoukelw‘lh:
matter seriously in i

# g9 T 1 22 W‘ﬁ,!ﬂ( 1967 ®Y Also, better mﬁ!wmxm
ag IR WM ¥t % 1| IWS At will have to be provided so that they

mmﬁhwmm take very quick action in this matter.

104 T Dr. Karnj Singh (Bikaner): We
w2y @ Afewr ¥g e wH D havehadmamuotmm:it
ATET country, the citizen after

for am & Wlﬂl’ﬂﬂ% hutakantonece;tmgitknow;n:!lm
wt, fo & Mg Nife  well ﬂmmthacowmmm canmod
m AT catch the thieves. After that, we had
piy ¥ g bk a spate of murders, but the :iﬁm
W managed to accept that also that this

ment
o og¥ gfew B dling. But how long can a citizen,
gfr @  or a parent at that, put up with the

fewge awfw % wie af  fer 'b;“ﬂz';ﬁhh&mmﬁwm
situa like
T T T
) wqt
“ﬁ“ﬁ o wrfo ofro w1 T mmmmadtuﬂonm%
1 would like to know whether Gov-
few@r W& AT § T AT ernment has any proposals to bring
o ¥ oty T i
g Wi § fe oW wpemaw o S G overament would con
w -;Hw W s wr(:!E :i.rd:;.ninthemeofwm
fared &t wrer wor e & dren, giving punishment.
g W oo o & o Shri Hem Barua (Mangaldai): }t i
o7 gfe goea AW am . R 'ﬁ;““"ﬂ“‘
. B. Chavan: It is the right of
:;' "ﬁ"'lm"“"*mg!“' this hon, House 10 provide Soe capital
Sﬁ“‘ YT  punishment or not; it is not my dis-
weyrl § ®WRiT ¥ xuY ¥ 9§ creation....(Interruption).
¥y ey Wy vt gAY T Q@ hﬂufnrwudnlrwgyi'uuw:um:
o ? father. We are all fathers of children
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matter and we will take stringent
measures which are permissible under
the law.

Wro T srige i ()
ff 0% woow FE wWqasl & 9
AT JUT AT g, AT wHE B N
F WO, IOF F N &7 =WEC
ore &1 & 8 w1 |, A e A
faw wT T ¥ 100 ¥AT WY AF
grr ¢, ot oy ¥ eafet sery ar
v wig & gaTT IeaAT §, @ W
o1 gar adwr freremr o wwar §
forad gfere # ard sqaear a9 |
RN AN AT T
forat et arod §, R ag aniw i
* &f av AT B 7 &, $¥ 109
o< 107, M TF ITH [ A TIWW
&t #Y qwEy ¥ vz A § TEd T
[TETCT I & F Ifew & gEmr
grERH T E T M F
w1 W g8+ ! gl T g
s grafadi & msaE Wi aen B
oy & fa¥ & ot qwwar g f s
g Y W GO TEH WY g q¢
/% Y T avit W ww awar §
ww gfew arr erafiat & fa gq
wx & qfer ara wgaT § @ A
w7 g & | 9g & wicaw ¥ Y
aff wgar § | wiedaw oy v fomn
o § ol Y qw Aqr @ Al g
& e, war wefY, sy woR fordr &Y 7 oW
&, ¥¥ IF WHEAC WX I¥ ¥ WO
My guffe o aF
WY wot T i o #Y gRer
/¢ aff T qw I ¥ X ™
L U A

@, W7 gl aTer Sere O W
W, e gt v AT AT AWt
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¥ 3w, ow & W@ 107 WX 109
arar T gk gfee W weafedd ¥
Y ¥ A G O o gaw ]
el e W W

Shri ¥. B, Chavan: The hon. Mem-
ber has certainly raised a very impor-
tant question; I have no doubt about
it. These matters cannot be consider-
ed in isolation. There are other social
and economic factors involved in this;
other things that happen in the social
and economic life also are responsible
for this. The law and order question
cannot be isolated from the social
and economic background of soclety.
As far as that is concerned, certainly
I agree with him. If he has got any
specific suggestions as to how we can
reflect it in the administration, I am
prepared to discuss matters with Dr.
Ram Manchar Lohia.

An hon, Member: Call a meeting.

Shrl Y. B. Chavan: As far as my
gardan is concerned, it is in his
hands. ... (Interruption).

T T WAge sifpmm W,
A gw F A g @ A e e
g oW o A gw ol
& A 99 & g W9 B e fes-
adt | iRy &3 @ 7 ww AT
AP W A TG A o agt &
AL CUN

off awerw wevw (2feor feedlt)
Wl W ¥ dar ol a7 T, tw
oW ¥ Q age §, wrfas s o o
wiT ¥ | W g amnfew oy &
mmmﬁm«ﬁmm
#ife wr ot § 1+ I wEwr v To
o w1 g § Suk waew ¥ & ey
Wgﬁsﬁnﬁ*mmk
Hw e W foifefafedt
| agt ¥y gfew wr o ¥ § g
Pifer ofifer & ow o §, W

bt
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forkr 7w wiile ¥ gt feeifota-
et §

wr Tw wri # A fafy d=r gk
Gog k&1 3 for ol e it
ot Tt §, W e gew o 7 foredrd
& 3o 9w v #t  AfeT ad
w® v 39 Tifedifew § foaer o
un gFT wifgy 1 o eifadifia,
ot Y ared § W gfew & B gu
ITHT qaT Y | W et
T o gfem wifeed, o @ W
for § 1 og o For § a8 At fawr ¢
g o AN NE @, W W
& WO g, Wig wWRal W
TWAFTEAE, 7@ # F@ &
ux a% W for wr € oy
o 3 & fadr # fadw sl
a8 N v as FE T wwAr g
W ¥ aq Y wraww s ag § e
Wt drew wifed aE € § I W
AR q¢ =@ Tl @ A gfew wwat
@t fagnfrsda §
TR AT W AR qaT ST Oy
fFemadmmaa®E

T v wg & fr a S R
W aw g7 faane w4 e feeelt & w2
frad fore? ¥ ot e BT &
IT® AN gvaew g & ot ¥ ag §
FTAH R & T Y o, WK Ie
A # ot gy Frra vk g€ € ot
T gy & gfew o ot faeew §
waw formee feqr oy 7

8hri Y. B. Chavan: are
tainly very good suggestions that
hon. Member has made, not
a question of registered goondas. The
difculty is more about
regisiered goondas,
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Shri Hem Barua (Mangaldai):
What is the number of registered

goondas in Delhi?

8Shri X. B. Chavan: If it is a politl-
cian, if it is a goondas, if it is a criml-
nal, I am prepared to take action
against anybody. I do not want to
shirk my responsibility in this matter.
Certainly, the Central administration
is responsible for law and order in
the city. But I seek the cooperation
from the hon. Members also in this,

staet acewd feemn (a@)
& s s § e fea OF smem
T § famd ard 3% ot N & A
gfere & dwer faar  fr wa o T
¥ 5 7 § wwar § AT ST Wy N
= ¥ faar w1 Teewwe R/
T X o i a ¥ o
wgrew arwrd ¥ 1wl T ag §
MR g
w1 gae qfva oy qg W & fE
I T oW frwd areht af § W)
ag s ¥ & & g adf faden. ar
fs a1 ox wriar§ & ey ?

Shri ¥. B, Chavan: She has made a
very good suggestion. Sometimes the
police do, in the course of investiga-
tion, file the cases. But we will not
treat them as filed. We will ask them
to reopen the cases and pursue the

investigation,

ot o fey (o) oW
W ag w wr¢ Frw g mr g e
farr gfere afuwifa & garid 3% wogor
& Fxor 7Y €I I6Y e W H s
fear o WX oY qrewr fean
AT ? A A WIT TAWT CARRW
T w3 aw T T P #F T

t? :
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1818 krs.

APOLOGY BY EDITOR OF
HINDUSTAN TIMES

Mr, Speaker: On the 27th March,
1087, 1 had informed the House re-
garding a notice of question of privi-
lege given by Sarvashri Madhu
Limaye and George Fernandes against
the Hindustan Times for publishing
8 report in its issue dated the 24th
March, 1967, which was allegedly a

b
;
4

the inadvertent
in the publication of our

on the Lok Sabha pro-
ceedings of March 23, 1987 in Tres-
of Mrs. Tarkeshwari Sinha's
reference to the utilisation of CIA
funds.

I have inquired into the matter
and find that the proceedings do
not entirely justify the statement
attributed by our Special Corres.
pondent to Mrs, Binha, In our
report, she js credited with having
alleged ‘the 5.5.P. leader George
Fernandes had benefited from
C.LA. sources when he was con-
nected with the Hind Mazdoor
Sabha'. he correspondent, who
covered the proceedings, did not
reproduce the exact statement
made by Mrs. Sinha. His explana-
tion ig thet he misheard her.

1 apologize for any misunderstand-
ing that the news item may have

MARCH 20, 1967
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caused and assure you that the publi-
cation was g genuine error.”

If the House agrees, the apology
tendered by the Editor of the Hindus~
tan Times may be accepted. He may,
however, be asked to publish his letter
of apology together with the actual
statement made by Shrimati Sinha in
the House on the 23rd March, 1867,
in the next issue of his paper on its
tront page. The matter may, thereafter,
be closed.

1221 e
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ot oy fend (sfite) : FrdwfisTe
ww it g d

woom Wivw : I A awH g

oft vy foved : 7g @ W guT Y
afgT qaa sow §

weas wftww : gET war gl aq
N ?

oft o ol : Tg Y g T R
feRurfietc & M ¥ 7 g afe
frarg 1

weaa wgw : Ius 5T 34T |
oft wy forord ¢ ey Pz A0 W
WTT g &l ges g fefa ¥

Mr. Speaker: We are going to the
next subject.

sfragfend: oograt & o
ave faofa § saet g oy &7
Mr, Speaker: 1 have sent him a
reply.

oft oy fewd ¢ sk ot o wor
toiR eww I8 W @ fr
e wveT &t )
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Mr. fipeaker: Will he kindly ait
down? I will explain it

Whatever notices have been given,
decisions have been taken and they
have been communicated to them. If
the decision ig questioned in the House,
then there will be no end to it. I will
discusg this with Mr, Limaye and take
a decigion. If there is anything wrong,
I will correct myself. There is ab-
solutely nothing wrong in that. But if
anything done by the Speaker in the
chsmber is questioned here, then
there is no point in taking a decision
there,

Tt TR wAgE Ngar () -
3wy ¥ 07 07 @ W2 I gk
ft | I o aga @ o gf @
dRwmaed gidt o daw g
ot 1 & ot v fadwfireTe e
T AT FT W § WK A @ AN
= &7 W AN A ggt v wEw
9T Tt Qe i e, Iy faeper
a1 anfaa g wmar ¢ e st agw &
o {W W W aA W g
feur

Mr. Speaker: That is coming. He
will get the communication about that
case also today.

o T wAge Sifgar: ag v
) ag fedwfuse 21 & s
T smr & At ¥ a@

Mr. Speaker: Why does he want to
raise it here now?
xafeg

Tro U Rige Afygm
ool & qgdr ol w e § o wrewy
B ok ot v ¥ § 1w o W
oy oy & fog o o 7 @ o
£ qu & daw v quw W @ @
v ¢ fr Wi frdwrfrerc & sor
woar g ?
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Mr, Speaker: I do not think that it
is proper. It will become a prece-
dent.

W0 Ty wivge iy : WO ¥ O
ST AH § | QAT U TF qA 79

g

Mr. Speaker: This will become a
precedent, Every day some Member
or other will raise it and then there
will be no end to it. The whole day
we will be discussing the motions
that have been rejected or transfer-
red. In this case it has been allowed
and half an hour is being given for
this. The only thing is that it has
not been accepted as a privilege
motion,

I get s0o many notices—call atten-
tion, adjournment motion, etc—and

like this. I have absolutely no obj
tion. I would like to be guided by
the whole House and the Leaders of
all the Parties in this House, I have
absolutely no objection. But he may
not please raise it here. We shall
discuss it if he wants. Raising it like
this leads us nowhere. It will only
end in caos.

$

o W wNge atfgar : wor N
e &fad | wlft aR oF wer
TEWE !

Mr. Speaker: No. Even then it
will lead us to that Dzr. Chenna
Reddy.

The Ministor of Sicel, Mines and
Motaly (Dr. Chenna Reddy): I beg
to lay on the Table....
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wo v whge iy : : & ow

WO ¥T WY IST QTE | WY Iwe)
gt | W Qo qor #F ot v &
Tk A ¥ AT sgaeqr w1 wer
< JAt wEEE Qo AT e Ay
o o e Ao wweqr ¥ Wi
U faRwrfawr & swr 933 @
e g qq #F@ | wg qfagy
» w5 & www T R
fargw am @ ¥ woww vy v
fir Qe ot ¥ @@ 3w ¥ wF & R
fritad ¥ g Qwgr .. . (W
™) aunfaE ST E WA W
REI v e g1 N aw
wrf T Ag § ) T O W A
ot ¢ fF Juwr faege sadel g A
¥ fwrenr T

583

Mr. Speaker: It is no use raising it
now. I have told him already that
it should not be raised in this manner,

o W wAgT wifgar a7 w@
ax @ T

ot wfergew wwddt (@) ¢
0 T & WC 859 ¥

Mr. Speaker: Let the hon. Member
resume hiz seat. Let um not add
to the confusion.

o T WY Wifgar : W Ay
¥ WX WY W @ W W W g

AT o

Mr. Speaker: I am only sorry that
Dr. Ram Manchar Lohia should
continue in this manner, If he wants
to do it, I would only say that I am
unhappy about it. I have allowed a
discussion, and he can say all this at
that time.

e v wwivge Wi : o Wit
¥ v wwr ¥ s W g o e g
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T

Mr. Speaker: I have aliowed a dis-
cussion slready, and he cen distnss
it. I have already given half an hour
for it, but certainly noton an adjourn-
ment motion. He can say all that he
wants to say at that time,

oft ay fomd : oF a7 WY g
wifwd | ww 225 AWad @ & wrey
TR TN W | TR §WT AR
agy ¥var | IEF A WA W wiieor
g & frdefiere & o ey
forer ww I3rr A O garow W

Mr. Speaker: That is exactly what
I have allowed 1 have allowed half
an hour or so for it already and he
can say all this at that time.

oft ay g : & wifeor s
wgar § 1 225 fraw & fadefirere
T ST W J@ aier fear o
a%aT § 1| O wit ag gur oy
wTaE WY 23X § 1§ sy OF Y
g faad ot ¥ wg Wi W ¥ A
grar & 1 ad fad 225 w1 mfawy §
@t wAeR § .

“Provided that where the
Speaker has refused his consent
under rule 222 and is of opinion
that the matter proposed to be
discussed 18 not in order, he may,
if he thinkas it necessary, read the
notice of question of privilege
and state that he refuses consent
or holds that the notice of ques-
tion of privilege is not in ordec®
HET T AR BT WY qgt W Wy
¢ www ¥ wcad § 0 & www
AT W f 1 OF O ww W,
Ty et § 0 o Sefae W
wm ¥ 1 Fot amfor &
wfewT = dgw e e W
t 1 foT v apa e ¥ few € o
X iz 1 fet W fod sl
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$1% wrder-vrer Folr | xafog wry
g e o OfeXr | ar ¥ W
frdr W Wit IE g WA

Mr. Speaker: I have allowed a dis-
cussion on this under rule 193. There-
fore, it can be taken up some time
later. I shall fix some time for it.

oft vy fowld ;193 X W w-
fex syowr At wmar B 1 184 W
@l | o ol Sac §
Mr. Speaker: I have allowed 1t
under rule 193.

Wtk wiew (et afeor) ¢
T 7\ 9T AT TF WATqT FT WA
&1 s ot Gar arr w6 & e we
fadtarfumrs w1 w1 WY wa dw fear
T & W I T W W AAd Ay
W & a1 Iuk a1 F wred w ¥ G
faare fafory fear amr wofg®
aerE Agy, & A Wk s
Some hon. Members rose—

Mr. Speaker: Order, order. 1 would
request all hon, Members to resume
their seats. Now, Papers to be Laid
on the Table,

1228 hrs,
PAPERS LAID ON THE TABLE

NotFicaTiON oOF THE MINes Axp
Mpxrals (REQULATION) AND
Deveropment, Act, Erxc.

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): I beg
to lay on the Table:—

{1) A copy of Notification No.
GSR. 124 published in
Gazette of India dated the
28th January, 1967, under
sub-section (1) of section 28
of the Mines and Minerals
(Regulation and Develop-
ment) Aect 1067, declaring salt
petre to be a3 minor minersl
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[Placed in the Library. See
No. LT-118/87].

(2) (i) A copy of the Annual-

Report of the Hindustan
Steel Limited, Ranchi, for
the year 1965-68, al with
the Audited and
the comments of the Com-
ptroller and Auditor General
thereon, under sub-section
(1) of section 618A of the

Companies Act, 1958.
[Placed in the Library See
No LT-119/87]

(i1) Review by the Government
on the working of the above
Company. [Placed in the
Library, SeeNo LT-119/617.]

(i) A copy of the Annual
Report of the Nationa] Coal
Development Corporation
Limited, Ranchi, for the year
1965-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon, yn-

@

der sub-section (1) of sec-
tion 6180A of the Companies
Act, 1856.

(ii) Reviewy by the Government
on the working of theabove
Corporation. [Placed in the
Labrary See No LT-120/67.]

ANNUAL REPORT OF UNIVERSITY GRANTS

Table a copy of the Annual Reportof
the University Grants Commission
for the year 1965-86, under section
18 of the University Grants Commis-
sion Act, 1956. [Placed mn the Library.
See No. LT-121/67]
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[Dr. Ram Subhag Singh)
1967, published in Notification No.
G.SR. 318 in Gazette of India dated
the 11th March, 1887, under sube
section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in the
Library, See No. LT-122/67.]

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): I
beg to lay on the Table:—

(1) A copy of the Annual
Accounts of the Employees’
Provident Fund Organisation,
along with the Audit Report
thereon, for the year 1984-
85, [Placed in the Library.
See No. LT--123/67.]

(2) A copy each of the follow-
ing Notifications under sub-
section (2) of section 7 of
the Employees’ Provident
Funds Act, 1952:—

(1) The Employees’ Provi-
dent Funds (Eighteenth
Amendment) Scheme, 1968,
published in Notification No
GS.R. 1770 in Gazette of
India dated the 26th Nov-
ember, 10686.

(li) The Employees’ Provident
Funds (Nineteenth Amend-
ment) Scheme, 1968, pub-
lisheq in Notification No.
G.S8R. 1772 in Gazette of
India dated the 26th Nov-

ember, 1866,
(iii) The Employees’ Provi-
dent Funds (Twentieth

Amendment) Scheme, 1966,
published in notification No.
G SR. 1838 in Gazette of
India dated the 10th Dece-
mber, 1966.

(iv) The Employees’ Provident
Funds (Amendment) Sche-
me, 1967, published in
Notification No G.S.R. 168
in Gazette of India dat:d
the 11th February, 1967.
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(v) The Employtes’ Provident

G.B8R. 187 in Gazette of
India dated the 11th Feb-
ruary, 1987 [Placed in the
Library. See No. LT-124/
87.]

(3) A copy of the Annua] Report
on the working of the Emp-~
loyee's Provident Funds
Scheme, 1952 for the year
1985-868, [Placed in the Libra-
ry. See Nv. LT-125/67].

(4) A copy of the Coal Mines
(Second Amendment) Regu-
lations, 1066, published In
Notification No. G.S.R. 2012
in Gazette of India dated the
31st December, 1866, wunder
sub-section (7) of section 50
of the Mines Act, 1852
(Placed in Library. See No.
No. LT-126/67.]

(5) A copy of the Report of En-
quiry on the fatal accident
in Borgafall Iron Ore Mine,
Goa on the 2nd August, 1968
[Placed in Library, See No.
LT-127/61.]

(6) A copy of the Delhi Shops
and Establishments (Amend-
ment) Rules, 1068, published
in Notifieation No. F.20(17),
60-Lab. in Delhi Gazette
dated the 19th January, 1967,
under sub-section (8) of
section 47 of the Delhi
Shops and Establishment Act,
1054, [Placed in the
See No. LT-128/67.]

INTERNATIONAL COPYRIGHT (FIrse
AmzvoMENT) ORDER AND ANNUAL
Rerorr or INpoaw MusEom

The Minister of Siate in the Minis-
try of Education (Prof. Sher Singh): T
beg to lay on the Table:—

(1) A copy of the International
Copyright (First Amend-
ment) Order 1967, published
in Notification No. 8. O.
784 in Gazette of India dated
the 8rd March, 1907, under
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section 43 of the Copynigat
Aci, 19.7. [Placed 1 :he
Library, See No. LT-129/67.]

(2) A copy of the Annusl Report
of tne Indian Museum Cdl-
cutta, for the year 1965-68.
[Placed wn the Library, See
No I.T-130 /67.]

NoTIFicATIONS UNDER DErmr Lanp
RerorMs AcT, Denmi MunicreAL
CorroraTION ACT AND ALL-
Inpia SERvICEs Acr.

The Minister of State in the Minis-

fry of Home Affairs (Shri Vidya
Charan Shakla): I beg to lay on the
Table: —

(1) A copy each of the following
Notifications under sub-section

(3) of section 181 of the
Delhi Land Reforms Act,
1954, —

(i) The Delhi Land Reforms
(Amendment) Rules, 1988,
published 1n  Notification
No F(3), LRO./6B 1n
Delh;y Gazette dated the 8th
July, 1966,

(ii) The Delhi Land Reforms
(Amendment) Rules, 1968,
published in Notifiction No
F(4) LRO./66 in Delid
Gazette dated the 30th
June, 1966 [Placed in th2

Library. See No. LT-131/
671

(2) A copy each of the followirg
Not:fications under sub-
section (2) of section 479 of
the Delhi Municipal Corpora-
tion Act, 1857.—

(i) The Delh: Municipal Corpo=
ration (Election of Council-
lors) Amendment  Rules,
1887, published in Notifica-
tion No F2(2) 67-LSG in
Delhi Gazette dated the
11th January, 1967.

(i) The Delhi Municipal Cor-
porafion (Election of
Coungillors) Second Amend-
gyt Rules, 1987, published
n Notification No. F.2(2)/
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67-LEG in Delhi Gazette
dated the 13th January,
1567,

(iri) The Delhi Municipal Cor~

3

4)

poration (Election of Coun=

cillors) Third Amendment

Rules, 1967, published in

Notification No F2(2)/67-

LSG in Delli Gazette dated

the 6th February, 1967,
[P'aced 1n the Labrary.
See No. LT-132/67]

A cony of Notification No
F' 39(45)-Rev/64 published
in Tripura Gazette dated
the 11th  Januarv 19867
making cortain amendment to
the Tripura Land Revenue
and Land Reformg (Allote
ment of Land) Rules, 1962,
under section 198 of the Tri-
pura Land Rcvenue gnd Land
Reforms Act, 1960 [Placed
in the Library. See No LT-
133]67 ]

A copy each of the following
Notifications under suo=-scc=
tion (2) of section 3 of the
All India Services Act, 1851:—

(i) The Indian Forest Serv'ce

(Fixation of Cadre Stren-
gth) Regulations, 1988,
publish~d m  Not:fication
No GSR 1672 in Gazctte
of India dated the 3ist
Oc'ober, 1968

(1f) The Indian Forest Service

(Fixation of Cadre
Strength) Amendment Re-
gulations, 1886, published
in Notification No GSHR.
1673 in Gazette of India
dated the 31st October,
1066.

(ilf) The Indian Forest (Service

(Appointment by  Pro-
motion) Regulations, 1968,
published in  Notification
No, GSR. 1774 in Gazette
of India dsted the 26th
November, 19806



ed in Notification No.
GSR. 17 in Gazetts of
Indig dated the 7th Janu~-
ary, 1967. [Placed in the
?’b;w. See No. LT-134/

1830 hra

ANNOUNCEMENT RE. PANEL OF
CHAIRMEN

HMr. Speaker: I have to inform the
House that under sub-rule (1) of
rule 9§ of the Rules of Procedure and
Conduct of Busiress in Lok Sabha, I
mominate the following Members on
#he Panel of Chairmen:—

1. Dr. D. 8. Rajy,

2. Shri P. K. Deo,

& Shri K. Mancharan

4 Shri C. K. Bhattacharyys,
lgﬂﬁurdm Singh Dhillon,

6. Shri Bal Raj Madhok.

——

12.30% hra

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Thirty-seventh, Thirty eighth
Thirty-ninth Reports
Becretary: The Chairman, Com-
mittee on Public Undertakings pre-
sented to the Speaker on the 3rd
March, 1967, the following Reports:—
1. Thirty-seventh Report of the
Committee on Public Under-
takings on the Hindustan
Shipyard Ltd.

2. Thirty-Eighth Report of the
Committee on Public Under-
takings on the Pyntes and
Chemicals Development Co.
Ltd.

§. Thirty-Ninth Report of the
Committee on Public Under-
takings on the Bharat Heavy
Electricals 1td.

and

ANNOUNCEMENT RE: PANEL OF
CHAIRMEN—contd.

Shri Hem Barma (Mangaldai): In
the pane] of names you have an=
nounced, iy there a Lady Member?

Mr. Speaker: Unfortunately no

Shri 8. M. Banerjee
There should be cne.

Mr. Speaker: Next time I an-
nounce it we will have a lady Mem-
ber also,

(Kanpur):

Shrimati Tarkeshwari Sinba
(Barh): Add him. It will compen~
sate for everything.

12303 hre,
PERSONAL EXPLANATION BY
MEMBER
(Shri Masani)

8hri M. R. Masani (Rajkot) Mr.
Speaker, Sir, I was sorry to learn
that yesterday, after I and other
members of the Opposition had left
th: House during the election of the
Deputy Speaker, the Prime Minister
chose in our absence to say certamn
things which are at variance with
the truth. Since she has misquoted
what 1 had said to her whan I saw
her at 11 aM. on the 2Tth March,
with a view to creating prejudice
against me, I wish to state the cor-
rect facts hy way of personal expla-
nation,



Powers) Continuance
Bill

:'Tne Prime Minister has quated
‘ghe. ag saying that “hé admitted
groups, lsrge Eroups W a

‘pumbers involved, within the Op-
. position who did not support their
_nomination. But he said you should not
.bother about thess people”. I am
sorry to have to say that I did not

say anything of the kind.

When I saw the Prime Minisrer at
11 A3. on the 2Tth, I went specifi-
cally to plead with her not to rnake
any nomination from among the
Congress Party. I told her that I
wag authoriseq to nrgotiate this mat-
ter on behalf of all seven Opposition
parties. When she mentioned that
several people had b-en to her to say
that they did not accept Mr. Kunte,
1 asked her to tell me who those peo-
ple w:re. She said she was not at
liberty to mention ‘their names as
they did not wish their names tgo be
mentioned. 1 told her that this was
very strange and r-quested her not
to take any notice of such unautho-
riseq persons I assured her that
Opposition unity was there and
would, in any event b~ re-es:ablished
completely by the time we met her
at 5 p.m. that afternoon.

I am so that the Prime Minister
also told the House that “the position
last night was not at al] clear” after
all of us including Mr, Gopalan and
Mr. Ananda Nambiar of the Left
Communist Party, had specifically
told her at meeting with her at her
initiative at 5 P.M, that afternoon that
the Oppnsition was compl:tely united
behing Mr. Kunte. .

1233 hrs,

ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL
Mr. Speaker: Shri Chagla.

; The Minister of Parlames'ary
: Affalrs and Communulications (Dr. Ram
. Snbhag Singh): On behalf of Shri

M. C. Chagla, T beg to move:

. “That the Bill to continue the

Armed TForces. (Special Powers
Regulation, 1858, for a further
period, be taken into considera-
tion”.

Mo T Wi Mg (weihr) :
e R e 2@ )
Mr. Speaker: Motion moved:

‘“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958, for a further
period, be taken into considera-
tion”,

st wy fnd (7)) : wew
w3y, AT geE &% T frdaw Wy A
¥ farar oy oI W@ WY agF T @GR
g fear smx
Mr. Speaker: We have one hour

tor this. Later we shall continue with
the discussion on the Food situation,

oft wrzw fugrdt wrodedt (FwmgR):
wSIH WERA, ¥ ¥ AT ag fadqw
rwc G g ? A et &7

o o g Fog ¢ & =T W
Naw T fmwsta g

oft wrw fagrdt wroddt @ w st
Joren & A wfawre faar § fe oy
ITR a7 ¥ ag Fodre o wl ar 3
AN IGEAMFCRE E?

o v gom fog ¢ w1 o salt
W HETAPIME |

Bhri Ganesh Ghosh (Calcutta
South): I want to speak on this.

Mr. Speaker: Shri Indrajit Gupta.

Shri Imdrajit Gupta (Alipore): I .
would request you to send for the
Minister

in speaking.

\ Otherwile.thmhnomipt"
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-Sihrl Swrendranath Dwivedy (Kend-
rapara). Since the Minister is not
here, let the debate on the food situa-
tion be taken up first,

8bri Ganesh Ghosh: I want to speak
on this Ball,

Mr. Speaker: We shall take it up
now, The Prime Minister is also here.

Shri Surendranath Dwivedy: No
Minister is to make a speech?

Bhri Indrajit QGupta: Who will
Teply?

Shri Namblar (Tiruchirappalli):
Shri Ganesh Ghosh is already on his
legs.

Shri S8hri Chand Goel (Chandigarh):
I want to submn that the suggestion
made by Mr. Limaye be adopted,
because in the absence of the Minister
who is piloting the Bill, it will not be
proper, because......

Mr. Speaker: You are repeating
what has been said. All the Minsters,
including the Prime Minister, are
here. 1 am sure they are going to take
notes and will reply. Therefore, I call
Mr. Indrajit Gupta.

Shri Indrajit Gupta: I do not know
who is going to reply to this debate,
because he could authorise Dr. Ram
Subhag Singh to move the Bill, but
he cannot be authorised to reply to
the debate I am quite sure.

Is it your wish that I should speak?

Mr. Speaker: Yes, because all of
them are there, they will take notes,
and one of them will reply.

Shri Hem Barua (Mangaldai): As
a matter of fact, Mr. Chagla should
explain to the House why he is late,

The Minister of External Affalrs
(Bhri M. C. Chagla): May I offer my
apologies? I just thought that papers
were being laid and that Mr. Masani
2iad to maka his statement. Therefore,

MABRCH IO, I Forcis. (Bpecial
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I eame sushing and I am owt of
breath. 1 apologise to the House,

Sbri Endrajit Gupta: This Bil
seeks, in essence, to continue the
special powers which were conferred
on the officers of the armed forces to
enable them, as is stated in the state-
ment of Objects and Reasons, to aid
effectively the civil power in the dis-
turbed areas of Kohima and Mokok-
chung of the Naga Hills and Tuensang
area. That means that this Bill is a
measure which seeks to continue to
pursue a military solutiun of this
problem., My contention i that it is
regrettable that the first measure
which this Government is taking im-
mediately after the election is once
again to seek not a  political but a
military solution of this problem.

We all remember that before the
elections were held, the last round of
talks between the reprcsentatives of
the hostile Naga Government and the
Government of India concluded some
time in the last week of January.
After those talks, it was stated on
behalf of the Government of "ndia that
the air of mutual suspicion had bl-wn
over. This statement aopeared in the
press. It was stated on the other hand
by a svokesman of the hostile Nagas
that although they adhered to and
would never give up thewr demand
for secessicn and for g completely
independent Naga State, nevertheless
they would talk and continue to talk
untill a settlement was reached.

It seems that after the last round of
talks was held, both sides had arrived
at a position where they were quite
eager and keen to see that instead of
the resumption of hostilities, further
talks and peaceful negot'ations should
be continued. I say this because it is
well known that there are certa‘n sec-
tions of public opinion in this country,
certain quarters who are vi~lentty and
publicly opposed to the periodical ex-
tension of the cease-fire truce, There
are some people who keeo on saying
that such a cease-fire aareement {5
only helping the hostile Nagas to earry
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on all sorts of activities under cover that that phase is gver. spora-
of this cease-fire, and they demand mmmmmoni?mm
that & fixm policy should be adopted parts of that area. I am not taking
by the Government of India, meaning about the Mizo hills gt the moment.
thereby, I presume, that force should These incidents are in certan parts of
be used in a more determined way. Kohima district only and in Ukrul
But I would just ask the hon. Minis- area. There have been no recent re-
to share with this House his feel-

Ik

t and the subsequent series of
talks that have taken place have not,
in sctual fact, helped greally to pocify
the situation. In fact, instead of bring-
ing new strength to the underground
Naga hastiles, it has made their atti-
tude somewhat more flexible, Those
who study the Naga problem know in
recent months there is evidence of the
fact that some sort of difference of
opinion or some civision has been
generated between what may be
called the hard-liners among the un-
deground Nagas who want the re-
sumption of hostiiities and those who
are eager for g political settlement.
There 18 evidence that gmong the rank
and file of the hostile Nagas there is
a keen desire now that there should
be further peaceful talks so that some
settlement can be reached. Even last
November, a circular issued by the s0
called Federal government of Naga-
land was widsly publicised and it
reads, inter aha, as follows: “While
asserting that the Nagas maintain the
position that there can be no question
of any departure from their basic
stand whatever may be the course of
future talks, deadlock or no deadlock,
there can be no other course  than
peaceful means”. In other words,
Nagag shall not choose the path of
war. In other words, the situati"n at
the moment, especially after the gene-
ral elections in any opinion was parti-
cularly ripe for the Government of
India to seize the initiative and for
pressing forward on the path of re-
concillation, During the last few
monthy, there have been only some

used to be s0 much disturbed and In
this House too we had almost every
dsv references to larse scale activities
taking place there, We all had hoped

ports of any major clashes; Govern-
ment jtself has not made any such
allegation that the Nagas infiltrated
into Pakistan or returned from there
with arms and so on. In view of ald
these developments which I have nar-
rated, perhaps they themse'ves have
decided not to rely any further om
Pakistani assistance as they had been
doing in the past. It 1s g good thing.
There is no evidence whatsoever to
suggest that in these hostilities, the
Nagas had received any kind of assis-
ances from China. What I mean to
say ls that in the new atmosphere ge-
nerated in this country after the
General elections, which has been
such a mighty and massive experi-
ment in democracy, was it not a fit
moment for the Government to come
forward with a new jnitiative in the
direction of further reconciliation and
try to win over the Nagas as friends,
as members of the great Indian family.
1 am sorry to say that instead of dong
that, they are keeping quite. In the
President’'s Address delivered to Par-
liament a few days aga. there iz no
mention even by accident——it cannot
be by accident it must be deliberate—
of the Naga problem. No appeal is
addressed to the Naga people. On the
contrary, they have come fwward
with this Bill after the general elee-
tions and this Bill speaks in the usual
terms of the Armed Forres special
powers: thic iz arain handled bv the
External Affairs Ministry so that the
whole world can know and the Nacas
can know that we conntinus to treat
them as an external problem as
though thev have nnthine tn do with
our own fami'y of the Indian nation.
I am sorrv that this kind nf psycho=
logical atmnenhere persists in the
ranks of the Government Thev have
lost an opportunity for which the sitn-
ation wae rine now, when thev enuld

have made an entirely new approach.
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Therefore, I say that the psychologi-
cul origin of this Naga revolt must
never be forgotten by the Government,
However grave provocation way
be, it is essential to understand that
this so-called rebel government is
the child of continued and bitter and
genuine also, I would say, feeling of
frustration on the part of the Nagas,
It is born out of years and years, long
before Independence, of isolation,
political, economic, social and moral
isolation in which they were kept,
through the deliberate propaganda
against India carried on pre-eminently
by Brtish officials and non-officials,
We all know that, That is the histori-
cal background fact of this problem.
But the tragedy of the situation is that
even in the 20 years since Indepen-
dence we have failed to break this
isclation and that is why this pro-

blem persists.

Things have been further compli-
cated, I would say, by the fact that
very bitter memories have been
aroused among the Nagas by certain
excesses and atrocities which have
been committed; it s no use trying to
deny them; they were committed at
one time, not now. During the worst
period, when the hostilities, were at
their height, certain excesses were
committed by the security forces in
that area; in the course of their opera-
tions against the rebels, a very large
number of innocent man, women and
children, ordinary villagers, had to
suffer. Whether it was justified or
not, it is for the Government to say.
But the memory of that remains, ran-
kles, in the minds of the Nagas, and
it will require a very special effort,
almost a superhuman effort, on the
part of India to erase those memories,
to Inspire faith and confidence in the
minds of the Nagas and try to win
them back into the great family of
which they are
according to us.

in the past been and will never In the
future be accomplished by relying on
the buresucratic State machinery.
They may build a few roads or set up
a school or a hospital hers and there,
but, however important that may be,
the mere physical development of that
area can never be a sybstitute for the
complete emotional integration which
is required before the Nagas can realy
feel that they are part and parcel
of India. The fight has {o be carried
on not only in the jungles and the
hills; it has to be carried on inside the
hearts of every Nagas by us, to win
the Nagas over, to re-inspire confid-
ence, and it will not be done by this
kind of studied neghigence of their pro-
blem. I say it iz studied negligence,
by the mere fact that this kind of
Bill, which is essentially a military
measure, should have been brought
forward by the Defence Ministry and
not by the External Affairs Mimstry
in the first place. This kind of Bill
is brought forward, may be it is neces-
sary, for certain security reasons, but,
at the same time, no Naga will omt
to see that not a single mention was
made about the Nagas in the Presi-
dent's Address. No appeal has been
directed to them even in the new
situation prevailing after the general
election. Now new initiative has
been taken for reconciliation, of pur=-
suing further the path of peaceful
negotiations, and in the first measure
adopted after February, this Bill is
talking about special powers for the
armed forces, talking about it as
though it is some external matter to

India,

Therefore, I am very sorry that we
have to make these points in order
to show that the Government of
India seems to have learnt precious
little from the great changes which
have taken place ang which have

lack of faith in the way in which the
Government has handled this Naga
problem. Despite all the difSeulties,
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gz 74T & | A3 v oAy § fRoza
AT A1 qafeT gA & AWl A qIr
AT & fF 4z AIFAT AT T30 TAOET g,
az "I F1 I3 HAT AAAT & 1 F
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a7 IA F TAL FT A, 93T T37 T 2,
afea oF a3 30 & 437 ax &1, 5 7ar
gl 9A2d ®1 T FF FH
FT AT AGE .

Mr. Speaker: It is past 1 O'Clock.
He can continue his speech in the
afternoon, if he wants. Otherwise, if

he can finish it in 3 minute or two he
can do it now.

TMo W WAIRT AMfgar : & wedr
& @m Fam g ar fwy &t =
Fg |

Mr. Speaker: If he will take more
time he can speak after lunch.
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#g @ a1 fF 77 aF I A qEVEA
% forr st & i orr a2 fawr & &van
A, BIE-WIE AT & FTH AGE 0T |
# ST g, WX A9 A wEe &
T qEr S, R oaa 37 fag o=
FT 3w a1 &1 39 &7 & foar f
A Fit o & 7 fzg aww w7 & =
g f =407 ama FT & FH TG T |
S2AT z7, BA BET, @AT AT
AT, aZ qAST AL ARG 93 ML E
Y =1 A oiea &9 7 faeg #1 Fsn
/AT #1aT 8, SfFd WOAT 989 39 #
SATRT FALAIT FAT g |

IR C 1 el (T =
dgT G 414 g% & | TF 99 7 AR
Y agar g 5 St ot a7 ¥ asfrai
a1 F¥F T § A IR A avay

MARCH 29, 1967

1608 :

Forces (Special
Powers) Continuance
Bill

FE AR & A AT A THFEE F g )
TH A4T A TH OF FT & (Hey Af
FAATHT FTAiE ArEr AR @A
afFa wvm=z Ter v & Wi Q@
qafaT gATer g7ar farer awm @ fs
oI 3T A OF ATTF ifer & ad
gazmr T, g gfqT @i gzae
Tz ¥ AT TT A FATAT AT AT F
I § ATE FF 34T A2 3 F ooy
1 g IAH AFT AT FI AW FI
@I 3§ 9% 89 & 7w, A6 &g §
T AT AW 4Z F(4T | 9WT F
@RI ¥ Hid T @ E | AW A
oG T TEr E | @rEr =T F A
TE it gE & 1 WA A areaa g g
fF owdaT Fraey 9zt #A0 qiEd AT
FU 2 | A HHET HIT A ST FI HIA
AW, ®7 FE@ " AQ@ A g §
fr w81 ag 3w 2 a1 g7 &1 A qU
qIZ &1 /iET o ST WA W
ATH & AT 3H FEAT F@T ¢
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Mr, Speaker: The programme for
the afternoon wi-l be as follows., Shri
Ranjeet Singh will speak on the
Armc:od Forces Bill and then the Minis-
ter will reply. Because, we have to
begin the food debate after that. After
the food debate, if thire is time we
will take up the discussion on the Pre-
sident’s Address. Otherwise, we will
take it up tomorrow.

Shri Ganesh Ghose: I also want to
speak tomorrow on the Armed Forces
Bill,

Mr. Speaker: But your name is
not there in the chits that I have with
me. Perhaps you are referring to the
President’s Address.
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Sl Qantsh Gbess: No, Armed
Forees Bill,

ot grditere wraw (aTot)
WSAw #ged, W R gr # frd fead
w2iag

Mr, Speaker: It all depends upon
the time taken today,

8hrl Tulsidas Jadbav: Please give
a Whole day for it,

Mr, Bpeaker: I will give one more
hour. Let us see the progress. If
many of you want to speak on this
and more time 18 given to it, to that
extent the time at our disposal for the
other discussion will be cut.

Shri Indrajit Gupta: There are very
few Members who want to speak,
You can allow one or two more,

Mr. Speaker: To that extent, you
will Joss time on food debate. Any-
way, Shr1 Ranjeet Singh wil] speak
and if anybody else wants to speak
after him, I have no objection, But,
to that extent, the time on food debate
will be cut, After this Bill is passed.
we wi'l take up the motion on food
situation in the country,

We will adjourn now and meet
again after luch at 14,00 hrs,

13.085 hrs.

The Lok Sabha then adjourned for
Lunch till fourteen of the Cloch.

The Lok Sabha re-assembled ajfter
Lunch at fourteen of the Clock,

[Mgr. Derury-Sreaxer in the Chair]

Bhri Ranjeet Bingh (Khalilabad):
Mr, Deputy-SBpeaker, Sir, this is the

tended year by year. It is again a
tragic affairs that in spite of assur-
aaces that as soon as possible the
entire problem would be given over
the Home Ministry, it is the Minis-
of External Affairs sti'l moving
The very fact that this is
being treated as a problem of the Ex-
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terna] Affajrs Ministry. I will request
the indulgence of the External Affairs
Minister; may the hon, Minister be
pleased to hear; Mr, Deputy-Speaker,
Sir, you are not listening and he does
not want to listen; what is the use

of my speaking?

Bhri M. C. Chagla: I beg the hon.
Member's pardon,

Shri Ranjeet Singh: I crave the
indu gonce of the hon, Minister. My
voice 18 the humble voice of the Armed
Forces, I happen to be a representa-
tive of the army who has come into
the Lok Sabha ang I request that you
would pay more attention now to the
Opposition. There ‘are people with
persona] experience of every depart-
ment. You had an ex-guard of the
railways tearing down the Railway
Minister yesterday. So, I request you
to listen to first-hand experience,

As I was saying, it is 5 tragic affair
that the Naga problem, which started
as a mere spark, was permitted to
grow into a conflagration unmanage-
able. It was permitted to grow into
this conflagration by the incompetence
of the Government, by a recalcitrant
attitude, by an attitude of murder
and treason,

There was a group jn Nagaland
which demanded a separate State, se-
parate from the Union of India. By
no stretch of imagination could any-
body be'ieve that a potriotic gover-
ment would coacede this demand or
would even negotlate with people
who are demanding such a separats
State and a break from the Union;
but our Government gave quarter to
those people and the problem kept
on growing year by year,

You use the army; you extend the
powers of the army, rather extend
this Act, so that the problem may be
finally finished but problem keeps on
growing: the conflagration keeps on
spreading to other areas also,

It is not that we do not support
the Bill, but we sy that it iz not &
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two , either
you do not limut the powers of the
Army at all and let 1t be treated ful-

not use the Army at all gnd use the
other means at your disposal and treat
the problem i, all its aspects—poli-
tical, economic and even religious.
You are treating this problem as a
Pproblem of External Affairs. You are

section of the
Nagas, while g section of what they
call their Army goes about looting,
raping and kiling our men, you st
here in Delhi negotiaing with their
leaders. You mught as well have
negotiated with Map Singh, you
might as well have negotiated with
Tahsildar Singh. They were at least
patriots; they had offered their ser-
wvices on the borders to combat the
Chinese and other enemies of India
It shows that they were patriots,

were not at least demanding a
separate State, but they were indulg-
ing in the same kind of activities—
wiolence—as Nagas, You took a firm
hand, you took a firm decusion and
you suppresseq them, you killed
them, but here....

Shri Bhivajirao 8. Deshmukh (Par-
bhani) Whom is he addressing?

ghyl Ranjeet Bingh: When I say
‘you’, I mean the Government.

The
he

Shrl Shivajirao 8. Deshmukh:
rules of the House require that
shou}d address the Chair.

Ranjeet Singh: No that the
not known. When I look at
Speaker, I address him and when
11l at the hon Munuter, I aid-

Of course, this is through
e Chair. I hope the hon Member
understand the substance zod

Egi
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will not go
bl merely according to the

Mr. Speaker,~] mean him now—
as I was saying, you have been 1r: at-
ing thus probiem in qute a wrong
fashion. You want the Army to sup-
press the Naga rebellion.

Excuse me, Mr. Speaker, I am new
to the House and as my friend pomnts
out, this 1s my maiden spe:ca, heuce
this mustake. When I sad Gou’. I
meant the Government,

The Government has been treating
this problem not as g full mulitary
problem, not even as a full pohtical
problem. It has been treating thus
partly as a political problem, but us-
ing the Army to solve this political
problem which is a very wrong use
of the Army.

An hon, Member: What is
solution?

Shri Ranjeet Singh: I can give
provided you are ready to listen and
implement that solution.

The Nagaland borders our Arch
enemy China. China i all the time
propagating that the Nagas are des-
cended from them Foreign powers
are interfering with the solution of
that problem, Here 15 one place
where possibly the CIA is being used
on a very large scale. The entire
Nages problem has bheen created by
Chrnistian missionaries and still that
problem is mamntamned by the Chris-
tian mussionaries and our Government
has taken no action agamnst them.
There are still foreign missionaries
roaming about in that area They are
untouched by our own men. They are
welcomed by the rebel Nagas. There
are elements amongst the Nagas
which are loyal to the Union and do
not want to break away from the
Union; they want their special rights;
they want their special privileges as
tribels and they want o be freg to
develop in their own way with their
own culture, But there Is this one-
thirg of the population conssting of

the
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and beoing led by Christians from
foreign  Jands  which is jeopa-diz-
ing the security of the rest of the
two-thirds of the population, and
Government are hobnobbing with that
one-third and not even with the fuil
portion of that cne-third but with a
hindful of that one-third and there-
by enhancing this problem by itself.
At the same time, along with the
fant that we have permited the Na-
gas  to be exploited by the Chinese
we have permitted them to be ex-
ploited b: these foreign missionaries
as well as Pakistan.

Government know that the Nagas
go to Pakistan, thay ar2 trained ihere
in gueriilla warfare and they are
given arms from there and then they
come back to India and continue their
rebailion.  Yet, Govzrnment accept
-an explanation from  Pakistan that
th:s is not happening. I hope that
the hon. Minister of External Affairs
will not give the same answer as the
Home Minister has given in this res-
pezt; the Home Minister has accepted
Pakistan’s explanaion or even if he
has not accapted it, he has at least
quot2d it in the House meaning there-
by that this was an explanatiorn and
this appeared to be enough of an ex-
planation. When we know from the
past record of Pakistan that they will
bz openly, secretly and c’andestinely
hos'i'e to our nation gn every occa-
sion, why should we even ask them
for an exp'anation? We have cur own
agentins through which we can stop
this in-ress and we can stop the exo-
dus of the Nagas who are being train-
ed in Pakistan. But we are nct emp-
loving that machinery. Instead, we
permit the problm to grow and then
we ask a verv inadequate force with
verv inadequate powers to quell that
rebe'lion spreading owver  thousands
of sauar~ miles in such a jungle area
which is ronsidered to be the most
imnenetrable area of the world. Over
the same area, to tackle the problem
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of the Japanese guerillas left ra-

hind the retreating Japanese Army,
the Britishers deployed 16 divisions,
and we have a part of a division only
to accomvlish that job. And s is
what happens; trcons have ‘o be bro-
ken up, they are left without their
officers and the bad elements amongst
them indulge in excessas and then
you shout hoarse that the Army has
committed excesses, and that they are
raping their own population. There
are bad elements in every Armyv. Let
me assure yvoy from my personal ex-
perience that there are not so many
bad elements in our Army ag in other
Armies of the world.

I have had an opportunity to see
the other Armies of the world I
know that under similar circumstan-
ces, the chastity of not a single Naga
woman would have been safe, if the
American Army had been there or
any other Army of the world had
been there. I know that during the
last war, when the South African
troops were there, when the other
troops of the British Commonwealth
were there, thev were indnlgine in
suc large-scale loot and rane. What has
happened there at the hands of some
of our Armv people or Armv man is
indeed regrettable and this has hap-
pened only because isulated
sm~1] batches of penple wera sent
without officers to deal with  great
and  incsurmountable  problams of
which they did not have the grasp.
After all. ap ordinary soldier is an
uneducated and politieally ynawak n-
ed man: he does not know whether
be is dealine with hostiles or with
rebels or with an enemy.

There is a gdifference between the
three. When vou ars dealing with
an enemv. vou go all out: vou have
nn hesitation in ki'ling civilians, in
hambarding villages and all  that
When yvou are dealing with a rebel-
lion of our own population. vou use
force iust ennueh to deal with _the
situstion. When wvou are deanrg
with unruly elements, you have to



with every army in the world,

Government send the soldiers therz.
They tend them in inadequate num-
bers and give them inadequate power,
After all, this Bill that is enacted
gives them very little power over
what they already possess That a
soldier can fire in self-defence i3 a
right given to him as to any other
citizen; that he can open fire for
safeguarding government propeérty 1s
a right possessed by him here in the
streets of Delhi as in the bills of
Nagaland. All that they have snid
in the Bill that has been gnacted iz
that when there is a hostile mob of
more than 5 persons, a goldier is per-
mitted to deal with them. How he has
to deal wifh them is left to him. And
when a section commander, a naik
or havildar, uneducated, in most cases
even illiterate, is left to deal with a
situation of that type, it is very d:ffi-
cult for him to deal with it in the way
it should be dealt with,

There is another aspect. The army
has to deal with such problems from
the angle of defcnce and from the
angle of offence Yoy are taking pure-
ly defensive meoasures. You have to
wait till you are fired upon before
you can fire, In an area you may
see a group of people assembling. You
just cannot fire on them. Th~y are
not enemies. You have to wait tll
they open fire on you or till they n-
du'ge in hostile activities. Before jou
know where you are, you are sur-
rounded on gall sides. This 15 the
peculiar problem in Nagaland 1I Gov-
ernment have to deal with it m.l1ta-
rily, they have to send at lcast two
corps over there.

There is, to my mind, another pro-
blem created by this Government We
deal with a firm hand not the rebels
in Nagaland but the nationalist ih-~re,
There is one Ranl Guedello over there
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of whom I first read in Panditji’s Au-
tobiography. He has praised her
greatly because she raised the flag of
rebellion against the Britishers. In
fact, it was a flag raised against the
infiitrating Christin missionaries froms
abroad whov were preachijng to 1he Na-
gas even then that they were sop-
arate from the Indians of this land.
It was ths Rani Guedello who took
up cudgels against them. She was
encouraged by Panditji then. But
what hag this Government done? She
was put in jail. Only last year she
was enticed into peaceful tenitory
and then clapped in jail. This is the
way this Government treat the na-
tionalist Nagas.

Here I w:ll deal with another prob-
lem Dr. Lohia has ralsed. He talked
of Hindu attitude and non-Hindu at-
titude.

Mr, Deputy-Speaker: He is mak-
ing a useful contribution. But this
time is up. Let him conclude in a
ecouple of minutes. I have to look to
others also.

Shri Ranjeet Singh: For a prob-
lem that has latest 9 years, give me
@ minutes more. [ speak from por-
sona] experience and I have some
usefu] suggestions to offer to Gov-
ernment.

In Nagaland, the population con-
sists of one-third Christians and {wo-
thirds non-Christians whom the
former call heathens, but who in
actual fact, are Hindus, There was
complete amity between these two
commumties, therew as no religivus
prablem over there till Rev. Michuel
stopped in. After having been turn-
ed out of Southwest Africa, bs step-
pcd into the haspitable Indian
country. H2 found fertile ground
here, because, unfortunately, truch
people alwave find a fertile ground
in India. They are we'comed by
the Government of Indiag and g'von
VIP treatment, even knowing that
they are a nuisance. S0, he came oVRr
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here, and he created thege two com- After all, Pakistan has done it, there
munities and he led the Nagas and is no reason why we should not do
formed an army of the rebel Nagar, it. And in thal depopulateq area,
and we wre still negotiating with anybody moving about ghould be
them. desit with by our security forces, I
hope the Government will consider

The solution to this is as follows: this suggestion in order to save the

firstly, mot to treat it as a military fair pname of the army. Either the
problem alone. BSecondly, if you army should be given full powers and

you cannot deal with thisy except
the help of the mulitary, then,
have done with the Mizos an

pread population of the Naga vil-
in certain areax, where they
can be afforded adequate protection
against this so-called Naga army. Lho<e
areas should be fertile areas. Provide

At the same time, try and seal
the borders. How is it that a large
number of Nagas are going to Pakis-
tan, getting training there and com-
ing back?

Above all, stop negotiating with
murderers, with traitors.

My party—I have the authority of
my party to say so—half-heartedly
supports this half-hearted measure in
the hope that there will be a full-
hearted measure on the part of the
Government in the near future and
next year the problem will not exist
and we will not need to extend these
special powers by another year.

Deputy-Speaker: Now he
should be conclude,

Bhrl Ranjeet Singh: Let me give
the finishing touches.

I would request the hon, Minister
and the Government to consider the
political aspect, to bring them inwo
your fold by concentrating the popu-
lation from the widely spread areas
of Nagaland, and by creating u de-
populated ares along the  border.

adequate strength, or you should deal
with the problem otherwise. The army
1s the last resort. When jou resort
to this last resort, you should pe reudy
for a full measure, a full scale ope-
ration.

Mr, Deputy-Speaker: Shri Ganesh
Ghosh. I would reguest hon. Members
to finish in ten munutes.

Shri Ganesh Ghosh: Military ope-
rationg by the Government of India
have been gomng on against the Nagas
for the last tep years. And the
fact that the Government have today
come up with this Bill seeking &n.
extension of the period for using the
country’s armed forces against the
Nagas is a candid admission by the-
Government and a clear demonstra-
tion, of the failure of the policy pur-
sued by the Congress Gov._rnment not
only agamnst the Nagas but against all
the tribals in our country. The po icy
pursued by the Central Congress Gov-
ernment not only towards the Nagas
but also towards all the tribal p.ople
smacks of the so-called civillsing mis-
sions of the British anq other co oma-
lists which they themselves vaunt-
fully called the ‘white-man’s burden'.

A’l along, the India Government
have had a patronising attitude towards
the tribal people of our country who
strongly resent it. In 1852, we all
know, that the Nagas demanded only
a separate Btate for themselves within
the Indian Union, just like any other
State of th: Umon but the Congress
Government imperiously turned down
the request and refused their modest
and just demand. Af.er this, when
they rose in rebellion and demanied’
complete independence, the Govern-
ment of Indla without giving any
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serious thought to the situation sent in
the army and tried to suppress them;
but the Army also did not prove much
effective and a bitter struggle conti-
nued between the Army and the Nagas
for a long time 1In 1961 or 1962, in
their belated wisdom the Congress
Government created a separate State
for the Nagas the Nagaland—and re-
luctantly conceded the earlier d2mand
of the Nagas

But unfortunately this alsp did not
<ome as a result of the negotiations
with the real leaders of the Nagas
“The Congress Government negotiated
-with the people who were favourahbl-
to them but who were looked down
as traitors to the Nagas and came
to an understanding and adreement
with them Meanwhile b cause of
the continued military operations and
talks with such people the an aromism,
-suspicion, bitterness and hostility be-
tween the Nagas and us grew What
could have easmily satisfied the poor
Nagas m 1852 did not satisfy them
mnow Sn continues the mili‘arv onera-
tions Once again, the fact that during
‘the last one year the Conrress Gov-
ernment had been negotiating with
the leaders of the people 1n ravolt con
clusively shows the utter barrenn-.s
and mcorrectness of the po 1cv pursued
by the Congress Government aqamn-~t
the Naeas and other tribals This anlv
shows in clear reli.f the incorrectness
of their approach

Last year the Mizos were 1n revolt,
there 1s serious unrest among the
tribals in Assam Some months bark
there was terrific unrest amomg the
tribals 1n Bastar What did the Con-
gress Governmeont do? It re<nrted tn a
brutal massacre the~= Furth-r, even
when the Congress Government crea‘-
ed a separate Naga State they did not
think 1t necessary to bring all the
Nagas together nto that and put
them al’ in one State Large numbers
of Nagag live in areas contiguous to
the Nagaland They live in overwhel-
ming numbers in Mannur and in
Assam. This is a sore point with
them, Are we to believe that this is
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= result of their iack of kiowledge
and jnadvertence or g calculated ani
deliberate policy pursued by the Cone
gress Government, which is the very
same po icy that the British practised
in India earlier? As a result, the hosti-
lity between the Nagas and the Mani-
puris continues The Nagas, the Mizos
and other trmbal people live in our
border ang 1t s particularly nececssary
inour own nationa interest that they
should be a satisfiej people As a re-
sult of the foolish poicy pursued by
the Congress Government the tribals
are 1n a stat> of ferment and unreat.
The o her day the hon Minster of
External Affairs stated here that the
Conaress Government would support
the Tibetan question in the United
Nations I cannot understand with
what face can our Government do that,
wh~n 1n our own country in our own
bordi~r, we have the triba] problems
and the peovole are being moved down
there with brutal mi itary force?

Mr. Deputy.Speaker: It is high time
that the Congress Government gave
once more a very serious consideration
tg 'his whole tribal question Pursu-
an-~e of military operations is no solu-
tion to the problem The prolongation
of the military operations against them
wnll not tak~» us nearer to the solution
The only way to get a contented
penple 1s to negotiate with them and
to come to terms with them And that
15 why tha mihitary operation is no
<ol 1an 1 would ask the Government
to 1c onsider the whole position With
these words, I stop Thank you.

Shri B N ghas'ri (Lakhimpur) On
a point of information The hon Mem-
ber just now said that there are a good
namher of Naga people in Assam, May
I knaw from the hon Member, in
whi~h part of Assam there is a good
num»er of Naga people? Will he in-
form me?

Mr. Deputy-Speaker: Order, order.

ghri B, N, Shastrl: Coudd he tell 'us
the number plesss?

Mr. Deputy-Speake; Plense resuzne
your geat.
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Jhrl M. C. Chagia: Mr. Deputy-
Spedker, Sir, may I start by saying, to
memove a'l misunderstandings, that
we look upon the Nagas as our kith
and kin as much as we look upon the
people of Maharashtra or Madras or
‘West Bengal or Kashmir,

An hon. Member: Why do you deal
with it in the External Affairs Min-

friend Shr1 Indrajit Gupta
hag said, with which I am in entire
agreement. He said that the Naga
problem cannot lend itself to a mr'itary
solutien. I agree with him. 1 also

1 agree with
himthatthe army cannot solve a poli-
tical problem, He is perfectly right.
Again, shri Indrajit Gupta said that
we have to have peace with them; we
have to make them reconer'e to us and
we must do what we can. Thig is
exactly what we are trying to do.
There have been five rounds of talks
between our Prime Minister and the
Nagas, There hag been suspension of
hostilities. We are not yet in agree-
ment, but at least the very fact that
the Naga hostiles and the Indian Gov-
ernment cen sit across a table and talk
is a very good thing. At least they
can understand our point of view and
wre can understand their point of view.

Now, ultimately, we have got to
follow the path of reconciliation, and
I have every hope that in the very
near future these ta'ks which have
going on will ultimately result in
tlement. All that we are insisting
I am sure the whole House is
India,

BEem Parua: It is an integral
of India,

M. C. Chagla: It is, and it should
cofinue to be, My hon. friend
Indrajit Gupta sald that we have
(ai) LE-8
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done nothing to reconcile them. The
very fact that we gave them Statehood,
the very fact that we gave them auto-
nomy which every State in India has,
the very fact that we put them on the
same level as Bengal, Maharashtra,
Madras or Kashmir, shows that we
look upon the Nagas with the same
eye, without any discrimination, as
we do the others.

An hon. Member: Let him take it
to the Minstry of Home Affairs.

Shri M. C. Chagla: 1 will come In
that. I would also like to refer to
what my hon, friend Dr. Lohia said.
He 1s quite right when he says that
our history has been written rather
badly. Owur historians have not em-
phasised the fact that in our owy
country many cultures have come in
and they have been absorbed and
have become part of Indian cu'ture,
Therefore, if Nagaland has a separate
culture, it has also to be absorbed into
the Indian culture. One of the last
things I did as Education Minister
was to see that the history books are
written from a national point of view,
I em very glad that at least two
books have come out—Ancient History
and Mediaeval History—which have
been written from a national point of
view. I hope others books will also
come out which wi'l give our boys
and girls a true picture of our history
and not the picture as painted by the
British rulers.

Mr. Indrajit Gupta said that the
first act of the Government towards
Nagaland is to introduce this Bill. He
also said there was no mention about
Address, I

not deliberate. Ihopehewill not say
#0, because it may be misunderstood in
Nagaland. We have so many pro-



Minister Nehru was in charge of the
External Affairs Ministry.

8hri Hem Barua: That matter came
up before the House when Mr. Nehru
wag the Prime Minister, It was ad-
mitted on the floor of the House that
it was because Nagag had faith in Mr,
Nehru and as Mr. Nehru headed the
External Affairs Ministry, they want-
ed Naga'ang to be administered by
that Ministry. Since Mr. Nehru's sad
demise, 1 think this state of affairs
should not continue, It should be
shifted to the Home Ministry, It gives
the impression that the State of Naga-
land is an external part of India.

Shri M. C. Chagia: I accept that
reason. Millions of people had faith
in Nehru and I am not surprised the
Nagas also had faith in him. That
was one reason. Let us see what hap-
pened afterwards,

As recently as April, 66 we asked
the Governor of Assam to obtain the
views of the Nagaland Government
regarding the transfer of Nagaland
from the External Affairs Ministry to
the Home Ministry, The Governor
has intimateq to us that the present
Nagaland Cabinet have considered this
matter and have recommended that
there should be no change at present.
w,upmye are acting on
the advice given to us by the Naga-
Jand Cabinet. I assure the House that

recent'y as April, 66 the advice they
gave ug was, don't transfer it at pre-
sent,

Shri sonavane (Pandharpur):
they give any reasons for it?

Shri M. C. Chagla: Yes; they had
given reasons. I will tell you what
reasons they gave. The first reasonm
that they gave was that the change in
the present juncture may have politi-
cal repercussions within Nagaland,
The second reason was that a State
Government like Nagaland was not
under a particular ministry, it dealt
with different ministries for different
subjects the only exception being
matters of political situation ang law
and order which were being dealt with
by the Ministry of External Affairs,
They also felt that placing Nagaland@
under the Ministry of Home Affairs
would give an imperssion that Naga-
land had been relegated to the position
of one of the Union Territories which
were being controlled by that Ministry.

Shri Hem Barua: How can that be?
Are you satisfled with this statement?
How could this mean that it had been

Did

shri M. C, Chagla: Yes, the Home
Ministry deals with all Statez. The
Nagaland State Government said that
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be dealt with by the Ministry of

Affairs. I assure you that as
#pon as we get the advice of the Naga-
Isnd Cabinet we will transfer this sub-
ject
and

E

to the Ministry of Home Affairs

ister of Home Affairg will be able to
with it better than I am.

Hem Barua: It is not for that
that we want it to be transferred, It
is

Shri M. C. Chagla: My hon. friend,
8hri Indrajit Gupta, said that we
should try to win the hearts of the
Naga people. I entirely agree with
bim and we are trying to do what we

schools, colleges and
universilies, to make them feel not
only that they are politically an
integral part of India but emotional-
ly also they are an integral part of
India. After all, we have to make a
disiinction. I can see the difference.
It is not enough to make a State feel
that politically it is an integral part
of India, it should emotionally also
feel that it is a part of this great
country. That is what we are trying
to do.

Shri Hem Barua: Have you given
these boys and girls stipends?

Shri M., C, Chagla: I think there
are some scholarships,

Shri Hem Barua: Very few, very
negligible,

Shri M. C. Chagla: As I am not in
the Education Ministry I do not
remember now. But I agree that
there should be more of them. I shall
certainly convey to my colleague the

of Education the feelings of
the hon, Member and tell him that
this should be done.

question was raised about Pakis-
and Chine. My hon. friend sug-

that there was no Infiltration.,
18 'not true, Even today—this

, g}g»
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is also partly in answer to the point
raised by my hon. friend, Shri Ranjit
Singh—people are infiltrating into
Pakistan, and from there into China,
and after being armed and trained
they come back into our country and
indulge in acts of sabotage. Here [
must pay a compliment to the Gov-
ernment of our neighbouring State,
our friendly State, Burma, that they
are giving us every possible help to
prevent this infiltration. But as
Major Rannt Singh would know—
I take it he has been to that part of
India—the terrain is such that it ls
impossible to prevent this. There-
fore, this danger and threat remains,
this infiltration into Pakistan, this
training of these hostiles in Pakistan
and their coming back and indulge
ing in acts of sabotage remains,

Shri Hem Barua: Why don't you
close down the vulnerable points?

Shri Dhireswar Kalita (Gauhati):
Is there no border security police?

Shri M. C. Chagla: Yes. It is impos-
sible. We have discussed it with the
Burmese Government. They are
prepared to co-operate, but the ter-
rain 1s such—as Major Ranjit Singh
says it 18 the most impenetrable
jungle in any part of the world—
that 1t is impossible to prevent five or
ten people from getting into Burma
and going to Pakistan. My hon,
fricnd, Shri Hem Barua asked, why
don't you scal the border. How?
You will require tens of thousands of
people. You will have to post a
solidier or policeman every few yards
to preven' it This is what is hapen-
pening in Kashmir, There it is much
easier to stop it than to stop it in
Nagaland. The terrain there is not
so bad as it is in Nagaland. Even
there we found it difficult to prevent
infiltraiion from the Pakistan occu-
pied part of Kashmir.

Shri Hem Barpa: What
remedy?

Bhri M. C. Chagla: I will come to
the remedy. As sorae hon, Member

is the
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has said—] think it wag Shri Ranjeet
Bingh Pakistan is actively encourag-
ing them. We know what Pakistan
1s doing. She is trying to give trouble
to us. We have objected and protest-
ed. We are not so gullible as to
acoept any ‘;xp:::aﬁon gEiven by

e ow exactly what
mischief Pakistan and Chunylre up

to, as far as our border States are
concerned.

Armed

Shri Hem Barua: Has Pakistan
given any explanation whatsoever?

Shrl M. C. Chagla: Yes, an expla-
nation of denial. But we d:;pnot
accept the denial because we have
got facts, -A!ter all, we have got our
OWn agencies for observation,

Shri Dhireswar Kalita: There is a
border security force. If it cannot
xrvent any infiltration what is 1

8hri M. C. Chagla: It is physically
impossible.

Shri Dhireswar Kalita: Then why
do you run the government?

Shri M. C. Chagla; There are one
or two statements of facts made by
Shri Ranjit Singh in his maiden
speech which are not correct. The
first is about missionaries in Naga-
fand. There are no American mis-
sionaries in Nagaland today. There
are three catholic Itallan nuns and
one British lady as teacher. Barring
this there are no foreign missionaries
in Nagaland. Therefore, the argument
that Shri Ranjit Singh bu.ilt.on the

r statement of fact I want
to correct is about Rani Guidallo.
©On this, again, the facts are not cor-
rect. She has never been put in
jail us

by us. On the contrary, she was
given a pension of Rs. 200 after inde-
pendence. She remained under-
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out only last year. She was given

full protection and her followers
were rehabilitated by providing them
with jobs and cash grants, Therefare,
far from persecuting her, far from
not recognising her work as @
nationalist, we have given her pen-

sion and we have rehabilitated her
followers,

Shri Ranjoet Singh: Sir, premit me
to make only one point on this sub-
ject.

Mr, Deputy-Speaker: At this stage
only questions can be asked.

Bhrl Ranjeet Singh: About Rant
Gudallo, it is true you ™ recognised
her role by giving her pension and
rehabilitating her followers But,
then, it appeared in the papers that
her movement has been restricted,
that she was kept under surveillance
and that is why I referred to the
restriction of her movements,

shri A. B. Vajpayee: Let the Minis-
ter deny it or confirm it.

8Skri M. C. Chagla: I am not aware
of thus, I know that she was given a
pension of Rs 200 even though sne
was underground.

Shri Ranjeet Singh: That you are
giving even to Sheikh Abdulla,

Shri M. C. Chagia: We have tried
to rehabilitate her followers. As to
whether she is under restrictive
orders, I will try to find out.
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of talks with the Prime Minister, The
situation is pesceful, much more
peaceful than it hag ever been, There
is every hope of a settlement,

Shri Hem Barua: Not so, It is
peaceful inside Nagaland but outside
Negaland, on the outskirts of Naga~
land boundary adjoining Assam ares,
it has not been peaceful. They have
been exploiding bombs on railway
tracks.

Shri M. C. Chagla: But my hon.
friend will agrea with me that it is
better than what it used to be.

Shri Jyotirmoy Basu (Diamond
Harbour): Yoy have gtopped mght
trains through that area.

8hri M, O. Chagla: We are aware

of it. ‘That is precisely why we
bave come to this House for this le-
gislation.

My hon, friend, Shri Indrajit
Gupta, does not realise that this is
merely an enabling legislation. If you
look at the origina] Aect, it gave the
discretionary power to the Governor.
It adds:—

“If the Governor of Nagaland
is of opinion that the whole or
any part of the State of Nagaland
is in such disturbed oy danger-
ous condition that the use of arm-
ed forces to the aid of the civil
power is necessary, he may, by
notification in the official Gazette,
declare the whole or, a& the case
may be, such parts of the State
of Nagaland to be a disturbed

Forces (Special
Powers) Continuance
Bill

hon, friend, Shri Baura, says, gre we
going to allow bombs to be exploded
or agents of Pakistan to use nefari-
ous means against us? We must
trust the discretion of the Governor.
It is only when that discretion is
exercised and he declares either the
whole or part of "Nagaland to be a
disturbed area that the substantive
provisions of the Act will come into
force. Therefore,, my hon. frie
end, Shri Indrajit Gupta’s appre-
hensions are entirely unfounded.
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We are not coming to this House
and saying, “Arm us with the autho-
rity to put down people in Nagaland™,
All that we are asking this House is,
“Give us the power, in case of need,
to declare Nagaland or part of it as
a disturbed area.” I hope, the Gov-
ernor will never use his discretion. I
hope and pray that peace will pre-
vai] in the whole of Nagaland, in
which case this Act would be a dead
letter; but, suppose, there is trouble.
Suppose, as I said, loyal Nagas are
attacked and the ordinary police is
not in a position to deal with the

that situation deteriorate and a most
explosive situation to develop? That
is the reason why I submit that this
Bill should be considered by this
House as absolutely non-controver-
sial.

I am all for peace; I am all for
reconciliation, We will go on trying
to get a peaceful solution. I agree
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of it to be g disturbed area and then
the provisions will come into force,

1 submit that the House pass this
Bill. Sir, I move:

Shri Ranjeet Singh: A question
arises out of al} that the hon. Minis-
ter has said. Firstly, you have said
how you ara ftrying to introduce
Indan culture among the Nagas by
cultural exchanges. I do not know
how you regard Naga culture as a
culture geparate from that of the
rest of India. India is a conglomera-
tion of different types of culture.

Shri M. C. Chagla: That is exact-
ly what I said.

Mr. Deputy-Speaker: If he has a
question to ask, he can do so; but he

is arguing.

Shri Ranjeet Bingh: I am not ar-
guing; I am asking him whether by
weaning the Nagas away from  their
basic culture, by g them to
Delhi schools and colleges and uni-
versity, by teaching them here noth-
ing but twist and rock’n roll anq an
anglicised life, you are inducing
Indian culture in them.

Another that T ask you is
this. You have said that there are
only four foreign missionaries left
in the area. Do you consider that
four are too few, when a single
man, Micheel Scott, was enough to
create all this Naga trouble? Are
they being kept under surveillance or
not? You have just said that
Guidallo is drawing pension. We
know she is under surveillance. She

t: ven pension and
is rightly being gi

g

Although Mr. Phizo is a British
citizen, the Naga hostiles are main-
taining communication with Mr,
Phizo and receiving advice from him
on the political negotiations with the
Prime Minister. In that context, may
I know what steps Government pro-
pose to take to snap this communi-
cation between a gpection of the Indian
people and a man who is a British
national already?

Shrl M. C. Chagla: Fortunately or
unfortunately, some of these hostiles
look upon Mr. Phizo as their leader.
That is the situation. I wish, they
would not....(Interruption) 1 quite
agree Mr. Phizo holds g British pass-
port; he is not an Indian citizen and

Shri Hem Barua: But you en-
courage them.,
Shri M. C, Chagia: We do not en-
courage them,
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Shri M. C. Chagls: I would like st o wo Wy : FTTF WA
imtertanfing which heg eused W mTAT Wk B gz & 1

seen it the presg also. The Pr.
Minister said, “If you want to con-
sult Mr. Phizo for the purposs of car-

Shri Hem Barua: That is but na-

Shri M. C, Chagla: It ig not natural;
they have not done so,

Shri Hem Barua: It is but natural
for Indians to have Indian passport.

Bhri M. C, Chagla: But they have

not done s0  So it was not at our
instance. Mr. Hem Barua wil] real-
ise that if the people want to
consult somebody it is not right that
we should stop them from doing so
if that helps ultimately and it 15 easier
to carry on talks with them in the
next round.

ot oWl amw  (ITTER) ¢
I WA, | A T BT W
AT st o 7 %7 g d 23 waiife
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oft fimr 1 & s g § B A
wrofte Wi § o & agt ot e o
i garar war § o war g figgemlt
i wg whwwr fudr fiv og wgt wr
. Sy YT o Pt T o i
[ wwy W off s Y ot ?

off g wewn : e ¥ W

oft T TTEw : ¥ TH AT
efgar wy o5 Y * qefire ot
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Mr, Depuiy-Speaker: The question
is:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1058, for a further
liel'iod,ti ’ be taken into considera-
on,!

The motion was adopted.

Mr. Deputy-Speaker: We take up
clause-by-clause consideration.

There are no amendments. So, I
shall put all the Clauses together,

The question is:

“That Clauses 1 to 3, the £n-
acting Formula and the [Iitle
stand part of the Bill.”

The motion was adopted.

Claugeg 1 to 3, the Enacting Formula
and the Title were added to the Bill.

Shri M. C. Chagla:
move:

“That the Bill bg passed.”
Mr, Deputy-S8peaker: The question

I beg to

is
“That the Bill be passed.”
The wmotion was adopted.
1503 hrs.

MOTION RE: FOOD SITUATION IN
THE COUNTRY

Mr. Deputy-Speaker: Now we go
on to the motion about food situation
in the country.

Shri N. Breekantan Nalr (Quilon):
56. (Interruption).

what it is and then let me sep what
they have to say about it.

Food, sitwation MARCH 20, 107 in the Cauntry (30)

other is to say that the motion is not

‘“The Speaker, if he gives con-
sent under rule 56 and holds that
the matter propesed to be discus-
sed is in order, shall, after the
questions and before the list of
businesg is entered ypon, call the
member concerned who ghall rise
in his place and ask for leave to
move the adjournment of the
House:

Provided that where the Spea-
ker has refused his consent under
rule 656 or is of opinion that the
matter proposed to be discussed is
not in order, he may, if he thinks
it necessary, read the notice of
motion and state the reasons for
refusing consent or holding the
motion as being not in order.”

Neither the one nor the other ac-
tion was taken by the Speaker.

Mr. Deputy-Speaker: No, no.

Shri N. Sreekantin Nair: Please
hear me, Sir.

Mr. Depnty-Speaker: The hon.
Member has forgotten. Yesterday the
Speaker has not given hig consent.



tabled the adjournment motion, Then,
there are 40 Members who had tabl-
ed the calling-attention-notice, They
ought to get a chancg because of the
assurance given by the Speaker yes-
terday. Then, there are Members
who have tabled substitute motions
today. t

80, I would request you to main-
tain some order., The rule of this
House are violated at random by the
Speaker and it is g sad precedent
that even the rules of this House
have been viclated. If we proceed in
this manner then there will be no
end to it.

So, I would request you to see that
some priority is given to those peo-
ple who had tabled the adjournment

E

Shri P. Venkatasubbaiah

(Nand-
yal):

On a point of order. The hon.
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ted the rules and regulations of this
Hobuse,

8hri N. Sreekantan Nair: Yes; he
has not conformed to the rules of this
House. I have got a right to say
that. I have got a right to gay that
the Speaker has not conformed to
the Rules of Procedure of this House
and he has violated them.

Shri P. Venkatasubbaiah: There is
no need to shout.

Shri N, Sreekantan Nair:

It is
my right to say that.

Shri P. Venkatasubbaiah: He can

say that without ghouting. There is
no pownt in shouting.

Shri N, Sreekantan Nalr: I have a
right to say that. Why shouid this
Congress Member unnecessarily in-
terfere when he knows nothing about
it?

Mr., Deputy-Speaker: The hon,
Member says that in his opinion the
Speaker hasg not conformed to the
rules; he has corrected himself now.

Shri P. Venkatasubbaiah: It is not
for the hon. Member to say that I
am unnecessarily Interfering. It is for
you to decide whether that is neces-
SAry Or unnecessary.

Shri N, Sreekantan Nair: He zays
that my words should be expunged.
What right has he to say that? He is
unnecessarily interfering.

Bhri P. Venkatasubbaiab: I would
request you to put the Member in
order. (Interruption) I am not ad-
dressing him. I am addressing you,
Sir. I have to take instructions from
you only and not from him. I would
request you, Sir, to put him in order.

Shri N, Sreekantan Nalr: Why
should he address you when there
is no point involved?

Mr, Deputy-Speaker: I£1  have
understood the hon, Member aright,
what be wanted to say was that there
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Shri N. Sreskantan Nakr: A rul-
ing was given on thit adjournment
mﬁun,mdutm.wnk,anmng
attention-notice had been
“That is my peint.

Member is giving the sequence, I
was referring to what was smd yes-
terday. So far as the adjournment
anotion is concerned, consent was not
given by the Speaker So far as the
calling-attention-ontice iz concerned,
since there were so many names on
it, it would have take a long time
and could not have been finished and
everybody could not have been pro-
wided with an oportunity; therefore,

the consensus of the House it
was decided that there should be a
food debate ang the Food Minister
should come forward with a motion
for which two hours wuld be provid-
ed, and that was accepted by the
House yesterday. So, I have request-
ed the hon. Food Minister to make
his motion.

oft wy fowd (ffix) : v agt
s fEeTY %7 YR 97 §F anil &
grd | T 9T gy & w0 s
et & e § | W T W @
Prad ) wage ¥ fwgarg fe
-wfire ¥ wfire araie gaedf o wher
fieqr A1 1 T gER et ¥ v A
oY & s fie we o o wreer T g
ST wre qiw fire N w1 e w0
et fear a1 qy O WIS O
WT et § | WT q¥ GEIT §X WY
e § ot ¥ 9X WX qiv fire wr
Q% W g T &
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¢ fe go wrrfiy seer woT &
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st D, Gopaigsa:
wm’:ﬂamumnhm

Mr. Deputy-Speaker: But we should
bear in mind that there are certain
scarcity areas where the scarcity is
arute, and there are also areas where
the scarcity is not to that degree at

Shri Xanwarlal Gupta (Delhd
Sadar): But who will measure the
degree?

st qae qwe Wt (@AT)
IO WERY AT waeq sy
et AT ¥ A gz e W
IoTaT &, TN W9 & IF G ST argd
g | IR wgr g s qeortie S
TN 9T | A WAL TEY AT W1 I WY
w7 W3 A AgY fea | @ ogg A
&% ¢ 7 g2 OF sqaeqT w1 WA § |
WY 93 ¢ 7% efew Ay Iw %
% W @ RS § )

Mr Deputv-speaker: When he
raised the point of order, there was

nothing be o1e the House. I was just
calling the hon Mimster
Shri N. Breekantan Nair: Under

rule 376, a powmnt of order can be ralsed
at any time on the business belore
the House

Mr. Deputy-Speaker: 1 have aciept-
ed the suggestion that as far as posm-
ble those who have signed the call
sttention notice would be accommo-
dated in todav's dcbate keeping in
view the other aspects as well

Shri Va.udevan Nalr (Peermade):
‘What about the time?

Mr. Deputy-Speaker: This is a
problem affecting all States in some
degree or other, A suggestion has
been made that five to ssvan mimittes

"
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this is a motion by Government and
t is a regular food debate. I suggest
that one full day of 5 hours should be

Mr. Deputy-Speaker: We will watch
and if necessary, we might extend it

8hri Vasadevan Nair: Have you any
doubt that it is necessary?

Mr. Deputy-Speaker: Let us begin.
Why waste time on this procedural
discussion?

Shri Surendranath Dwivedy (Ken-
drapara): I do not think what you
say will regulate the proceedings all
right. The Speaker has always the
night to extend a discussion for one
hour. If it is 5 hours, we can have a
full discussion; but if it is only two
hours, the Speaker can extend it by
one hour. I do not think that will be
sufficient. It it better that we have
a five hour discussion.

Shrimati Tarkeshwari Sinha (Barh):
‘We should have five hours.

Shri P. Venkatasgbbaiah: The hon.
Minister is moving this motion. It is
a regular debate, So we should accept.
Shri Vasudevan Nair's suggestion Yor
a full day’s debate.

Several hon. Members: Yes,

Mr. Deputy-Bpeaker: As there is a
demand from all sections of the House,
1 think we can have four or five
tours.

Some hon. Members: Five Hours.

ing time will ba taken tomorrow. Is
‘it agreed?

Some hon. Mombers: Yes.

Shri D. N. Tiwary: Let us sit till
8 py, today and finish with this
debate.

Some hon. Members: No, no.

st ofie ey : g M AT AW A
a7 AWAT § | A T AT Gl
fN et amw § W@
¥z & fog v ¥ w7 oF v fear
AT WfE | WY OF G S o
aTH § W OF AT WHRET B
THE AT 1IN & § &
Y geet wY T Ay G |

it wo mo frard (¥far)
dar fis ot wg foory & gar fear §

Shri N. R. Deoghare (Nagpur): A
Member should be called from each
State and in the second round addi-
tional members might be called.

ot gov o wuw (vw) :
Iqreaw wEwey, frdeft weedt WY dug
firre WX Wity & aeedt ¥ ov fipe

we cannot divide the time on party
basis,
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Shri Beshiyan (Kumbakonam): The
motion given notice of by the Minister
is in general terms, that the food
situation in the country be taken into
consideration. I want to know
whether we can move substitute
motions.

Mr. Deputy-Speaker: How can it
be?....Anyway, the motion is going to
be moved. I will give him some time.
He can then do it.

8hri Surendranath Dwivedy: I think
this is a very bad practice prevailing
in this House. None of us knew what
the motion would be. If some people
anticipated and gave substitue
motions, you should not accept them
alone, others should also get 5 chance.
There was no notice of a motion be-
fore us. It only came in today’s Order
So, we can also give substi-

Mr. Deputy-Speaker:
motions are submitted up to 5 pm. it
would be all right.

“That the food situation in the
country be taken into considera-
tion.”

You know how this motion came.

I? substitute

At this stage I do not want to make-
any speech. The materials are before
the House for discussion,

Mr. Deputy-Speaker: Motion moved:

“That the food situation in the
country be taken into considera-

Shri 8, M, Banerjee: I beg to move:

That for the original motion, the
following be substituted, namelyi—

“This House, having considered
the food situation in the country,
recommends to the Govemnment
the following steps:i—

(a) state trading in foodgrains;

(b) formation of price stabiliza~
tion committees at Central,
State and District levels;

(c) fixation of remunerative prices
of foodgrains for the pea-

sants;

(d) formation of all-party come
mittees at Central, State and
District levels to advise on
production, procurement and
distribution of foodgrains;
and H

(e) intensive drive to unearth
illegal grain hoards in co-
operation with  popularly
elected committees."” (1)

Shrl Jagannathrao Joshi (Bhopal):
I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the food situation in the country,
is of opinion that the serious food
crisis arising from drought should'
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considered as one aingle unit
for food purposes;

(b) the Btate Governments be
directed to arrange the pur-
chase at reasonable rates of
all surplus stores of food-
grains with big agriculturists
and wholesale foodgrain
dealers leaving with them
only that much portion which
is gufficient for their own
needs and for this purpose
the necessary finances and
storage be arranged by the
Centre,

(c) those greas in Bihar and UP.
where peop'e are facing star-
vation be declared famine
areas ang necessary relief
measures adopted; and

(d) an all-party delegation of
Members of Parliament be
sent to the famine areas in
Bihar and U.P, to see on the
spot the public and private
relief measures being taken
there and present report
thereon and assure the affec-
ted people of the concern and
assistance of the whole
country.” (2)

Shri Yashpal Singh (Dehra Dun):

g beg to move:

That for the original motion, the

#ollowing be substituted, namely:—

“This House, having considered
the food situation in the country,

(a) stress should be laid on minor
and small irrigation schemes;

(b) abolition of food zones;

{c) abolition of compulsory levy
on gmall farmers;

«{d) green manure, as against che-
mical, fertilizers, be encoura-

ged; and

Ye) distribution of fertilizers be
entrusted to a  Centml
Agency” €3]

Shri Bibhuti Mishra: I beg to move:
That for the original motion, the

following be substituted namely:

“This House, having considered
the food situation in the country,
recommends that—

(a) adequate arrangements be
made for wrigation facilities
to the farmers, urigation tax
be reduced to half, and there
should be umformity in the
rates of irrigation thgough
power, throughout the coun~
try;

(b) the prices of agricultural pro-
duce should be remunerative
and proper arrangements be
made for fertilizers and seeds
and for their supply to far-
mers at cheapar rate;

(c) farmers be given loans at the
rate of 2 per cent interest and
rural banks should be set up;
no tax be levied on cash crops
and land reveune be dispen-
sed with;

(d) priority be givea for the
supply of iron, timber and
cement at cheaper rate;

(e) agriculture be made a Cen-
tral subject; and

(f) only frrmers be posted in the
Minustry of Agriculture.”
Shri George Fernandes

South): I beg to move:

That for the original motion, the

following be substituted namely:

“rhis House, having considered
the food situation in the country,
recommends to the Government
that—

(a) Bihay and Uttar Pradesh be
immediately declared =8
famine areas, and the neces-
sary relief measures to mest
famine situation be adopted;

(b) food zones be abolished forth.
with;
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{Shri George Fernandes]
(c) the wholesale trade in food-
grains be taken over by the
Government immediately;

(d) a cragh programme of sinking
wells and small irrigation
projects be taken in hand at
once

(e) a crash programme of sowing
potators, sweet potatoes and
other food crops that grow
in g short time be under-
taken; and

(f) an a:l party committee of
members of Parliament be
formed at once to draw up a
scheme of austers lLiving by
the entire country till the food
crisis is resolved” (5)

Shri N, Sreekantan Nair: I beg to
move,

s

That for the original motion, the
following be substituted, namely:

“This House, having considered
the food situation in the country,
iz of opinion that—

(a) uniform food levy through-
out the couniry ba enforced;

(b) state trading in foodgrains be
establiched; and

(c) the food subsidy fo all the
States be restored.” (6)

Mr, Deputy-Speaker: The motion
and the substitute motions are before
the House,

Shri Kaushik. I would request
members to take not more than ten
minutes as far as possible, normally
five minutes, as I have to gccommodate
many members,

Shri Suremdranath Dwivedy: What
Mr. Limaye suggested would apply if
you are permitting only those who had
given notice of call attention. Thea

Bhrl K N, Thwary: The time has
been extended. As My Dwivedy
suggests, that should not ba there,

Mr. Deputy-Bpeaker: For party
leaders or gpokesmen 13 minutes, for
others 10 minutes.

Shri 5. M. Banerjee: They have
created the food situation, we should
be given more time.

Shri E. M, Kaushik (Chanda): To
recapitulate the deteriorated and
broken food situation 1n the country,
I would only request the House to
recapitulate  certamn  photographs
which appeared in almost all the
papers, big photographs about the
conditions in Bihar where people have
been shown to have been living by
eating barks of trees, Secondly, our
Governor, Mr, Giri was here and he
made a statement about two months
back that the life of a prisoner in this
country was far better than that of
a common man because the prisoner
was assured pf two square meals
whereas the common man was not.
From these, it will be pretty clear
that the food position in this country
has deteriorated and has com-
pletely broken down. The Govern=
ment's sheet-anchor against this is
the drought. I could see that the
drought could have contributed to
some extent but that is not all. My
major charge is that the States and
the Centre have bungled the food
situation and it is this bungling that
has been responsible for the present
bad situation. It is not my endeavour,
now, to criticise anybody. I want the
Food Minister to avoid the pitfalls of
his predecessors and evolve a food
policy which would retrieve the
position, In fact it is my contention
that for the last 20 years when Con-
gress was in full control, they neglect~
ad agriculture; in their anxiety for
steel and other machinery production,
they downgraded agriculture and gave
it much smaller allocation then what
was aeeded. They furgot that Indie
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the three past Plans. I am glad that

is at least a State Chief Min-
. Mr, V. P. Naik of Maharashtra,
had been candid enough to say
about two months back that they
committed a mstake in not laying
proper enfphasgis on agriculture and to
have made a proper investment,
bas a.so assured us that in the Fourth
Plan which is on the anvil now, they
have made sufficient provision for
agriculture. The hon. Food Minister
here should not commit the same
mistake that had been committed in
the three Plans and I request him to
see that in the Fourth Plan agricul-
ture does not suffer. In fact, I re-
collect the advice of a German expert
who was requisitioned to come to our
country by the late lamented leader,
Pandit Nehru. I do not remember his
name because at that time I did mot
think that I would be e'ected to the
Lok Sabha or that I would be asked
to speak by the leader of my party.
He toureq the whole country, and at
the end of his tour he said: you have
committed a grave mistake in neglect-
ing agriculture; agriculture is the
basic industry of India; you have
given undue importance to steel and
other industries, more importance
than they deserved. In spite of that
the Government did not take the
lesson with the result we are going
today with 5 begging bowl to America
and other countries. I am glad that
men of calibre who are manning the
department of agriculture in the Cen-
tre and the States have, at least, after
twenty years reslised their mistake.
It required full 20 years, and I do not
know how many years we will take to
undo, the havoc that has-actually, been
done by these serlous mistakes.
Therefore, I request, in the first in-
e, the hon, Food Minister To see
allocation of funds is made
the fourth Five Year Plan so that
may be gble to recoup as early as

EEf

i

Secondly, 1 have put in about 35
yearr service at the Bar. There are
several Members ju this House who
have put in much more practice at
the Bar. In order to cater to the
gallery, every legislature including
the Centre have been manufacturing
laws. There has been a mushroom
growth of laws. It is only to cater
to the galleries, Actually not much
benefit 18 being derived out of these
laws, I will presently give an in-
stance to show what type of laws are
passed. There 15 one law called the
Bombay Tenancy and Agricultural
Lands Act, in which if a man, due to
certain calamities, has no fund, etc.
leases some piece of land to another
that man wil] lose the land, and the
man who is the lessee gets the land.
I am not in favour of the old things.
Certainly, progressive legislation is-
necessary. The soil must be with the
tiller. I also agree. But in a con-
tingency of this type, when we are
passing through difficult times, so Iar
as the food situation is concerned, I
request the Minister to see whether
it 1s feasible to suspend these "laws
till we actually recoup from the bad
condition in which we are placed, and
to see whether it can really help us
if we are able to suspend those lawe
for some time. Of course, progressive
pieces of legislation must be there; I
agree, but in this predicament, I want
the hon. Minister to see whether it
will really help us. This is the posi-
tion which he should get examined
and see whether it will help us to get
out of this predicament. This is my
second submrission.

Thirdly, what is the incentive that
we have given to the farmer? Have
we given any impetus to him? Have
you given any incentive to him? He
works for all the 365 days in the
year; he is exposed to all the incla.
mencies of the weather just as his
crop is exposed. After doing hard
work for all this period, and ultl-
mately, when his crop is about to be
harvested the crop is affected by
frost, or there if a hailstorm and he
thus loses all his crop. Now, in this
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situstion, has the Government given
thought at any ume as to what saould
be done to saieguard tne position of
the agriculturisis who have been
thrown 10 the wail by a calamity of
this type? ls it not necessary that
they ahould be covered by insurance?
There is gecident msurance, Life 1s
covered by insurance; there are 80
many types of insurance, Even labour
insurance ia there; and there are so
meny other types of wsurance, Is it
not necessary, or, what was it not the
duty of the Government, as a matter
of fact, to give an incentive to these
farmers to see that 1 case of natural
-calamities, the farmers are given, pro-
vided, with a sort of crop insurance
and say to the farmers, “we will give
you a stand-by for g period” Was
it not necessary? 1If the farmers,
wrthout being given any incentive,
and thrown to the winds, serve to-
morrow a notice on the Government,
a notice on the Ministers who are at
the Centre as well as in the States,
saying, “Owing to calamities, natural
«alamities, we are done up; we are
.going to strike,”, what will happen?
.Strike is the normal rule of the day.
Everybody nowadays resorts to stri-
kes, There are the labour strikes
-day-in and day-out. ‘There are the
Tailway strikes; there is the postal
strike. I ask you, if the farmers en
bloc serve a notice on the Government
and the State Food Minister, saying
that “we are tired; the naturgl cala-
“mity has swindled us, and therefore
We are not going to cultivate the land
this year,” what will you do? Are
we going to eat the tables and the
desks around which we are sitting?
"So, 1 say, unless you give to the far-
mers an impetus, an incentive, and
you really understang the difficulty
‘of the farmers, you will not be able
to infuse a spirit in them to evince
“more interest and co-operate with you
end really give you a better method
of recouping from the parlous position
“in which we gere previowsly. so far
as food is concerned.

‘So far the Governmant have only ex-
‘tracted the farmers® vote for thelr

Food situation. MARCH 1, 1987

in the Country (M)

§

and see that some impetus and incen-
tive is given to the farmer so that he
may be able to see that our food posi-
tion really improves in this country.

Sir, this is my maiden speech and I
thank the Chair and the members for
giving me a patient hearing. If there
have been any shortcomings, 1 crave
their indulgence.

oY firagfir fovwr : Fecdt e g,
& o ¥ qow gt fafret s
% gifew g=rame A § fe oY S
W AT N g oWn N e g
IH o7 ¥ o0 forer 3, ag fagre ¥
T ¥ OF T A §—

“The rabi prospects brightened
the some extent with the occu-
rance of rains over large areas in
Bihar in the last part of Novem-
ber. But on account of the pro-

Jonged dry spell thereafier, the
rabi crops have suffered g great
deal in Bihar”.

ot v T & fin ot v ¥ awi gk
ELR R G R LR R R
u ¥, ¥ w A ok @y 9T W@
NN mrmIwes
ag & # www T T @ €,
T arft Y e ) ww A ¥ I
fargre o grerer aft § 1 gt R ¥
wiw 1w grr yiT §, s ¥ ¥
waT ww Qe ¥ feerk wy tea g,
arfYy it ¥ Frerk o wram i {0
gt fadr ¥ wlw 125 qedew €
it Y ol o ggeder & P §
Tw % quft w1 ek 23 dwr &, aw B
ey oftc amfi % o7 ar o dar
§ 1w & aw gt gt gt e g
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s st fear war 0 e QoA e
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TR R 22 ffrec T sm M dm w2
s A femdm 5 ¥, wgt Ml
] %y faay i w0 agt ferdme o faa,
wrgt wg fea fiv Y %, agi 7 fean,
dar At a1 5 FA=EgEs fwEEd
¥ ag W W R FA N

# s-geawa Aifew far ) R
Wy ¥ % W § 9w e ¥ et ¥
ot fe e WY gw S ¥ 3, Afew
st ¥ aft dw, o ag g
fir 7o ® gz g o fan, wwt
<t feerr g & ot W & w1
w1, T ¥ &R g s degR
* oft qzave gy ok §, o & ged
2804 (ai) L8S-T

z o 7§ 1w gAT qET 35 W
A fawar § o ww @@ W F ot
frrera qfewe ff mar &1 o o wew
greA e a1 T T o
A w31 fiF 25 %0 gu & fod firar §, wvw
aife 25 %o aft firedt fearr wt &
& 25 %o aY &y # Y w7 wrA, 3 To
% 0F T19 wrn §, WsAE Wi AW
T ARG, W W g a9 awar
2. ..

sft write T 73 w9 N
¥ fox 7 &

oft firqfix fst: 25 %o & wur
# qam? g qgr ¥ fewmY ¥
frod st TAT I BRA B Awr
fear, wr a% W el ¥ feami
wt dar aff fear &, Q- fowm
w¢ wa, forw ofear & & & v e,
wgh a7 AAT ALY WX N wA g o
e T, T g g

TR agt fagre % 576 ww §,
faa% ¥ 400 =R W @udadr

ot frgfi forsr: sy ag & f
et fEgea W1 s 99 <% aram,
gfar WX &1 | IE aTh S,
¥fat wrra v Y ey €~ wafed e
wTe sl # Faeiard surer & At |
iy & wrgan g s Sun s
wifv fear o
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ok 81 & v v g feoxw
TG A agt TC pnt et Wit
&Y woeTT g ot §, st wire i sfear
T e e I W0 ey A E,
forgr o Nz feqr §, o wrdwehy
I ARAW Y wie wwwF N &
afmsandmg. . ...

oft ny foord: foge o o
sf o) (vwnwwwr)

oft fanfe e & qomT wEE
g e agr 9T e W oY dEETC
QR mgdwdaf Qe g & wmger
§ o TR ¥ fafree e Qe
wara formdt g & Y F S @
wzara g | fagre ¥ o -t
S AT T §, 7T AT v v @,
IaET FearT Wt &% aff g §, o
forty & % wmam g, 99 ¥ Y e 9
wra ag few amar § 1 g qwT Ow
T ot 7 o g, & w9 gant
& WTAT §, AT T L% qTT T
afer & 1t 7 fafrex avgw 1w,
7 AW ¥Q WA w1 q, fw e
:Umwe.ﬁmswmm
1

Tk frd | o Y e o et
&, ¥fer graw g 9X T 9w AR,
RYUT § AT W SEw wog ¥ we
¥ W ez @ T ) o Ty & g
fewwd ¥ fad urht wfY 72, qowrd
i arelY worEr AT age §,
TPy, ... .

oft e s dhew: (wieT) gt
Locd 2 d f f

wir o s e AL

o fwfe faw - Susw AR,
fagre woer wiv vt § fis dir oy

zn ot e & 1 gt wafteer o ot
¥ feitd & S forar § fis o €Y w1
T ag wew , gt o
wew wer g a9 §, 9w A e wewr
ar dfew ww ag A ¢ A
g g wft W A §, 39 ¥ W
araT T &, v ol wrdr-f-are e
w1 AWET, SIN-HAWET TEAT 47 TH
¥ ¥ ¥ ¥ fis vowr &iw ¥ =TT
& 1 aft oy Wit a3 o fer amen
NN A AN AW §,
W e A @ oW A s
¢ fs gy g A T AW G wEH
W1 e & D wAm g, eafed
ot ¥ ¥ @ gAw @ &rd wd,
v fordr oY 37 Y e el §, 99 Y e
faqmr . . . (swew)

Wi & agar g fie Fe< A aemr
2 39 T K oW ALy ¥ WO
frraoft @, WO T@WR W o
W WA @ Ay femm @ oww
WA Wi ¥ B w6 | ¢@ A A
friAw g fe O T d=T¥ T W
T &, 39 & I NfFawe §
¥, SH &F & WA w1 v o=
Do saw &% ¥ warw @
& |

i W w AF-ar A g, Iww
fod vy wyr & fs awore Wk §
g W 3, @fFT v A WX
ST & A ¥ qft € §, xR
ETE X AT AR LRI, wre R
awTRT ¥ Wiy, e o o
wan famrl®, v o fgaw wed

ox g arae g §
vy wiforg, wtfelt ¥
Ny, wiffe

b 4
i
i
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fo wro wr W}, URgE w
g, WA s Y, w
far Wit w7 T W et 3
¥ wear § anfi gy o e ag & W
wrg |

s ez s s fem @, an
o #fez frer &, 3@ W 12 TEe
X &9 © I 9@, | & gwrdy g
i W W @ € & ) ST wee-
feww & N woar Fowr @, v s
ot wyar frer § oo f @z &
g | gy §'fe fagre T Yaa
wo Y e A a w1 o 3, oy
a@ ¥ W9 A o ot §ifed, s
@ i wife e e
® TAT a1 o wifed v off g Wl
ooyt ¥foddwanfamdsw
w1 §T AE w3 & framr A1 ¥ fEET
& w9 foar @ ay wrr et &
ol | gr g @ oY vy fagr
Ig%T 9% 7 forar o | A 1A w7 wS-
ww ag & fv ot fod &% & wg w9
T wwmaifesr #1 I w1 G A
frar o g A ff o ¥ qEF
W7 7T @ & AT WT g HF WY
aT & A g FT WX WY T T@
war Smanr W fod &I g W
fe 9 s oy Fwmferw ¥ TR
IEHT A T AN

Wt AR ag garw v § fe
R ek arer w1 TWr = e
TER wF § o e S ¥ e
femom ) fmdad awar § o
¥ fraril o gror e i ol W
WRwEr § 7 & dur ey ey W
W o I G Ay e A 4

o frrk e whg o & 1
¥ o § o qu agr § www i el

X & o ¥ dwr § fe ot % wlt
oY A gE TwwY ¥ awdie g omw &)
& wigm s 97 w1 wewrw Wy AT ¥
fear om0

W ¥ wemET A wiah sfeane
e g Wy § 9ad fag ¥ wgar
§ fr fagre & 17 fa¥ § W ww Fored
¥ g7 s W g & aefan w0
@ T ¥ oF ®er 7 faar s e
fagre sBw Y ot & & fadrmr Wy
o fory F x@ TR 9= ater s
wTor I fis ¥y 9T gur 7 5w § '
%z W9z ¢ aw o faea arelt g
w1 famaErd ¥ e & s wTEra
A R yE@ &1 wE wEaTq Ofafe-
wx faw o T fr arfgg o fe
L G S R R
9T F1€ ZreT Ag w° § 6 s wrft
awfee § sgfre § wifs st
wifexwrft frar &1 weag o=
W A faft ®Y e I ¥fewr W
g A @ fe ag fedt ®Y Nz
& ) wwfeg qR Wk wfes 7
FEY U ¥ W@ @ frder wor §
f gw &R & T wivs ¥ wfew s
fear sy vt g ag=TR & ferdt qoerer
wfwr wgw FoTd W |

Wt WY ow Wt ;o IaTe
WEYET, WIS W SN qgt 9T W awear
o< faere v @Y 1 78 gwan 2k A€
A ¥ 1 fred ey W ¥
waTe 3w & vy wwerrd wf ¥
™ frv ¥ wf qu g o o€ ww
aeft T ¥ W oY e Y
& T wfwy far ox fer feredt welt
a R AR« qw & aw ey
war § fe

Food Ministers may come and Food
Ministers may go bur the food
problem seems to go on forever.
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o axeaT wifgg 1w &Y v wa
W & G/ AT &7 §HE WAWT 7
T W oY wr § AR qw A @
AT HRT | oY W T ;e ¥
g, uw wer & At ¥ wfag @
£ s gfmm w3 ¥ A A @ e
o R WY ag s & s ¥ fgge
Tyeaw R awar 7 9w
9 & X g qawd § ag o § qwwar
g e 2w & fgwar o o T W
wow 7 F

& 1954 ¥ ogy Efig waw Wl
dfe sz 3TE ¥ 3w A wrvArET
fear ar f§ ogelt owadfa der &
AT g & are T daw 3w ouw A
tfiz & wiefmit aam afer g0 ww
gL A B | IW A & fag &
are ARy 3 & aw o o 9w T
w wf o g ¥ A Wk few
uirtde frery & ag oY 3g A
WTTH FHET o Far] faredt =+t
AT TEY § TAET 7T AW 4 W wifww,

It cannot be treated 1n 1solation.

Wanen ¥ a9 quAEfe o oqd@
gt 8 ) 9w aw gy wwe FON A
TR §T I¢ §W 9 w7 siww
AEY 4R qw % Ig W WA o
o< fem o oft et s Sl

CHT ¥ A & wAaTe O fawrsry
W 1947 ¥ wray 4 F wrov g
T S a7 IToTS fgemy 9r 17 ofeens
& 7 ¥ IgT AT T, WO 9 A
qfr ot ag weft of Afew oww  awd
T WO agr TR & w0 ¥ A
W WTAT q¥T WYX WA qET | qW AR
YW ¥ a1y wgar quar § e 9@ gaA
w1 oY qaw 7y forar | faB® 1819
T ¥ wrare 1% o o iy ag w@
Yowdtamm ¥ ae i gq ¥ oy

g qurE aEifa W & 1 W arew
vt ¥ 9y, w9 I dr & 6,
v gRew o & o 6 o
@ 9% aga A ¥ ag fawy feif
war § | xwfag fae qmrw w9
I g s & aY g oo € Wi
ot WA #) @ AT AT |

g a7 § e 9y oF T
FATH T 1 TN I THNT WIEAT WL
w7 el ) R AT yw g
fF w7 araTH 9T a%F B ¥ faA
WY @ g OF TgT AT WAAE qw
g wggw s & fF & wT R
g2 T WG, FE AL W F I ¥ a7y
q faamre A g1 1 aedw 7w &
FFT wAgwd N AwAw @
Y 9w At g9 agr v g Afww o
qar Frf g WHT AT g7 § Ay
T vt ¢ R oF 52w WX gEl v
# feqfr & wrw A deT W &, O
wgga s § e e g owwdw
W ¥, wiefamr ¥ iy o
AT fmy qome ¥ TR g9 A W
any 7 o §t feelt s & g T
g6 §, 9% WY WTEAT § OF aATT S
v R ag Fm A 1 gw
WIAAT Y WEHAT 1T WIT TOT &y W
womT gn 6 a8 oF TN ey §
WX §& & O TEART Y WTHAT & Faer W%
TF TATH B W ® F Bifgw vy
wfgy | v e & WRC wgrow,
woy saw W dge ot W 9
fsen Frem or ST #Y { This invi-
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dious distinction of a surplus state
and a deficit state must go, WTTY ¥
wrefy fufiraer & fe g w8 aff o
fir wgt araw &= g &, wr ww
et gt §, wt arT dav g @, @
gt v O g R & &
WA §? WA AT T & HE
&t g § an spEvETET Wy wew W
% dur grar § A SR v A W
R ¥ 6 R ¥ Rw ¥ e
AT 7T Y FrprelY X Qo § TEk WO
mganer AR W afew gf &1 s A
e xfear s w48 & dww & g

ag w98 f food zones mut go;
immediately they must be abolished

t ot o ot o T ) N o
g § 98 & T § | Ig weqAr
agt aw wedy @ fe el & wee
faverer wrror wwar @ e w5
ot oY & fareer e & e @
gar g ferRar & wgr agrdw A
wTw fage &y gt & wer B fegamar
€ g ) o W AT e
TEmMIawT Aoy ¥ fw
W ¥ w7 aw o www Tl § 40,
60 IT 60 WTw TT WT WW § | agt
o rrarT 8 ww =T & AW 8 W
80 W@ QA ¥y ary Wragr e @
il fad §REEE I wiER
we® wwer § e 1 o sfwer ot § it

¥ wRT  wTw gaT g wieg Wt
T Ik W T AEA T W
ST ag wOw qT AR AqEA A Furewr
Wt qgam qg 99 Fg g §
fir 2w ¥ wey oY durae R afr
I ¥ aw Fawww @ gy
T ey W A oot v

X Fw dar g ww WAt & WA

T fred 40 A ¥ w7 afx
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{ it e O Y]

awar & ¥ the present Government is
being tosse d between “right’ and left.
ot o Mfr feifr v T @
€ ¥ ifer Fraffer v a1 O o
Ay fretfer ¥, =R g § &
& wr g, wiww gey Al
& W gem, W A Y IEET AN
wwar & 99 & s Wi dwe §
TP § FIOT TR FR TN W
W, @ wgn o g ofe
let us now better give up this left
and nght. Let us now do about-
turn and face the problem straight.
W wEA! Weew § ag e WX
e N Tt & weet oy ag d
fifF oF @ & Q7 & M W
R weh W fer fad, % fR,
yeg T AR gw § W
w e ¥ @ v g e ® )
ait & wuwar g f& 3w N AT
et WX T WaT X gH a5
DR} wafed &% go gEm
fd &) gr oy ag fs o % TR
| 9T W AR fa w0

FEh ay uy fe www & av e
fee @z % fawrt 9 o w3 awar
&t ot freer wifge ag oY ar o«
¥ 8 g w0 @ T qg
o wfid fs ¥ & s oo
AT &, WIS ¥ Iq W qw e
o e ¥ o) W,  afer fe
e # wmw & gt § wiw

wraw &ur gt ove g 100 W
wrww & fadr oy W W we Wi
@ wamw & el wwean
e w7 a o Afy fraifor s<&
aw ¥ freor ot SER §), Wk
w7 gAT ¥ @t A dw ¥ ), et
Wt SR AW, T X W
w7 ¥ faufer frr oy | el o o
ag wrr & At @ wfge fe
R fawrs s v 8, e ey
% fans Qe &) o T
fifts ewfmifes ok s@w
woe Yo fad QA o aww
NN w g Ew wd)

frodt s ag uwR wd @ g
fie ¥z wrer dadt wwa H WY
OIS T AW K7 WEw §, I &
ww B, I & wraw  fiywar )
wfe wrawm fader arfde & v off
Ry, W WUy T
T wifgy, aw vy weeT @
&Y warey fadm | wTer @ wew wT
t frww o g o, S AT
o gwwt oW R fad
& gew ¥ wgwn g fe fred vt
et & fepew ¥t o oY
Ty woreht §, e afe g W qeaf
w1 o7 war s e gy g fawk w6t
S%E gAY, gy o A sy i
&, vt sy wroi wrerra v §, ol gl
1w www wRT 8, il wiw e



665 Food sitmation CHAITRA 8, 1880 (SAKA) inthe Country (M) 1666

e e e § o o QT
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I AGE, IE XA QT S
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% 45 ¢ welt o (... (vewaw)
g M § T 9B
we weir X ? (Interuption)

Shri S8heo Narain (Basti): The Food
Minister is here, What is he saying?
The Food Mimster is here.

w0 T woge wf ;W Y
wifigare a6 SR EY | TEH W ATATEY
fis ag w35 wT WAt 0 | wrEC H
ardy af ggy wey arit d@w F e
3 FT FT ¢ 7 (WAaA)

Mr. Chairman: The hon. Member

should be satisfled that the Food
Minister 1s here.

FMo T FRIET N gt : OF AT
gew . . . & areelig T @ wnEY
ey § Afew ww 9@ § W oag
uTA w7 IR ATYE qETeR |
oY qEE GO HI A qW AT A7 |
W aE ¥ v & 35 $ A w9
wfgd 1
Shri Randhjr Singh: It is not ne-

cessary that the Prime Minister must
be here,

8hri Chandra Jeet Yadav (Azam-
garh): On a point of order.

Shri N. Sreekantan Nalr: He must
quote the rule.

16 brs.

o TR wAET WifgaT : g6 W
wr§ waew 7 G WU I AGT 7 v |
aw & §o T wgar | AT 77 @
gt of i e g ?

Shri Randhir Singh: It iz not ne-
cessary that the Prime Minister must
be here.

st welter qrew @ AT QF FqwEAT
siwAl...

1670

didfercew o : W W@
fraw &, fo fron & wrwia g 7

sft wefr o ¢ Wy #Y W
T 1 AT g7 & fe e & W
& fe frar sT e A 8L

Shri N, Sreekantan Nair: The proe

cedure 1s there and he must quote
the rule.

stwaate g : & egaeqr T
T\ T @ EE oara ¥ wwy
Tg TTY W e Y 1 ey
AITATY qIEEY KT OITAG H AT 05
Mo MNfgat 9 wr A wx QA ¥
ar d v ¥ AT wgE Sdr ¥ e wr
@ fear | SRR W T wrow
femt fs o B voeg D @ H A
WETH WAl HY &7 § @7 A4 G@T
< T (@F I TR A TR N
1T FE) IW 9T LT ¥ wrafa v v
T &g fF T agoeivy oy § oY
WAt O I s § 1 ag = W
W e el §, ag
weedm § | wivg & s war
g 5 o7 &% ST agw w1 Wy
a1 A1 & W Y anfrw FY & forg &
T 7T Ag G ) FQ@ § A W
gt sifafed 3 & frerer § 1 axadiy
a1 wgar wandir @ 1| ¥ gl we
&

oft fire wrerawy ;@ fiedt oY FEre
:’Eﬂmﬂﬁtﬁl‘ag«iﬁmﬁ!
\

o T wWIEY Wifgay : X frelt
W% et B ey T8 ey o

X F TN A g § o awey
TRE)

Y g g A R ¥ D
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{wre trw g )

&g % T ww v o W 3 g )
A wr ol wwr o W 1§
X &% W e A o wew f
wff o W § ) W9 waw fie
s sut wy erfe g o gy A
ot wifgd | oy v ¥ 353 v W
weit € 1 ag vk T wver A §
wg warw w4y & wufeg g gt
T wifgd w7 )

Skri Randhir Bingh: It iz most
sorrowful. He must withdraw the
cemarks.

oft wre forsty : ag sifeer Srama
watar ¥t arw § (gevwin)

8hri Randhir Bingh: Even now we
consider him to be a good leder. He
must withdraw the remarks It is
vey bad on his part to have made
those remarks.

WMo O WY wfgy ¢ & wret
sToeY a3 g fe qanr @ o
Y a7 &Y we X T wrer =gy av Wi}
AT T ¥@ 2@ A NG /A A7 @A
wrgat § &Y fndY ¥t aTe & W &
v % 33 wT A AT Ty

QO WIS : ETHY WYY qo
qifee & wfgd

Mo T AgE M ¢ & wrf

wx nfE g x o §) FPreghard

Shri Chengalraya Naidu (Chittoor):

May I request the hon. Member that

he should withdraw those remarks?

Otherwise, he must leave the House
so that the House may be in order.

Mr. Chairman: The question raised
by the hon. Member from this side is
Ahat that praticular expression should
not have been used here. So, whether
that particular expression hag been
applied to a particular individual or
the whole of them is not a point at
Jssue, If that particular expression is

Food situation’ MARCH 29, 1067 inthe Comniry (M) 13

o T wgT wifga : &3 firer
¥ forg ot wur 1 of wxeeien v §
TR 8 aTwiw vy &

Mr. Chairman: So long as the Food
Minister is here, I believe the hon.
Member should be stisfled that what
he is saying is being properly attend-
ed to on behal? of Government

Shri Randhir Singh: He should
withdraw those remarks.

Te TW gy wWifgar : ¥
¥z %8 T 91 fs ow e ) 7, oo
eI FHC. . .

Mr, Chairman: I would request Dr,
Ram Manohar Lohiz now to continue
his speech on the subject.

Shri Chengalrays Naldu: He must
withdraw these remarks before he
continues the speech Otherwise, we
are not going to allow him.

Shri Randhir Singh: Before he is
allowed to speak, he must withdraw
the remarks

Chengalraya Naidu;
apologise to the House.

An hon, Member: You have given
your ruling already, and let Dr Ram
Manochar Lohia proceed.

He should
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My, Ohalemtan: I belisve Dr. Ram
Manohar Lolla agrees with me that
the word should be withdrawn.

Shrl Chengalrayn Naldu: Let him
SRy 90,
¥re T woitge Wi : W #

wat %7 af o 5% 7 (a tew words
spoken in Bengali)

St e . .

8hri Chengalraya Naldu: Unless he
withdraws that expression, he cannot
be allowed to proceed.

oft orefie feg : e wrag g
& [ w1 w1 Frw (feewta)

ft W we o A A

&Y wifge fe Tt A=@ &) et sredy
oo

Mr. Chairman: I believe from what

Dr. Lohia has saig in Bengali in this

House that he agrees that that expres-

gsion is not applied to anyone here
either individually or collectively,

To T wame sfgm
(a few words sopken in Bengali)
¥aw ¥ 1 A QY e oy 2w
& forr 3 fis X aw & WY el wforer §
frrfidwdnfmTwi o
& o o @R SF Qe g @,
ot 7T 43 g O g B & W
oY ) wad T, ST AFT (HT INT
garewT R, v IwT | e oF fred
st Wt § s T T ¥ o e
o ¥ O WY, W F OF A4T
THE W oW w0 | AfeT g 0
Ay wvar § # sify ¥ off 2w @
u ¥ & o 7 WA ¥ | gufeg d
g v & fv o @ A ¥ gwwa,
ow fewar i o ravar g o i
% o% Ig wren A gFh fs e

ey, s www ST ST T e
Wy ag & FewT faror v o
AT O qEISY AW o% ¥ Al &
Wi iarae el ws
WTTRT AT QO E | ot A #
wreit vy Ty Ay §, qg o & Wy
g I S TAR S WA |
W & A Podd o §
G AT |

ww & wrow oy wiesy o any
FEAT g § WX ¥ AT W 6 ¥
& s w3 g ) qW T & fe ag
T % arar &1 & ¥ geww & |
Wl gramy oft
LEE R LRk R TR A Rk
v fawer, gewar s gF wERar
#Y qr o FE § | T TR q€ WA
e g & fis fedt oy il ool
@ | ¥few gt Y Tfee, were
o Q| wufog T wgar  fe S
a§ & wt Wit €@ avg & e wfa-
HeE) B ww v F 1 ag A, 0w b
=t ¥few woar aww A Wi 1 & A
¥ wfaw 7 v | R & woer §
fr i welt Frw ot ww RE W
A & Weft AT T | TAH AR A Y
& wg ¥ wgar § fe it aY gw W
wrgare #® fererT 93 qgwda, s
o W W FW a1 qar wrE X
s w0 v afme sew @3,
e & fra 93 9w w71 o fee
vt @nd ¥, dwr ¥, Feorarat
¥ et g ¥ At el dew
ot ot w7 w3 AT wRA FRX T E
s o ¥ g ® frowr & 8 ¥
g | i W W O aw@
T S v g, & aw Ay
siw B foeger aw w@ ¥ o o
f-aTX I ¥ g wWEAe &
forare st fororen & 0 ¥ W @@ &
W A W §: I T ¥ a0g e Oy
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[wte T sitHT W)
W 39 wrdt g qgT W ¥y T,
ow fareer ot oF wowar W oy,
wg feafr st e g g &% -

ar At g ogaT wior efar

T oW W g & & fog, ww, uw
uw % 421 w @ & fog e |,
TR ST Y, R W Y, el
e T Y, =qTE A AT wuw & fag
&% 39 3 £ qur ¥ s 9¥ , @
& 0 wgT &

oft qwreer AT (TR
wr & wEHE g, e sifgmn, ¥
% T 9@ g g ?

oft v @ gAY wEE
FHRETM R IR L

Mo W ANIET Mg : 75 751
& & e 3 & fog dareg

ot quree  aTeT :qma’-\q
Heed, o wfgaT, ¥ wgr ¢ 5 waw
wefY wgvear fed gaer & wreor & e
¥ e A wiaaR, & frdew v
s g fe o A s A g
1A T FIS 72 a% 991 A ]
W xw Ao 7 91€ 7 € axen Srear
Y T §—srT ¥o Wifgar dar wr
{¥T §EET AT Ay ¢, A AL qET
T A § | A T Ao wifegar g
g § & wuw welt wgewr v w2
X q%q ¥ @ o firet oft wrdaw amg
T a™ ? 99 %1 9 gury dyrfeos 4T
wragrfor gfee ¥ sfea =t & 1 s
g #rE wawerd o iy i v

o W welyge wifiar ¢ &Y v
sot ¥ fog wer & 1\ & &Y ey st wmeT
Semang?
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Shri Jagjivan Ram: 1 have
recelved @ communication from
Prime Minster which I would
to convey to the House As she
an appointment with the Chief
ter of Kerala at 4 pm she
gee him, and 20 she could
present in the House.

o T wwgY wWifgar ¢ el s
AT aw WY I o gy } fs ag e
¥ 5 W A AT WX | G YO AT
gery @@ | (Incerruptions )
e AT @ W ¥e a feerd
o TR |

EEFE

d

t

gd
3

off Tyomfew  (qEEww)
ey AERT Y oY AT wEe
o AfgaT FT WY FAT | WIS A F
awe wwi w1 fawg § 3w X W oY
feafar 1 s 3w & g @ feafa wr
¢ W™ ax ¥ Afgar ¥ 3w www o
TETE 1 F IR wA & L K«
oafe F X A wgr 1 A e o
w oORT § I geE ¥ oF faay
THTT FT qrarar a1 w37 1 Nfrw
Lol

for Tt ¥ were @ feafr §
wifer G Aifed ¥ W I
ﬁ*ﬂrwtlik m.ﬁm.m.
AT, IO NAW, I W T |
oA ¥ feafy aga @aw § 1 97 *w
¥ wgroeg o wifew & 0 g A X
wgrareg ¥ e feafar T o o geen
¥ wifr iR AT k1w
%1 %rew ag & fi s Q od ¥ wgt
9T UWATH g ¥ @7 § ar 8
oI ¥ IEwr It T F warw it
fear o gy & Forefy srar & e o
fegr war @1 o
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¥ty woeTe T ATy Agraeg
T off §, 38 ¥ IEA wmIwwATSY
+ gfr mfY gnfY | T |ORTT ¥ I
amE ST & o wfawac s
w1 @ figgr o § TR ag wAT
uAr Y gravgsar  ofT s &
e T e % ¥ o
gl ¥ ¥ R ¥ wrEw A w9 W
wifeT ¥ af 7 7 ¥ Agr o W
AT, WG T FY WY JAAT AISY
aft g€ Foreely soa G sofee | #E
fawmt % 7 g A MY AR AT &
<&t W & AR g R

agrg w1 faed A EmaTR-
wrer farax 1966 ¥ TP A AT
fear wam § sk wafag agr i wfr
1 syxeqT aga farw wf & | wErO
F vk, g1, WAy ST ATgL @A
¥ )y qwfam ¢ W@ fag It
Tttt ' &7 & &7 & , WfF
2 3  Tom WY wfAw AT R &
forg weirer fear &

& wrod ATAA W A oW
IAGTHTE AT ATEA § | NGOG
¥ wfeard womm awg @, ey
X arge & mfafes awfrer sgaea
a1 KA ¥ aar THAd f}aT ¥
mmﬂgﬁwﬂy!;:ﬁ%i
wgrrsg & Iwfa oy & awd w5
38 AT® TF, ATTYX AT AUT WANGT
® 1599 T N G frewr &1 25
o T Wi & fasr 77 78 WA
= am-usw fifasw §N ge@ g
&) Yww w9y § fe wite § R
1967 &% & t wfet ¥ fog mgroeg
& Tt ofars w1 7 02 s =
AA-Te N fifwer A ye@ {A
& 1 gr aw wfe oy & oew &
CTOREAT ¥ AW & w15 Wy

7 ST g7 9T Mg K 3 A
% WY e quEt § 1 A« fenre
wieE TEw WY e ¥ ARt Y o
@« % e ¥ e 1967 A%
& A A & fag awfer ofa &
TLE Y ATATHAT 1 62 WG A B
& | xawr wd 77 § e qgroe & Tw-
fr ofae & o i it
% 2R¥ IR 8 s4FW IR

AET A% AT-TrwA o Wi
T AWK WA w7 w9, IANT
fexre 5 wmw o= wfy a@ & oy A
7 ¥ fag Y femre 4 5 @
WE fmyame 2s5amz g
¥ THT " & oA Wi A
wwf ofare &t dew EmeE
13 149@ AR

MET qF AT F WT W
Fag § s X w19 W@ ey
¥ foq wrm soe A WO WY
2 80 WTW A Wg W AEAT AT 45
AT T T AYH & fAMT FT 3 25
ww = v faar @ e g
%1 femry 5 A T W Y | @Y q@T
qvat ? 5 2 ¥ 9 1 A gAr
fem oo, agaga @ W 1 1965~
66 ¥ HAPTOE & 7T FEWH 35 37
o A 97 WX AN "R giewar ¥
21 74 @ & WATH AT AT 1 1966~
67 A AT WTEHIH 45 50 T 9 4T |
AT FAEQ ¥ AN qF W@ FTHIC A
Ao femregag s esfamd @
AR A W W I AN I Wegwm
¥ qg AT 1960 ¥ 1963 A% T
THTT A APIATSE HTHTT ®T AT WATH
faar & ag T ATAET 16 AW AT
T W T WEA & fgeTy Fag qwT )
oY T Y s A o weard w Profe
Yragasn g Re AN g,
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[t Ry arfew]

Foamie § o v 14 M A
& 1 o v ey g § 9w fgEw &
IqY 8 WTW A ¥Y IfY % qwd § wgr-
e ¥ A SRR Y W
¥ aTg ¥ Rt o N § T A 59
ey @Y § Afew oy Twfen @
agT o e wrer aga wiew § o
¥ ot oy grer & 1 % oo arer T g
g #figar argw *r fe orgr-argy avrardy
st § < g ar s o 3w Y,
agt w=ry WY feafer i & 1 o &
aaeT wgr Wt aga T R wWror R
fier § A sror @hT agr @ 9 9%
a1 ) § e o7 o ft forw w wgd §
Fat wfcy s dar w3 A AT w7
TR AT

weae wgiew, § qAvT WA g
fs gt oifest &% aga @ wafn,
wga & fedwew § 1 Wi FORT WY
qifes s aw W9 & qrfedr o @
W g dw arfedt ®r ofomw ag &
f& o wrE oo # R ¥y fefa
qT o7 74T § | 9% a% fee feara wy
forfaer  smew forr oy § oy @
faRrfl, sT e stwwwe ® & ¥
@ HT IJAHT NIEH A A W Ay
v ow wfgar age feaer o o ¥
T v, feam weror dar Ay W ww

¢ T xEfST WTE qTHIT BT WIT o6
v ®Y

qE Wi qee ¢ Sifgar aew
R T

sft dwow ofew : Sifigar qEw ¥
Tr I W S ST T R R L.
(wawar)

ot ow fewrd g wed &

oft dwow wfew . g AT o
feciaqu o § Sud wgw et £

e gt wnfigg o dar == wgeg

frwet 4 | 6 T 9EN agr O -
SO W4T 9T ST 9 T wgy ok o e
2 T AWAA FT AAC T Q@ 6
cTioT Fee 9G¥ a9 ST A/ |
A wmaRagar S e g ge

WY s A gE ¥

@O @ AAETET  SRITCRE WY
R 1 ¥ T ot FE gAT wEEr wyEa A
0T | T ¥ JATH ¢ G9T W & WA
£\ uw *Y awer 7 wfew § Wik qw
T 9 I GHI &7 § qEATT A g AW
% T gw PP wwar | o wh o
= f NTRAHE ®r qrfert
T Wiy | 3w Hfe 7 9 Forame-
AT 1 SEF BT FT AT AT FATH
@ § ag A fey | W T av A
T § aw g% wroR Yo qrfedt e
Y FEX § T wE A g qwedr )

¥ g% ava o warw SR g ook
Q¥ JagTT AR ¥ gk wwE
§ \ e wegwd oW o gar § wwd
o off frmr e AT v &
TN woAr Qe famr § IwF e
wrar § fir oy ool w s § ow &
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wgt 20 TH ¥ 100 ¥ aw FFAT WTH
R ifENawrad
faqgrfism ewm 1 g e
3fwn w1

% o' ¥© SOTEr 7 %7 PO O I
wTeiT & FgAT WTEAT § WY GRS §
arR ¥ | rzafa w1 wTe 63—64 W
¥, Tegafa wgww A @ W@ W %
firar fis w9 vt o= & wfge )
T AT B TRIA WYX AT X @
form fiear oix €& ax o EE A F
¥ fagw § | A gor & a9 9@ wg
qxar § fF g@ ¥ aror aw aewec A A
ot waw T Izwr ar FAv A qR_Y
wEX § I aTg T FXA W G g IIAT
™

W ¥ & ag wg wgar § ag N
EHFEgE Y :

The present zonal system should be
immediately abolished, A uniform
policy of compulsory levy and pro-
curement should be introduced
throughout the country. Equitable
distrbution of foodgrains and other
cereals should be made to all the
citizens of the country irrespective
of the State or Union Territory they
belong to. The business of foodgrains
should be immediately taken over by
Government and necessary arrange-
ments for proper distribution prefe-
rably through cooperative societies
should be made.

8hri A, K Gopolan (Kasargod):
Sir, there is this statement made by
the Food Minister. One thought that
after the statement, people in deflcit
areas like Kerala would be assured
that though the situation is very bad
now, after one month at least, they
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drought as in Bihar, then the situation
will be very bad.

The reasons given are, during the
present year there was a difficult
situation because of the unpreceden-
ted drought for the second successive
year. Is the Food Minister sure that
there will be no drought in 1867 or
1988 or 19897 If there is drought in
successive years what are the steps
that should be taken by the Govern-
ment? The most important thing is
that whatever is produced must be
saved. So far as Bihar is concerned,
there is underground water there.
When there are successive droughts
every year, it is the duty of the Gov-
ernment to see that more money is
allotted for tapping the underground
water and pot merely blame the
drought,

Coming to tube-wells, 40 per cent
of the tube-wells are out of order. 60
per cent of the tube-wells that are
not out of order they are not getting
electricity, Therefore, drought cannot
be put forward as an excuse, it is the
policy followed by this Government
ihat has resulted in this gifficult situa-
tion. If I get time I wil] speak about
the policy of production, procurement
and distribution.

In the same statement it is said that
whatever quantity of foodgrains is
procured internally on Central Gov-
ernment account and whatever is be-
ing imported all that is being distri-
buted to all the States on a board
assessment of their needs. It is not
correct at least as far as Kerala is
concerned. It is not done on a board
assessment of the needs of Kerala,
With regarq to Kerala the Central
Government cannot say that they are
procuring something and they are
distributing on a broad assessment of
the needs of Kerala. Why is it that
in certain deficit and drought affected
areas four ounces per head is given
whereas in certain other areas temr
ounces and twelve ounces are given?
Is there a national policy for procure-
ment and distribution or is it that to
a few places you give two ounces ar
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three ounces per head and to certain
wother States you give ten or twelve
ounces per head? Therefore, it is
never done on a broad assessment of
the needs of the States. T do not want
to go into other questions with regard

10 this point, because I have no time
now,

About Kerala the statement says
that there had been no difficulty in
maintaining an adequate supply of
wheat anq the required supply of
about 70,000 tong of rice and 20,000
tons of wheat per month. According
to this the supply of rice from Andhra
Pradesh to Kerala has so far been
regular and is of the order of 1500
tons per day. As I said, in the state-
ment it is said that 70,000 tons of rice
and 20,000 tons of wheat per month
are necessary for Kerala. Supposing
1,500 tons of rice 15 moving per day
from Andhra to Kerala, as is men-
tigned here, it will come to only
45,000 tons in a month. What about
the remaining 25,000 tons of rice?

Shri Jagjlvan Ram: There 15 also
imported rice.

shri A, K, Gopalan: It may be that
during the last two or three days rice
may be moving at the rate of 1,500
tons per day. For calculations Kerala
is tagged on with Andhra and Tamil-
nad. The Central Government has
got an assessment and the govern-
ments of Andhra, Mysore and Tamil-
nad have got their own assessments.
“There js a lot of difference between
these assessments You are not sup-
Plying food, you are only supplying
figures and there is quarrel about the
figures that you supply According
to the assessment made by the Centre,
Andhra has about nine to ten lakh
1ons. But the Government of Andhra,
their Chief Minister, has definitely
eaid, when the Chief Minister of
Kerala went there, that the Central
Government’s assessment is wrong,
fn a very good year they get flve to
six lakh tons and this year they got
only four lakh tons. The Centre
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i

shows, according to the assessment
made at the Centre, that Andhra has
nine to ten lakh tons and asks the
Government of Kerala to go to
Andhra. The Chief Minister of Kera-
la has gone from State to State, to
Tamilnad, to Mysore and to Andhra,
One said that it was a deficit State,
the other said........

Shri Jagjivan Ram: We did not
ask him to go.

Shri A, K. Gopalan: You did not
ask him to go because you have no
difficulties, As the Chief Minister of
Kerala he wanted to see whether he
could get some foodgrains from
outside. You did mot want him to
go and when he goes—I do not mean
you personally—the Government will
say something else also. That is ano-
ther question. Anyhow, the assess-
ment of the Centre is that Andhra
has nine to ten lakh tons. ‘The Gov-
ernment of Andhra definitely says
that that assessment is wrong. Oa
the basis of a wrong assessment of
production in Andhra, the Govern-
ment of Andhra is asked to supply
foodgrains to Kerala As far as
Tamilnad is concerned, according to
the assessment made by the Centre
Tamilnad is not a deficit area, Tamil-
nad is balancing itself. But the Chietf
Minister of Tamilnad says that it is
not balancing, it has a deficit of one
lakh tons and they also will have to
get their supplies from Andhra or
some other place. So far as
Mysore is concerned, the asseasment
of the Centre is that it has a deficit
of 1 lakh tons while Mysore says that
it has got a deficit of 2 lakh toms. So,
what a big difference is there between
the assessment of the Centre on the
one hand and the assessment of the
State Governments on the other. The
Centre says that Andhra has a sur-
plus of 9 lakh tons while the State
Government says that it is only 8
jakh tons. The Centre says that Mad-
ras has no deficit while Madras
says that it has a deficit of 1 lakh
tons, Mysore says that it has a defl-
cit of 2 lakh tons while according %o
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the Centre the deficit is only 1 lakh
tons. Yet, it is on the basis of the
assessment of the Centre, which has
not been accepted by the States, that
Kerala is tagged on to Mysore, Andhra
and Tsmilnad and asked to get rice
from those States, 'Then, Kerala is
cordoned off. If a State which is
deficit is cordoned off, it is the respon-
sibility of the Centre to feed that
State, It 15 not a question of a dis-
pute between Kerala and Tamilnad
‘When a State which is deflcit is cor-
doned off and it is not able to go and
purchase outside, it 158 the responsi-
bility of the Centre to look after its
requirements because the Centre alone
can do it, Of course, it is true that
you did not ask Shri Namboodiripad
to go from one State to another to get
food. He went to those States beca-
use the Centre did not help him when
he wanted immediate help. In Cali-
cut and Cannanore for the last weeks
there has been no supply of ration.
In the other districts of Kerala ration
is given twice a week. When people
who arc working in the fields and
factories have to go to the ration
shops twice a week, sometimes even
thrice a week, and wait there to get
s1x ounces of rice, sometimes even fore-
going their work and wages, you can
jmagme the difficulties facing the
people of Kerala. When BShri C.
Subramaniam was the Fooqd Minister
he definitely agreed that since Kerala
is a deficit State and it is cordoned
off the responsibility of feeding the
people of Kerala, the biggest defleit
State in India, rests upon the Centre.
So, the Centre must earry out its res-
ponsibility,

Even though it is a deficit State, so
far as increase in produetion 15 con-
cerned there is nothing much which
can be done by Kerala. There is
absolutely no scope for extension of
the area of cultivation because all the
cultivable area has been cultivated.
Of course, if some of the irrigation
projects are taken up the production
<an be increased a little, For instance,
the Thannirmukkam project is there
besides gome other projects. For the
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last five years they have mot been
completed. When they are comple-
ted, the production would increase
to some extent. May be, by good
manure, improved seeds and better
methods of cultivation a little more
can be produced. All the same, there
is no question of Kerala becoming
self-sufficient in the matter of food
production and so the Centre will have
to continue to supply the require-
ments of Kerala in the years to come.

Kerala is a State which is giving
foreign exchange to the tune of Rs. 100
crores per year. That foreign ex-
change is earned by having cash crops
in areas where food crops cannot be
grown because of soil and climatic
conditions. Because of this special
condition, Kerala continues to be the
biggest deficit State. When it is
cordoned off, since the State Govern-
ment has no possibility of getting rice
from outside the country, the respon-
gibility of feeding that State has to
be taken up by the Centre. If the
Centre is not in a position to take up
that responsibility, let at least half
of the foreign exchange earned from
the cash crops of Kerala be given to
Kerala. Then, they will get rice from
wherever they can. Or else, let the
Centre supply the food requirements
of Kerala,

Crores and crores of rupees worth
of foreign exchange are earned from
the rich tea estates, rubber and carda-
mom es'ates because of the hard work
of the labour there. After making
the labour work so hard in order to
enable you to earn foreign exchange,
can we tell them that “as far as food
is concerned, we have procured only
a small quantity of rice, so we will
give you only 4 ounces"? That would
be doing a very big injustice to the
people of Kerala.

I am very proud to say that Kerala
is giving so many crores of foreign
exchange for the development of
India as a whole That foreign ex-
change is used by all the States in
India and I am proud of it. But while
taking away the foreign exchange, the
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{Shri A. XK. Gopalan]
whole of it, you are not prepared to
feed those pecple who have earned
you that foreign exchange. Here I
am not going into the other question,
pamely, that out of the foreign ex-
change earned we are not getting
even a little portion of it,

Even for the ship-building yard and
other things the reason given was
that there was no foreign exchange.
We do not grudge about it. But as
far as food is concerned, when Kerala
is cordoned off and we are not allow-
ed to get it from outside—there is no
possibility-~when other States that
had been asked to give us food say,
“No, the assessment of the Centre is
wrong; we are not getting so much
surplus”—one State says that they
are deficit; another State says that it
is not 9 lakh tonnes—is it not the
responsibility of the Government to
see that whatever ¥ration is there is
maintained? Though the ration now
is very low—it is the lowest in India—
we are satisfled even with that. The
Government gave four ounces of rice
to Kerala. I am sure, no other State
has been given four ounces. The
people were satisfied for some time
and then only requested that these
four ounces be increased to six ounces.

As far as the position in Kerala 1s
concerned, the food difficulty for the
last one week is there. There is no
question of saying that Andhra wll
give. Andhra said that they cannot
give now. Andhra has said not only
about assessment but also that what-
ever they wanted to give us has been
diverted to other States as desired by
the Centre; so, they are not able to
give. 1 do not grudge when the rice
that is there is being diverted to
other States. But it is the responsi-
bility of the Centre, The Centre can-
not say that they do not know. Either
the Centre must take the responsi-
bility and get it from here—for that
the procurement policy has to be
changed-—or, if the Government is
not doing that, get it from outside,

_'!'!_:nrupmdblmymﬁuﬂn;ﬂn

people of Kerala in the special situa-
tion that I have explained rests upon
the Centre. It should take that res-
ponsibilily and see that it is done.

As far as prices are conecerned, the
subsidy had been withdrawn, I want
to know why the subsidy was with-
drawn when the new non-Congress
Government came into power, The
day they came into power a notice
was given to them saying that they
must increase the price of rice and
the subsidy is withdrawn. I do not
know why it was done. It is not the
first time that the price has been
increased. In the last two years four
times the prices have been raised. On
31st December, 1964, that 1s, at the
end of 1964, the price was Rs. 42.87
per quintal. It was increased on 3rd
January, 1865 to Rs. 63, on 14th Nov-
ember, 1985, to Rs. 66, on 12th
January, 1966, io Rs 69 and on 135ith
February, 1966, to Rs. 80 per quintal.
In two years the price has been
dnubled, from Rs. 42 il was raised to
Rs. 80. It 15 not that the price had
been raised somewhat; no, in the last
two yeals from Rs 42 it has gone to
Rs. 80. That is the reason why the
Kerala Government said that they
were not able to increase the price.
Within the last two years four times
the prices have been raised and the
price has become double. 1 do not
know if in any other State of
India prices have been increased in
such a way, that is, doubled. And
even if it 1s so, as far as the Kerala
Government is concerned, they have
said that it is impossible for the people
to pay this amount. If they are told
to increase the price, they will not
be able to do so because even in this
price there had been increment twice
or thrice and this is the fourth incre-
ment. So, at least ag far as the price
is concerned, reduce the price or do
not stop the subsidy. If the price
goes up, one thing may happen, that
is, they may not be able to buy the
ration that is there. By that, I do
not know whether some ration will
remain. If you want to see that at
least this six ounces of rice that they
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sre getting people are able to buy,
do not increase the price because then

they will never be able to buy it.

You know the gituation in Kerala.
They are poor. Unemployment ig the
largest in Kerala, Under-employment
is there. Industries are not there.
Lakhs of people are unemployed. In
the handloom industry there is com-
plete unemployment. In the cashew-
nut industry there is unemployment.
If prices are raised like this it may
not be possible for people to buy this
six ounces of rice. So, do not stop
the subsidy, reduce the price and see
that at least, if the price cannot be
reduced, the price iz not raised.

The most important question is: the
Central Government must bear the
responsibility of feeding the deficit
State of Kerala. It 1s cordoned off
and you say, “Andhra will give you
s0 much; Tamilnad will give you so
much”. Tamilnad has definitely said,
“We cannot give more. We ourselves
are deficit; we are trying to procure
from others”. As far as Mysore is
concerned, they have also said so.
Then, about the quality of rice that
is given for these 80 p., I need not say
anything about it, The people of
Kerala know it. It 1s the worst
quality of rice that is given which
the people are not able to eat. If you
look at the face of the present Law
Minister—whatever political differ-
ences there may be—I think he will
also agree. When he went for the
election campaign, he may have
understood it. The people were com-
plaining that not only the price is
more but it is like gum, when it is
boiled, and the people would not eat
it. That is the position.

As far as this food problem is con-
cerned, I want only to say—don't
think it is threatening—that the
people of Kerala cannot starve and
die. They will ight and die to change
this food policy and will also see that
you take responsibility. We have
waited for years. Now, because there
i 8 non-Congress Government in
Kerala, if you think that you can also
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use this method in dismissing it as
you did in 1856, you will not succeed.
You say, “You get food from there;
we have told them to give you food.
If they are not giving, we are not
responsible. What can we give you"?
Everyday, you are saying, “Centre-
State relations must be good”. That
is the mantra you chant. You say,
‘No food. The Centre-State relations
must be good.” I say, give us food and
take the responsibility. When there is
no food, how can the relations bet-
ween, not on'y Centre and States, man
and man even in the family streng-
the—n?“

I only want to say that the situation
is very serious and when the situation
develops and something happens,
don't blame us It 1s smd. Why does
Shri Namboodripad go to Bengal?
Why does he go to Tamilnad” Why
does he go to other places? It is said
that he is having a combination of all
these non-Congress Governments to
see that they fight against the Centre.
If it is necessary, we will certainly
go to the States and arouse the people
and tell them that we have to unile
now and fight against the policy of
the Government. We will do that.
But as far as the present thing 1s
concerned, we think the responsibility
that has been taken—Mr. Subraman-
iam, the Food Minister, definitely said
that—should not be washed off your
hands saying, “Whatever we have got,
you take it” You must take respon-
sibility. Otherwise, the consequences
will be very serious for the Govern-
ment, for the people and for every-
body.

Randhir Singh: Mr, Chairman,
Sir. . .
Wt gew wxr wouw o ¥
afer |

st Tnfie ey W aw @

AW WEH RAET EATL ATHA LAE
®T § | WT T AEET g AG gwT
&t g8 Rar frwrk gt 2w & v 2w @
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[ cordte faz)

w3 g dar @Y wRY ¥ W@
fafreet amge & oY Rede fiewr § v
FHA T w7 § e e we
W TR & IT® O § a7 & wrfa
o ff TaE Ik qr g 1 i
I T WATH UL O & | 9% %
I warar § fF g o WS @
Y TR | TG ATe I wwTr
s ot Fax & wor w &
v g W wifgy | 3y W S
Rrr R fF e ot 31 el aw
FEgM MY Je AW FEEANT
N AR fFar §—ag g 8 W
% w1 fivar § wra fe T Wy g WIS
A A wATT A geafaw @@ A
wEA TEN R W TR R R
TS ST 2 WX T A ¥ gh e
TS o T | $W q ®H 1T AT 6B
fafaam zw g argrA AT | wwAQwT
wgar & fF ag o ¥ wawr 3 9t 4
fgr v 2o  WEgET X W
W F qITH F wAY w7 o e ?
AGT AR AT FT AT § FHA A
Rz ¥ Jar § f5 wraw & fag a9
oY femr & 7€ & —wgr A § e e
AT A4 FAeraT § I8 T B TR A
QI AT WAL 7

st g fag (WER)  WTEEX
AW AT 1 T RN AAF

fagdacd 1 ol gm0
W ¥ fagdarc g

Shrl Nambiar (Tiruchirapalll)
From Bharatpur, we will get for
Kerala

oft vorfre oy & wggE v

e x@ 7o w1z Ow Y § e @ faw-
fdr ¥ ot qa ¥ varer wew wrl §—
fisam ey varer ¥ wqrar g fear
ary arfe wg el ag & figmma W

Food situation MARCH 20,1067  in the Country (M)

1692

I § WR I o 3w ¥ A oA
vy yaAT AR W RET W W
T a6 § | Afer frara QAT aa w1,
I IE ¥F AW A o Rew fad
IF A AR TS AFAD X
qggy wfF 3 agt & o o & mies
t wogmm ¥ 3w famr € AR
ITF ITH Wy & gaofaw @<
feean famr iy

# wegxw wr g 5 femm &
ey qTT A g femmr ¥ § A
Fast w9y darare T ¥ fag saver
§ wrar wpfaga ok Sfefads ad
& et & 1 AL AW & Fewr #Y OF
FEY QAT 7T T # 1 7@ o feamay
# wiW ¥ fodwe & g arew
& arefy § ) e AT gat W A
oieea 3w wmar wmar @ afe
firart #1 OF gwe TT #r FoRde
g3 e 9T %W T Oy fey

AT HE | TS A X A e
¥ Qar fear wmw @7

g e ¥ fag wefigaw ferte
FTERWA  HTEH #F T8 § | Iy
¥ firg daT 1€ waw T Ss@T T R o
S ¥ Aewir & M7 0N wd
fer o §, Wk @ Y g e W
Tt | & awiw won g fe s

¥ forg, ¥ & Fag ot v Tlftweweer
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fomtw  wronlew  wow W oy
iz, der fir oF wiedz & vy w §
firt ®Y W & w9 e W), T
| w, § feat ond, o s srar
fesii A ofiw sl & ST & Ao
far wif | W feamt & wmar &
wwar T foar e @t & 9w
¥t ¥ Sow agry ¥ fa¥ AR

9w &5 i oW e T
wT g § | AR wifew e g A
frfmfrtgE@ Tgnam T gn &
% & warer fear mar fr A gw we-
w1 ®7 gt 3 oot &1 owmer
frar g0 44 g }—ag fah it
W faarelt wrgar & | s e Ay
faoett efx oY ¥ fo7 Wd @Y g
SOTOET A ZITC qERT wY faeT gy
£ wrd g # g fawr vy €0
fmame N g gwm
& wgy v & Afew IRy Qo A
wTE

o e, gfamm, it -fgrd
W 4T Y Jo § W a1 A @,
aey & ard g€ & 1 @@t A fad o
forgr€ i a< wver AT > 1w @l
N g WX JuEr, A W i,
NAwfEmay, NHTRT qwga g
fe wiven gicamom ar fegeart w1 faar
AT § | G ¥ wAwT O F I g
TF BT §7 qTR @ T § | g o
W ot dfefadia w s | warer
figew g dormt wrE A Y ) Kl
¥ w g ¢ fie gfamm 2 ¥ 2§
oy et & 1 weh o oY o TR R,
Iu® w1 F Wo Fo uwe TH ¥ fywH
wTer A W Ayt W7 HT qg avan foway av

IT AN IFGTETHR | I

T ¥ DA g o @ ow Aw W
fAwiwer w; wgw @ af ¢

wgt 9T T zrar oY &ar Al e &
fafreet agam A% o s A a2
F §, X T A $7 IT R QAT
g, o e w aga St o
¥ wro A W Ax fewmr g § fo
¥ HTS 93 AT god A 91 T TR
g arat fvg o7 fr 3w g ¥ i =
W TR F1 OHET fRAT ST ) W
AR A q e o, @ & g
feamar srgan § e wdem a0 g—
gaw foor— wear  agesr &
AT, WYX A, 9 AR AT
WS R |

ot a% feam &1 gqw 77 &7
T §, ¥ 9 9g T WOS! A I
? f5 A wr owve fear o
% or A & g% ¥ § e aregemd o
w3 & dfew o & 9, qiw
g UFE & 812 ©e fFami ¥ wi4-
T WTH A AR W AT &
Yozt dfew #Y ger faan oy

dar fe & & wgr, v o for
v ¥ for wafast # v F smr
& sarer Tt W far o | oY feerr
FqTET ¥ WTET AW qH AT WX
Fae AN SF FL, IT F AT 7
e ¥ Auw faefadt & o ) 9w
Tt #) wie & oy %t @, A fewmay
N aEE g ad, Nivdwy
AT FT ¥ 7@ §, N AWITAT PR
§?

Wt "o fra, w9 g $T AT
W & doan , A ag wr A dear
t o feam oY o O, Wi gw W
AR | W T AW WY el § =
3, o gt feamY & s det @Y,
forg w1 T fow afY § B feer Y
yefam ® qu fear am@, @ W
wizw, feonft stc oeft for o o
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sz et Y g s @y v | YA ¥ AT
qowe fedy o & oy ¢, afer o
sAT I I e rwa ol § e
ot gw & refew g, sw d A
st aff & e o aolt e
Y W age wgh wiT T Tl ol
¢ 1 firamT ¥ v forw @Y waer & A6
oT wifgat & wa fawct &, Afew s
oW I@ W AT qEE DY G
T T A owdt § | & Sfee
qifa & £ @ & agea g fe oo
firam #Y IEa e A degifer
wTew fae, agr 9@ &y @¥e, S AR
#gr Freg wer gE B I i S
Wy o< fird | 5w faerfe®r ¥ o wew
Sfqargdv A R fwam o )
aft ¥ o N9 o feaw w1 feaar
o¥ @1 8, 39 & fgarw S X R
fag #% ¥ 7 g Hiw 7@ TOH
Tar 9 ) 99 g W gl dew
% 2y &Y, i &Y aeie W AR A
wrqeT ST v §, & femr W
& &0 Tg A9 TTEE F7 BT ay e
wifgy, ofs sg M FT @ W I TH W
degaifen awfew faedt  wofge o
frd 38 N @ a7 aFF 50 AT ¥
WTEE 9T € F A IT | w0 W Tg
F7 3 A AT @7 i e # 6
FaTaT ¥ SUTET FrEEr 7 S e

wTeTen & ark % & ag wAr W
s qrifen dfefdy v e
fafuar & o dfrer 3 wr oy § o g

wT ¥ &% wavar § ) wrr fewrr oY
¥ wear war 1 oY ¥ R o wiw
% & s vk €z 2o a1 Wi o
w e o wodt i far o it
WeNTT §TAT wifgw |

% I faw w1 feww aga g
st & ¢ § &G dw ) O
AT & AT T q7 A I I T
gudfaadt dw s ar 1 frwmr o
fart arer w1 o ¥ T g AT R Y
@ o7 aran § fr dar o ag s
R v Y 39 ¥ sy femr amar €1
o T W FW, wH W W &,
@ faoelt & g, = W ¥
IR I, §7 F I «W
&Y ST &, i deiE Y 1 € g
gar Wt ¢ i ot g @ W 9w &
am dzvdz e FF IT A @ver Iud
ardt & 1 gl § w9y Tear e
St &) wrer ¥ formy e @ o Ay
TR X A Y I & W WY & qF A
% forg oy @ 1 § 7y we A g
fF W g W SR G aamr
Mgy @ dT<wT AN A ar & faeger
Wﬂ%ﬂﬂg#ﬂqmtﬁr
TR FE @ 7 99, I¥ W TR A
fear I3 )

oF T AR A e e
waet ® qg 98 § fv wee ® dmrdy
wa § 7 § 1 g ¥ A o fard
sE #7 af i, gEd ww At g
#z Ftg s N fwQ, @@ W
ffar sew ® qaw sl § )
WL Ay ury & ¥ fag § oY 2vk § W
A § oY Agrr ¥ o amx § 1+ I Y
afr g s el W 7 v ¥ fag
v SRY¥IWIomde N § &
oy ww @ w ¥ ol Wt ook
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wor wgen § fe gk Aw ¥ wgw @
A T IR T Y wrt § e ooy
oy wgve Yot § o ww R §
3770 1 o ol d G W
g€ ft § 1 & wad 222w A, woeht onferan-
#&Y etz ¥ ar wa § e o g ar
ot g & Y ar v ol § o gt gk
a8t & W gk ¢ @ Ted @
g gz e s AT & fat &
e e #Y i Y s s W
W T ¥ wive TE¥e 1 ¥ &) fo faw
0 I T ag 37 T @ oAy | WA ¥
st g I v ARy
% Fg I wrdlt R e afe e
W AF HT TATHT IoE At & afew
w7 ®1 e g R Jgaw wee W
| FT & TF AL T F Z2N §
&Y T 97 | a7 §W FEA FT 99T I8
fegraayy ar &% g ¥ 7
WA ¥ T T T A XA
b tacibSicibic® el i
TR g el g 1 e fea Y oft
T QA g, W qw R} W gEEW
T & 1 aY ¥ oy F T AR FET
0 W ¥ qww wwEw
Hord agr 9% SqTET ¥ Saver gART fRy
T |

TF W arq & oof FTAr AR g
fafree i ¥ W% ag & dze
AT | T T W I« § AT@AT WA
Wt wrd § | g T w40 BeE
Ty Hiferr el 8, ) aww @i 8
Ty =zw ® 40§, Toma W ¥ faw
W agh & sww T & fog 30 wRw
§ 1 & og vt F A e an dw
% ow @i gwle w7 ¥ wiR v difa
¥ w1y fearr A dzwe 7 @, W ¥z
fore g ot g § ot ¥ v @)
il oF g wgt 23 do1 gur gRn
X wgt & e wrT dvew w1 § oY IEw

WU A AT | NI WY qg dgwHT
T wT & A WY wggw w3 fn s
¥ WTET T WY e g ¥ IRy
7z ety |

fot cafeefedt & awa qor o
¥ wgar wrgat § 1w e g ey
win wear § e sae cxfefad & am
at ag ¥ gra & o 1w e fenfar
TR ATt @ e ¥
sefag) Y St sy o off §
I axg & wEAl ® dHTG Y wrRr
Tat It g | K oW aw @@ AR ¥
ara femre fF wh s fas qar
¥ g1 ar TR Y | qBT &5 HC AW A K
g, 9 fwfeai fF wew @)k I
* 3 ot v @, S A
dmfar ws @ ww ¥, W ¥,
™ H T ¥ 97 ¥ s faw
#t ar  wf faegw i fmfar
w1 ot § | oF Ay Tav § foewr o
HIST TF a< TUT T, I8 TS =TT ALY,
T 7@ 9T s o A A o o
®E 8 9 AT AT q@E T A E
we @ & fag 9§ Aafeeaeyy ar
gawi dfreen SO ST R @
srew ay ¥ fag ag oF ag o
et gt o

g, Az fam s g &
¥z T AT & g% § § fF ot s oy

AvfF A s @ @ §, o A
aTE AT @ AR T w A
Y Grhe T @ o & fF g Iy
o i g 1 R O g g
% g wanieT ¥ W Tz o §,
% qwwa § fe ag weer §Y §, & o
§ 5 o@ s % qv gfwnt arfeedt
& 1 & g oitfede wa §, oF wikeRz
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& ferg wvew g fiear ar § e o
W JEeAT 879 gwdwe gt wifgg o
qE A A FuTEr ¥ Yy qrAe FI A
¥z T wifge afe STy A T
wzw N o fafres agw &w o
gk g e & fegm &
Wt sarer ©ee wWwaT g 1 SEX ar
AT 9T g WTEAT WY wwa § Afwr
TRy &Y ST THH G g Y avY W
adT | e Tifedr e ¥ oF T
Tt aEr wf ot | ¥ I efewre s
g e e I Wt s @ A
TRy e wT gra @R et 3 7 &
o ¥ g a1 v g g e

They should not sleep over this mat-

ter It 1s a very very serious thing

%E W1 AT § ag vanfaw 6T 917 )
WeFE g | M X e I
TET FT WA ALY 7 WA, AT FT Q@ A
W12, UF AT TF 915 12 &Y |7+ fai
w7 3o g go dre ¥ wma At
30 T ¥ fa¥ gy weam™y Al o3
W T AT § W el W g war
t

& JITHT WTEH, W T°T HAFT
g1 & fad ag g g e foorflt T
5 vl § % v w=l off i W
WX @@ dK ¥ feam ® AT T
fafea wwwr o, ¥ 7 fad Gfaae
afer W ®T Gy TEW WAL WD
ot | Frae aw gyt feaer 1
a1 W feaw g § @ 2w
qugre §, fewr former § @Y 3w fart
& fearr wT ot qw ft 93wy

oft wem wtw wqe (frwmr) .
vy wgEg, to fawg ov amw =
T O TR q7 I ST T TwA 7 7wy

we e Y fagre & wrem ¥
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oY wwi T ¥ fomi svd famr
arfec  owiw g, fagre o feufir
L 8 i

1708 hrs
[Sary MANOHARAN tn the Chair.}

ww 'R g ¥ aga
s fafr e Y Ao §
afer ww w fage & grem O
WawT § i ot 7 ) X9 IR A Wy
Wio fawr wr & 7 o w7 fowTAT @ 4
IWE A9 A wRfeET w1 A AT W
art 7Y faer T &1 gem AT W g
M o qF wrEr F qrEE ¥ A e
e frenlt st wefrerd & ar qu-
feordt & gaTe W Wl W S Tow
¥ 9Ty & $% I & I oW X, IS d
¥ 1w ag g9 it § aw e w7
wTieT Y R AT ggeTw gt @ f\ mag
3% forr sl @ &9 F9 W@ )
T G IAXT AE ARAT | F AR AW
rerA s g o gt 0E
T F qry wA™ at Agr § R W
faredY g WA AT ¥ avay oY Srav §
A gy At IR W area Ag § T
fog v ag dw< & 1 g7 A=W AT
AW FRTEX I NH N
IAY I JaN T A fawdy & 1 G
R frery & S8 ©F W ¥ AT qT
o WY ag 'y ) o fomd sTw
7 ot w1 @ § e gk e g
fredt sz At =w wfe saw
Ty A et g oaw  fw
M ¥ AW F T ¥ gER
T ¥ w7 e 7E Ay fead &
W< ag ot 7 Frwrar §, Il w A W
astaR § e f W,
WA s R §, g Wl v m
o W R, TR, Wt e W
¥ §, 9 e g §, I A Wy
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vy T qud § 1 uTw e T #
oY e feafy §, & amwr g fo g &
fad s=fim soere A Rl
T 1 XF TRy Ty A AR
o §, sfer w wtid v §
at ¥ qgy ff feafr sl famre ot
oY, e T €1 T o fi wwx e
¥ W 78 A\E AT 39 A A
aTea wEAT §, ot gigwa wred
wWaa N arr F oy & E
Ay g aew fagre #1 wF-
fifex T wifeer w7, w1 fa f et
9T XA T 4T FAX 50 FATT F4
oA g we A g1 63T
- Wi g8 ¥ Nifer & 0@ 707 508
T I F W 9T ] AR 5 w0%
16 71 ¥ qrard) § ¥ -frgrd sy
W A W ¥ g §, wawd ¥
¥ 9T FE F, TH wEAwar ¥ w4
AT FAT Ag FY FL AT AL
¥ 7 g1 9T " & wwrdifea
g oifer £@ T A g W@,
wEe 7Y gy, A & adff awwar fw
oo At e @, faad s A &
i et N @ & 9y & Snr Wi
W@ TG T F qEF, AW N
qTH AT §, W A TAge W@ R,
WY 4 WRE g €, WU A "
& 1 fey s @ A fae
o &,z A g o A
far or §, foas a=% Wik w3
I wiw F FTHA AT I F AL
W § witfe 37 & fodr @mn @ s
wff frer gy &, ¥ Sifed W AT
ATeT ¥ A g a1 O A €
forer & ol Y s T 8, & W
TR AEMTRY, g
w § ot sy wgrew sy § e ford
¥ we wyr §, wfar ¥ WX owT g,
TR A AT Y

ey e § e §ow

o ¥ wrar §, 3w U ¥ v §
wgt & wr T 7 fyew &, qe A
foma, Iy 7 fam & gamw Wi frow
&Y ¥ T FT AT RT T & I
Y I W A E, A AW W
drnfedi & qaaer § 1 7Y I Aew
qerd T fadm, & AT g @
& FaT gr, TR A R Av w
grm, srafan agt g &t & g ?
T I 2o do gAY Wied ? v
IR W AT fEA Y W W e
wErd § 1 3w far & wmw ¥ s
ATEAT g—AWTFY WETeT, AT & wrewy
FFA@ET R I A ST TAN®
foy, gz 9w & w9 wew N
gamd F 9 & f=7i, gfy F€ serw
FOT TETE A AT F T8 AT qAH
ofcara &, 9 gvAw O @, 9 g,
T, gfamm, fre 53w, w8t 93
AT AT WA RTHT 7 98T §F @
&, w7 qF @1 §, qwET AT @, A
oI I AT @ 8, A & feew
IHEr 9 = 97 @ &, WifE w9 ¥
e foeew @y fear g &, @@ &
s fagre 7@ o7 wwar @, w@ ¥
=T IF oA 5 fage @ Yo
T §, W I A NT TT @R,
AT @ E | TF aTH AT@ AT
W& & FC I &L §, ITHL AT e
@, T T FORRE FATE
T ¥ g Ay fewaer o fea &
fir wTor YR # AT €€ @ W
Ta% fol oTod WA FEE A @
1 & wgAr argav §, wvmaf wgha,
T FI & ford dar 7 g, e
¥ frlr wr aan §, o ol wrr O
A ST AAFTIAY, FAAFETH
ot ir"uw famas v @ ?
¥ g% % aaw ¥ I 0w
¥ v &, W wTe T § s
a Wt wend & frd e § 1 wefad
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[ wwr wrw wye]
Waw faeew Wt @ v fgre i
FUTRRW Y 77 W A qwrawey K §,
I N ofeee O fs ¥ Tt
gy & v o 9, T , T
¥, gfcamom &, wre & ot ot s frdy
TEH! WIA TET AT E6 | W0 agT 9%
70 %o fres & wra X AT AT @ Y,
I A @ ww &
T X 72 To few w1 Wi
A EFT AT, T A A T
a¥r 58 1 &, ¥ ol e wirer fagre
¥ 165 %o fraew &, wax wRw ¥
120 %o frew & 1 wofed & wg
argen g v sraew w1 afe ww g
0 goror frwreET amgy € oY AW ®
ag Ate feeew ger T g ¥ v
fooa? it sygear Afay )

el aTw oEr 9% gEd (-
TY) AN A TA Y, TR I F
Ffer dar FwT wATT AT FT AR
¥ ax foar gor & 1 @ @ AW
foar o, 99 & for qaz aaim s
iw ), 2z & =, foxk dv A,
) ¥ w7 wRw fgar g fs wamer
e & fod & T TR #) w1
TGQT 7 &, T 9 AF T A hed
W TR #1 AT oA WAL F7 22
e wretee ¥ Arew ¥ 9w AT
Y IoX ¥ IoX WWTATET @A A War
=TT )

drerdy ara & ag g g g e
TgT 9T AT 9T qATAL EX @, 20 A9t
M e 0, W &
e ¥ S AMy T, fEew
i w, w o qeadfoee @,
et & whw w1 g awm gy, A
we mff gur 1 & wem g f fe

Twr # wrrar & ofvey & oy e g,
T ATC @ A ¥ o At fear
T wfegd | W e § e g
6 e, wiw W foRim Wit
foirmr @ fear war, wforiwe
A fivar ma, ot o wwt o fwfen
¥ gur, Sad WY darre agA wifed,
ag T a7 Tt o wrr wf o e
T {7 ¥ oo, ofow T £ & wroor
TG W g1 wr g Wk
IuT R F 77 gy § fo¥ div
|Te & g g §, e o il s
i s 7 gt § o fow ag wrd
TET feger B wwar A qdww
Ty A g ) A N T @ W
T # UKW qFE F AwWR
T ¥ AN frarar @ g gw Ay
¥ w1 wrgar g F Wk wre Ay §
fe xa™ ot gary Prew QY ke ¥ fly
frr TR BT ) 7T F o Frrererd
& fag aroer oY ¥ TOTH FIAT
o7 | WIS TgT O FAT ¥ qTAT A
b, ot w1 e agd DX I AAE,
R ot of R T e T
guw T8 & fr ogw ot fawTe ae
wafmat #Y frar @3, feamay o) fan
w% , 9T ¥ O 7 A AT AT g
7T &1 Efed 7 wata B g FE
¥ far ardf & wfaafra daw
), ¥a1 & wonfeater fawrr &1 agr
a3 Woar wifgy W Ay T AW
gt ¥ N ST AT | THY
foere ¥ T & fay g Wi
% wamn Wigde e & ot e
wifer, T & T P omw,
o @0 @ro, TAo Yo, o Hro
Fel-iiee @ ¥EE fewm aw,

fadr o, 7R ot o,
aw g ST gor g Wt § 1 Agh
O & wrow ooy frerey o Tower
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¢ wet vr ifer ¥ gro ol Pt
awy §, ¥fer ww v ¥ ey forw
ot & yew R AW F
by @ fora ot TR E, STy e
wft W, oFF 9T T AT FAY
& aforeity, agi T AT
T e o W | v @
qufl & SmA WY e aeqr Wy
AT AT g X FRA-CEEAT oY
WAqT ¥ ATQ 1 THY R T
g & 7X g o W W%
sAferal &t FATIT T AFAT § 1 W
gt Wy A A 9@ )

The Minister of State in the Minis.
1iry of Food, Agriculture, Community
Development ang Co-operation (Shri
Annasahib Shinde): We have suppli-
ed more rigs to the Bihar Government
than the Bihar Government asked
for,

St AT AW w37 T 6R
T & fgAar wAA wX R E oF
O 18 W@ wEfaay § oF 9
T gH Y v fode s w
i A qTE AT | AT qGT AT
g g WY gure s fagwa &)
Ay WY I fEwraT wX |

fwgm gfF wa &gy W
fage W1 wwrewer @ v ST
A §IY W W9 FF FERNA
& wegw ¥ wATY qgr W) feoard
W @R § feafa sad | v -
T an fage W Ny F@ § aw
g *t groer A A AT A
1804 ¥ w0 w1, IWH W GHw
&¥, aw gy gat ¥ ot o gEd
o graw gk i v

1706

N durAT  Cwr AT 4T A% W WY
feafr & wfr vt &1 & aved Sfirer
T W gl gEaEh

stegfymr (fgha) - dfi -
F7 qf@ar fageer g s @
figre mriiiz WY frEy Qe d?

ot waw wiw wqv: fage #
@ oy X @ ¥ g

dar ok § IEET AT £ & fay
ury frar v fage W wifgd
W A aeqT §T | WETH T OB
Y WO AT AT WA A w g
W WTY W WY ) an ar §F qrewy
et wiger g 6 ag Rew g oaly
fs  fagre ¥, ¥ mivat awfr
aft, fo= wrafmdl & we T g,
afer amei ¥ wowT feselt wd o
T awa Ay ¥ od fro

amdet 1



hon. Minister said that the rcqu!.re-
- mentg of rigs have been fully met.
My information is that they are de-
manding 150 boring plants, but at the
moment they have only 15 and even
these 15 are not in full operational
capacity. This is a wrong statement
by the Minister that the demands of
Bihar have been fully met,

Shri Annasahip Shinde:
pared to prove my
facts,

Shri Krishna Kumar Chatterji
(Howrah): Sir, I have carefully per-
used the Review of the food and
scarcity situation in India and the
statement of the hon, Minister which
has been circulated to ws, The hon.
Food Minister seems to have been a
bit perplexed to find himself perilously
facing the devil and the deep sea—
the devil of continuous droughts de-
vastating all attempts on the part of
the hard-working peasants to produce
food in the fields cultivated by them
and the deep sea of human conspiracy
to deprive the society of whatever
foodgrains are available in the country
by hampering all procurement efforts.
I want to save him from this dilemma
by suggesting certain concrete pro-
posals. ’

I have been listening to the gpeeches
delivered by my hon, friends from the
other side and I was finding it difficult
to persuade myself that this Govern-
ment hag been failing in its onerous
duties tp feed the people of India.
There is no gainsaying the fact that
there is scarcity of food, but when
our Deputy Prime Minister accounted
for all the economic ills because of
drought, I could not accept him fully.
The reason is that a drought is not an
abnormal condition in India. Droughts
have occurred in the past. Our plan-
ners might have been really lacking in
some wisdom when they did not guard
against droughts and floods in this
country.

It is a known fact that all our
attempls to grow more food have been

I am pre-
statement with
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frustrated by our inefficient adminis-
tration, I come from a State where
there is chronic scarcity at different
places—the State of West Bengal
Even in that State I have found that
most of the arrangements made by
Government for supply of seeds and
water to the peasants have falled
because the Administration had miser-
ably failed in the' implementation of
such arrangements, Seeds come at 2
time when there is no need for such
seeds for cultivation purposes. Water,
even in spite of the fact that Damodar
water is there, is not made available
to the peasants in time and it is given
when harvesting is done. These are
things which are to be looked into if
we really want to improve on the food
front.

Who will deny the fact that mil-
lions of people in this country are
on the border line of starvation? I
am in agreement with hon, Members
on the other side that millions of our
people are on the border line of star-
vation. Half-starvation has set in in
most parts of certain States, which at
one time had seen enough of food and
enough of cultivated products, But 1
have to point out that if we want to
improve the food front, we have to
consider also one fundamental fact
that in certain drought conditions we
have to build up a buffer stock for
feeding the people. We have not so
far made any attempt to build up a
buffer stock to meet the exigencies
of a situation when food will be scarce
in the country. That has been a great
blunder on the part of our planners.

Even the demon of devaluation has
caused immense injury to our food
front, because import cost has risen
very high with the result that prices
have gone up. Along with the rise
in food prices the prices of other
things have also gone up with the
result that the poor peasants are
suffering. The common man has not
the money to purchase food from the

market. Some hon. ~".mbers on the
other side have sug -'d that sub-
sidy should be stopped - those States.
I fully agree with the:: Unless the
subsidy is stopped the price of rice
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will go up and with the price of rice
going up the prices of essential com-
modities are bound to go up. There-
fore, I believe, in order to bring relief
to the people it is essential we should
consider the question of bringing
down the price of rice so that it may
be possible for all people, for the
poverty-stricken people, who have no
means, to purchase food in the open
market,

We have also found that in those
sreas where statutory rationing is
there, the rice supplied is of such poor
quality that the people can hardly
consume the rice supplied to them.
The quality is below the level of
human consumption at times, That
has also to be taken into account. It
has also to be remembered that if we
want to really safeguard against such
conditions in the future, then the
Government will have to think about
making the Fourth Plan agriculture-
oriented. Unless the past mistakes are
rectiied we cannot progress. I am
one of those who feel that big mis-
takes have been committed in the past
in the matter of planning. In plan-
ning for heavy industries and big stee]
plants we have forgotten the need of
food production in this country with
the result that millions of our people
are facing starvation today. It may
be due to the mistake in our initial
stages of planning but if the Fourth
Plan is agricultural-oriented probably
we can remedy the situation, Even
though it is late, it is better late than
never,

If you permit me, Sir, to say this
without offending the Members of the
other side, may I say that after the
general elections when the non-
Congress Government came into
power in West Bengal we found a
peculiar phenomenon.

17.30 hrs.
{Mn. Drrury-Sezaxer n the Chair]

‘Though statutory rationing was pre-
vailing in Bengal, in the streets of
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l'.';'l;utta. rice was beiineg sold without
hindrance. People were surprised
how such stocks of rice could come
out when rationing is there. Some
people were saying that probably the
hoarders had some connection with
the Government that has come to
power, so the hoarded rice is coming
out without fear of being caught by
the police or any other measures being
taken against the hoarders. This is a
peculiar phenomenon that we are wit-
nessing in West Bengal in the matter
of food.

I.am very sorry to say that in the
review of the scarcity situation in
lnflia the Food Minister has only
briefly referred to the needs of West
Bengal. In fact, he has not suggested
in what way he is going to meet the
requirements of Bengal.

Mr. Deputy-Speaker: As it is half
past five, we have to take up the half
an hour discussion. The hon. Member
may continue his speech tomorrow.

17.32 hrs.

INDO-CEYLON AGREEMENT*

Shri Umanath (Pudukkottai): Mr.
Deputy-Speaker, Sir, this question of
the 1mplementation of the Indo-
Ceylon Agreement of 1964 has been
hanging fire ever since 1964, This
House expressed its concern on the
question of delay in implementing this
agreement for the past three years,
and this was expressed in a half-an-
hour discussion on the floor of this
very House in July 1986, After three
years, a Bill has been introduced in
the Parliament of Ceylon, which has
gone through the first stage and is
now before a Select Committee.

At the very outset I want to make
it clear that by this discussion I do
not mean any offence to the Govern-
ment or Parliament of Ceylon. But

*Half-gn-hour Discussion.
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since the Bill before the c.mruun.
ment is supposed to be in pursuance
of the implementation of this pact, to
which we are also a party, I only wish
that our voice, the expression of our
views, may be taken into considera-
tion. Because we are a party to the
agreement, if there are any provisions
in the Bill which are not in eonson-
ance with the sapirit of agreement,
naturally we are entitled to express
our views. I am doing this so that these
views on those gquestions may be
taken note of by the hon. Minister of
External Affairs, Shri Chagla. I would
first make a request that he makes a
visit to Ceylon as early as possible,
Instead of merely depending on cor-
respondence, let him meet the Govern-
ment representatives there and discuss
with them and pursue the matiers or
points which I am going to raise here.

While going through the provision
in the Bill regarding the grant of
Ceylon citizenship on the so-called
stateless in Ceylon I find that no stan-
dards or criteria have been laid down,
or provided, in the Bill which is
before the Select Committee of the
Ceylon Parliament. That provision
says that the final decision on any
such application rests with the Minis-
ter concerned. If such an application
is rejected, the applicant cannot have
recourse to a court of law. It is speci-
fically provided in the Bill that no
applicant can go to a court of law if
he feels that his application for
citizenship is unjustly rejected. In my
view, this denial of right to appeal to
a court has dangerous implications. I
am saying this because of past experi-
ence. In the past a large number of
citizenship applications were rejected
and when the applicants went in
appeal to the Ceylon court and the
Privy Council, thousands of rejections
made by the Government of Ceylon
were gquashed not only by the Ceylon
courts but also by the Privy Council.

Referring to these judicial pro-
pouncements in the past the Hindu
dated the 8th December, 1966, in its
editorial has written:

Jmln-cwlan- wuwantm mmn&.y--:m

ment’s dealings with citizenship
applications of people who had
spent generations in the island
toiling and building up its
wealth.”

This is the remark made by the Hindu
in its editorial,

So, we must prevail on the Ceylon
Government that.the manner and the
proportion in which different age
groups must be accorded citizenship
must be carefully settled by mutual
negotiations. During such talks, I
submit, we must insist on providing
for appeal to courts on such applica-
tions.

Then, I come to the question of
minor children. If an applicant’s
application is accepted and he is regis-
tered as a Ceylonese citizen, if he has
got minor children, a similar applica-
tion has got to be made on behalf of
the minor after he attains the age.
Then again it is left to the Minister
concerned to accept that or not to
accept that. This provision will bring
about very inhuman situations because
after the child attains the age an
application is made and it being
entirely discretionary if the Minister
thinks that he is not fit for accept-
ance, if jt is rejected, the child will
be separated from the parents. All
sorts of unhappy results will ensue,
So my suggestion in this matter will
be that our Government must pursue
and see that the Ceylon Government
accept the position that with regard
to minor children, citizenship confer-
ment will be automatic on their attain-
ing the age. There should not be any
separate application procedure so far
as they are concerned.

Then, there is a provision for a
separate register., In the latest Bill
the provision says that those granted
citizenship will be entered in a special
register, called the Indo-Ceylon Agree-
ment Citizenship Register. The Ceylon
Government may say how it is mate-
rial whaether they are on this register
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or on another register so long as their
voiing rights are given to them and
they get all the voting rights as any

apprehension {s whether this separate
citizenship register is meant for the
purpose of separate electorateg being
constituted in future; whether for this
purpose this separate register is being
thought of. That is my apprehension.
I make it plain. Let us not forget a
bit of history in this respect,

Till 1848 there were no Stateless
people in Ceylon. All those people
who are called Stateless now till 1948
were citizens on a par with Sinhalese,
with Ceylon Tamils and with the
Muslims. These very people who are
now called Stateless were equal
citizens. They were British cilizens
on a par with all other sections of the
people with the right to vote also.
There was absolutely no distinction.
There were no Stateless people in
Ceylon till 1948. In fact, in 1947, if
I may bring to your mind, the elec-
tions were conducted under the new
Constitution with some restrictions
and these people who are now called
Stateless had franchise and they voted.
So till 1848, when full independence
was declared in Ceylon, this category
of Stateless people was not there in
Ceylon and they were equal citizens.
Now they are singled out and deciti-
zeniged after Ceylon was granted
independence. This is the position.
That is why, in this background my
apprehension is, whether it is intended
or not, this maintenance of a separate
citizenship register for these people is
meant to politically quarantine them.
This is my apprehension. I express it
plainly. Is it meant to politically
gquarantine them so that later on sepa-
rate electorates may be constituted?
Is this register now being provided
for for this purpose? They must be
placed on a common citizenship list,
& common electoral roll, and there
should not be any separate electorates.
This is an important question on
which our Government must nego-
tiata with the Ceylon Government.
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Then, with regard to repatriation, 1
find from the provisions of the Bill
that there are compulsions. Our
understanding so far about repatria-
tion in pursuance of the agreement,
whether to opt for Indian citizenship
or subsequent repatriation, was that
it shall be voluntary. That is our
understanding so far as the agreement
that has been signed is concerned. But
in the Bill, it is stated that imme-
diately, on conferring of Indian eiti-
zenship, if a person belonging to the
Stateless category is given Indian
citizenship, he becomes liable to re-
patriation and he becomes liable to
arrest and deportation at any moment.
They may argue that they can give
them resident permit. But resident
permit is a thing which is entirely
discretionary on the part of the Gov-
ernment. So, in pursuance of that, if
the Ceylon Government says to the
Master of the ship or the Captain of
the aeroplane that these people must
be taken there, they must obey and,
it they do not obey, under the new
Bill, they can be fined or they can be
detained. If the flne is not paid by
the Master of the ship or the Captain
of the aeroplane, then the ship or the
aeroplane can be sold and the fine
recovered that way. That is why I
say, the manner in which the repatria-
tion is to be undertaken, the essence
of it is force, compulsion, which is
contrary to the agreement which says
thet it must be voluntary. So, I sub-
mit that such forcible repatriation
should not be there. We must also
prevail on the Ceylon Government
that the manner and the proportion
of age groups for repatriation must
be mutually settled.

Further, I submit that the number
of people we take must be subject to
a similar conduct on the part of the
Ceylon Government. As far as confer-
ment of Ceylon citizenship is con-
cerned, they must take a certain num-
ber on whom they will give Ceylon
citizenship. Then also, it must be
subject to their gimilar conduct.
Otherwise, it will be one-sided. But,
1 understand, about 8000 so-called’
Stateless people have already been
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iven Indian citizenship even before
any legislation has been passed for
giving Ceylon citizenship on the State-
iess people. So, we are doing it one-
.sided, The hon. Minister must take
into consideration this point also.

Then, I understand, they are bring-
ing anoiher legislation to provide for
identity cards for all the citizens in
Ceylon, both Indian citizens and
«Ceylon citizens. I do not know
whether 1t is contemplated or intro-
duced but they are bringing another
legislation to provide for identity
«ards for all the citizens, If this
legislation is passed, the disadvantage
will be that about 1,50,000 so-called
Stateless people who are outside the
purview of this pact will suffer Their
future is yet to be discussed and
negotiated. They are neither Indian
citizens nor Ceylon citizens. What
will be their position? What will be
the position of those who do not come
forward to apply for Ceylon' citizen-
ship or Indian citizenship? This is a
serious matter. If this legislation pro-
viding for identity cards is passed, a
big section of people will be left over
and nobody will be responsible for
them and very bad things and un-
happy things will occur.

Now, I come to the question of
-tehabilitation. The question of re-
habilitation is gong to be a huge
affair. I would like to know what
has been done because lakhs of people
are involved in that. It is a huge
‘mass of humanity that is going to be
uprooted and mostly they are planta-
tion workers coming mostly from
Ramnad district and Tiruchirappalli
distriet with a few from other dis-
tricts. In regard to Burma refugees,
some provisions about loans and other
things were made. This sort of loan
scheme and other things will not help,
-a huge mass of humanity who were
living there for generations if they
are to be uprooted and brought over
here. This sort of loan scheme and
wother things will not do. I under-
-stand from the papers that Mr, Thon-
salaman, the President of the Ceylon
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Indian Workers Congress, approached
our Prime Minister in July last year;
he came here and met ‘our Prime
Minister. His submisaslon was that
50,000 acres of cultivable land must
be immediately arranged for these
people if these people are to be taken
over here, if nothing serious should
happen to them. I would like to know
from the hon. Minister what their
proposals are and what arrangements
have been made and what schemes
have been formulated with regard to
this huge mass of humanity,

In conclusion I would like to know
from the hon. Minister his reaction
to some of the provisions which are
the key provisions; I have not gone
into all the things, but on the crucial
things which I have stated here, I
would like to know his reactions,

Then I would like to submit that
the Bill was introduced only just
now, but 1t was published long before.
I would like to know from the Gow-
ernment Wwhether the Government
have gone through this Bill which
was published long before, whether
we had approached the representa-
tives of the Ceylon Government even
before 1t was introduced in the Ceylon
Parligpent and made our submissions
and given our reactions and proposals
If any contact was made, if any
negotiation was made, I would like to
know what proposals were made on
these provisions by our Government
and what were the reactions of the
Ceylon Government and all that,
Answers to these gquestions are very
important because a news item that
appeared recently gives the impres-
sion that these provisions have the
consent of the Government of India.
I am quoting from The Hindu dated
15th October, 1086

“The Prime Minister, Dudley
Senanayake, is understood to have
informed his Cabinet colleagues
yesterday....”

That is, 17th October, 1966,

“....that negotistions between
India and Ceylon which lasted for
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over an year and a balf had
resulted in complete accord....”

in complete accord....

“ .. over the manner in which
the 1964 Indo-Ceylon Agreement
on granting of Ceylon citizenship
to people of Indian origin shouid’
be enforced.”

note the words ‘complete
accord over the manner’ in which this
agreement has got tp be implemented,
It meang that the manner of imple-
mentation envisaged in the Bill has
our Government's consent because
previously it is said, “over the manner
in which the Agreement.... should
be enforced”. Following that jews
item, this Bill comes. This gives ihe
impression—in Tamilnad lakhs of
people think—that all the provisions
in that Bill have got the consent of
our Government ang 1t has brought
about serjous rcactions. I would like
to know from the Government not
only the reactions of the Government
on these provisions, but also their
plans of rehabilitation, and their re-
action on the above news item which
says, which implies, that our Govern-
ment has given consent to the main
provision of the Bill. F.a=lly, I
would request the hon. Minister for
External Affairs, Mr. Chagla, not to
resort to mere correspondence and
would make an appeal to him 1o take
the earliest occasion that he can find
to visit Ceylon, meet the Prime Minis-
ter there—because now it is in the
Select Committee stage—and have
negotiations on the basis of some of
the important things which will affect
lakhs and lakhs of people there and
which will have its own repercussions
in our own country, I hope the hon,
Minister will respond to my appeal.

Mr. Deputy?Speaker: Mr. C. C.
Desai, Normally we allow only ques-
tions, but I am making an exception
in the case of Mr, Desai because he
was formerly the Hign Commissioner
for India in Ceylon. He would like
to make a few 3
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Shri C, C. Desal (Sabarkantha): 1
am very grateful to you and to the
House tor giving this indulgence to
me. I am Speaking on the subject
because I happened to be the High
Commussioner for India in Ceylon
during the first Indo-Ceylon Agree-
ment of 1954. After that, this ques-
tion of Statclessness arose. We had
negotiations with the Ceylon Guvern-
ment. The Ceylon Government did
not accept our proposals for division
of the people of Indian origin In
Ceylon between what we call the
Ceylon nationals and Indian nationals.
Thereaiter, we declared that all these
people were not Indian nationals, but
they were people of Indian origin
resident in Ceylon and, therefore,
were the rriponsibility of the Ceylon
Government. This is how this condi-
tion of Statelessness came into exist-
ence. After that, 1 do not see any
recason why the Government ghould
have gone ahead and entereq into an
agreement dividing these pcople and
forcing Indian nationality on 350.000
peuple because if we did not make
this agrecment, the result would
have been that all these people
would have remained in Ceylon.
They could not leave Ceylon be-
cause they were Stateless people and
no person can leave the shores of
Ceylon without travel documents
issued by the Government of that
country. If they issued the travel
documents, they would become Cey-
lon nationals either by implication or
otherwise and if they did not issue
the travel documents, they could not
leave Ceylon and sooner or later the
entire million people would have re-
mained in Ceylon and would have
becn the responsibility of Ceylon and
would have been absorbed as Ceylon
nationals. By this particular agree-
ment, Government have now taken the
onug or the responsibility of forcing
Indian nationality at least on about
550,000 people. Supposing many of
these people do not wish to be Indian
nationals, how are you going to ‘ske
these 5.50.000 people? On what basis
are you going to force this nationality
on these people—I would not cail
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them Indians, but people of Indian
origin resident in Ceylon? That is
where the agreement has gone wrong
angd that ig going to create trouble. It
ig all right tor the Ceylon Government
because they have got the nationality
law, and they have got the citizensmip
law. They can relax the citizenship
law and take additiona] people as
Ceylon nationals, for instance, about
3,50,000 people under the agreement.
But how are the Indian Government
to enforce or to 1impose Indian
nationality on unwilling people resi-
dent in Ceylon? That is what I would
like to know. How is this agreement
going to be worked on those people?
They want to live in Ceylon. They
are essential to the economy of Cey-
lon. They have been there for over
a hundred years and they are not
Ceylon nationals because of the strict
operation of the Ceylon nationality
law. But sooner or later they will
have to be recognised and adopied as
Ceylon citizens. $So if we did not
make this agreement, it seems to
me that the entire one million people
would have remained in Ceylon and
would have been absorbed in Ceylon
and would have received Ceylon citi-
zenshup sooner or later.

That is why this agreement 1s rcally
faulty and it has now imposed on the
Indian Government the responsihility
of imposing, Indian nationality on un-
willing people who have made their
life and who have made their entire
livelihoad in Ceylan,

Skri Seshiyan (Kumbakonam): The
late Prime Minister Shri Jawaharlal
Nehru was very pointed and correct
in one thing when he said:

“There is a history behind the
settlement of Indians in Ceylon,
which goes far back. It ig not a
new law and because of that the
Government of Ceylon cannot dis-
pose of it merely by saying it Is
just their lookout and nobody
else’s.”

In view of the latest pact that has

been entered into between India and
Ceylon, whereunder India has accept-
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ed to repstriate about 523,000 people,
1 would lke to know from the hon.
Minister of External Affairs how this
number is going to be arrived at
namely 8,25,000, If it falls short by
one lakh or twe lakhs, are they going

patriation? I want a categorical and
clear answer to this question from the
hon. Minister about how these 5,25,000
people are going to be repatriated,
and whether there would be any ele-
ment of compulsion or whether it
would be on a voluntary basis,

Bhri 8. Kandsppan (Mettur): The
Gevernment of India who have always
concerned themselves more with the
implementation of the will of the
majority than with the protection of
the rights of the minority have com-
mitted the same blunder in dealing
with the question of citizenship of
the Indians in Ceylon. They have
nerther understood the history of it
nor the present predicament of the
people living there.

I would like to have two clarifica-
tions from the hon. Minister. Firstly,
1 would like to know whether the
repatriation would be voluntary or
compulsory. This is g very vital thing
to which the preceding speakers have
all referred.

In this connection, I would like to
bring to the notice of the hon, Minis-
ter that the policy of Government as
stated on the floor or this House be-
fore wag that it was going to be
voluntary and not compulsory. 1f 1
remember aright, in December, 1864,
when Shri C. S. Jha, the Common-
wealth Secretary was dealing with
this matter he had a talk With the
officials of the Ceylon Government,
and he made it clear to that Govern-
ment that it should be on a voluntary
basis. Later on, when we put ques-
tiong on the floor of this House, Shri
Lal Bahadur Shastri and the other
Ministers concerned had made it clear
that # would be on a voluntary basis

and not on a compulsory basis.
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In this respect, I would like to read
out what had appeared in The Hindu-
stan Times dated the 25th April, 1985.
The exiract relates to what Mr.
Senanayake had said on the floor of

the Ceylon Parliament. This is how
it reads:

*The decision was to get the
people to decide on a voluntary
basis and if it was difficult to reach
the numbers specified in the Pact,
then the Government were to de-
vise ways and means to reach the
required figures.”

This means that if the number could
not be reached on a voluntary basis,
they had to devise ways and means to
reach the required figures. I do not
know what the ways and means are.
So, I wish that Government make
their policy clear as to what these
ways and means are and I hope that
they would see to it that those ways
and means are not compulsory Then
to my second point. . ..

Mr. Deputy-Speaker: The hon.
Member should only put a question
or two.

Shri 8, Kandappan: I am asking
for a gecond clarification. ..

Shri Nambiar (Tiruchirappalli):
The first was a question, and now it
is seeking clarifieation.

Shel 8. Kandappan: There should
not be any separate register kept
there for those who remain as
nationals of Ceylon, If there is a
separate register for such people, then
ac*ually they will be different
fram the citizen of Ceylon and treated
as second-grade or third-grade citi-
zeng or whatever it is. This is a posi-
tion we should not accept.

1 am asking for these clarifications
because it was the policy of the Gov-
ernment of India befor~ that repa-
triation should be on a voluntary basis
and there should not be any separate
register kept for persons of Indian
origin who would be accepted g» Cey-

lon citizens hereafter., I would like
to know whether our Government are
sticking to these two principles, or
they are going to yield on these.

Shri P. Ramamurti (Madurai): In
view of the fact that it was stated
that only the broad principles were
laid down in the agreement and the
manner in which the agreement was
to be implemented was subject to
negotiations between the two Govern-
ments, and in view also of the fact
that the Ceylon Government has actu-
ally come forward with this Bill as
early as October 1888, will Govern-
ment explain why it is that thev did
not come before Parliament and tell
us what exactly has been the courss
of negotiations and if any agreement
had been reached, what were the
terms of that agreement with regard
to the manner in which the original
agreement was to be implemented?
Tt is now more than six months since
this Bill has been on the anvil and
therefore. why is it that the Govern-
ment have not placed before Parlia-
ment their reactions to this Bill? Also
hereaf'er at least will Gavernment
come forward and report to Parlia-
ment their reactions and also the
progress of the negotiations from
time to time?

Shri G. Viswanathan (Wandiwarh):
Are Government aware of the fact
that the Government of Ceylon wants
te reduce the numerical strength of
the Tamils so that it can implement
the ‘Sinhala only’ policy without much
resistance and that many lakhs of
people have been dubbed Stateless in
pursuance of this policy? If so, what
positive steps are thev going to take
to remedy the situation?

Shri V. Krishnamoorthi (Cudo'ia-
lore): This is a problem coneerning
the lives of several lakhs of people
of Indian origin in Ceylon, Anyway,
an agreement has been reached. T am
not entering into the bona fides or
correctness of the agreement. But we
have to Implement it in the correct
way, Yven this agreement is being
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violated by one of its authors, Mrs.
Bandaranaike, We feel extremely
sorry about it. I understand the hon.
Minister is likely to visit Ceylon. Will
he take up the matter and see that
the agreement is implemented in its
spirit without taking any vengeance on
individualg while considering applica-
tions? Also will the Minister—apart
from this agreement—utilise his good
offices to register all others left in
order to strengthen the economy of
Ceylon?

Shri 8. K. Sambandhan (Tirutam)-
In the most unfortunate part of this
agreement there is the clause relating
to 150,000 people . It has been men-
tioned that the fate of these people
will be the subject matter of a sepa-
rate agreement The Ceylon Govern-
ment is not implementing the present
agreement itself either in spirit or
even in letter Will this Government
pevail upon the Ceylon Government
to grant citizenship to these 150000
people also along with the other
300,000 people?

Shri Bal Raj Madhok (South Delhi):
While endorsing the observations and
suggestions that have been made just
now about this agreement, I would
like to know from the hon Mimsier
whether this is going to be the model
of our agreements about overseas
Tndians or persons of Indian orimn
Living in other rountries I ask this
question because durire mv recent
tour of Sou‘'h East Asian countries,
a numbher of people expressed to me
their fear ‘lhis is the treatment vou
are going to mete out to people of
Tndian origin in Lanka’ “Is the same
fate going to be given to us? So a
specific assurance should be given that
one of the objectives of our foreign
noliey is to protect the rights of over-
sras Indians and the people of Indian
origin Will that be kept in mind
while dealing with the other coun-
tries”

18 hrs,

Shri Namblar (Tiruchirapalli): May
1 know whether the Government of
India had drawn the attention of the
Ceylon Government to the fact that
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the Bill that they had introduced in
the Ceylon Parliament did contain
provisions contrary to the azreement
reached between the two Govern-
ments on this issue, and if so: (a)
what were the specific points raised
by the Government of India, (b)
what are the pomts still left unre-
solved, (c) whether the Govern-
ment ot India did not at least request
the Ceylon Government to wait for
implementation of the provisions of
their legislation till the outstanding
issues are seitled by both parties
through further negotiations, and (d)
that a large number of Indians in

Ceylon would not be repatriated till
then?

The Minister of External Affairs
(Shri M. C. Chagla): The question
we are discussing 18 a difficult and a
complicated one It is a very human
question, where hundreds of thousands
of people are affec'ed, and I am very
7lad that the debate has been carried
on with greai restraint.

Another important fac‘or 1s that we
are dealing with a legislation which
1s pending before 1 rovercien legis-
lature of a friondly country, and I am
glad that my hon friend who was
1csponsible for this motion showed
consider 1hle resttaint in drawing my
attention to what he thinks are certain
flaws in this legislation But we
should make it clear to the Ceylon
Government, and this will receive
nablicity, that we have no intention
in any way to interfere with the
sovereign 11ghts of the legislature of a
friendly country.

Shri Umanath: That is why I said
that in my introduction,

Shri M. C. Chagla: That is what I
am saying. My hon. friend showed a
good deal of restraint because this is
a very difficult and Jelicate matter,
and I do not want the interests of our
fellow-Indian citizens, those who are
of the same origin as ourselves, should
be affected by anything that is said on
the floor of the House.

Now I shall deal with certain speci-
fic questions, Let me first say this,
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A comment was made by my hon.
friend who was once the High Com-
missioner in Ceylon that we have

made a mistake in entering into this
agreement, T demur to that. I think
this is the best agreement that could
have been arrived at, and I think we
should pay our homage to Shastriji
for having made this agreement possi-
ble. It was a difficult subject, a large
rumber of people were involved, and
T do not think my hon. friend is right
in raising a doubt as to how we are
going to force Indian citizenship on
§00-0dd thousand people whom we
have agreed to take.

If T may read the specific provision
of the agrcement, it is not a question
of forcing citizenship This is what
the agreement says The total num-
ber is #75,000; 300000 of these per-
sons, together with the natural in-
crease in their number, will be grant-
ed Ceylon citizenship by the Govern-
ment of Ceylon; the Government of
Tndi» accept repatriation to Tndia of
525,000 of these persons, to get or with
the natural increasc in their number;
the Government of India will confer
citizenship on these persons.

Tt has been understood so far that
rep | iation will not be compulsory, it
will he voluntary. We will try and
nersuid: these people that if they do
not eome back to India; they will not
-get citizehshio jn India, and if they
do not also get Ceylon citizenship they
will be stateless without rights of any
citizership. 1f people come to India, I
am sure they will want to acquire
citizenship of this country. There-~
fore, I do not envisage any difficulty
in regard to this.

Shri Manoharan (Madras North):
May I ask for a clarification with your
permission? According to the agree-
ment, 525000 people are to be
repatriated and 300,000 people will be
given citizenship rights. but in im-
plementing that I want to know whe-
ther the Government of Tndia has

. carefully considered this, that if those
people who are not  willing to come
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to India are included in the §25,000
and if those people who somehow or
other want to come away to India are
included in 325000 and if that
happened it will ultimately result in
their driving away of the entire Tamil
sPopulation. What are we going to do
about it?

Shri M. C. Chagla: Let us not go
too far. The agrecment also provides
that the Government will accept re-
patriation. of persons within a period
of filteen years; it is not as if this
number will be repatriated tomorrow
or within one or two years; it would
be spread over 15 years.

I was asked: what about the imple-
mentation? The Ceylon authorities
have been co-operating with India; a
joirt committee consisting a repre-
sentatives of both India and Ceylon
had been set up with Headquarters at
Colombo for the implementation of
the agreement. The Committee has
been meeting and discussions have
laken place regarding calling of appli-
cations for the Indo-Ceylonese citizen-
ship and other connected issues like
t-ansfer of assets, travel facilities, etc.
The Bill is still before the Select
Committere. There is this joint com-
mittee 1 am sure representations
w1 be made by the High Commis-
sioner and by us as to proper provi-
sions to be included in this Bill, I
want to tell thic House that the pre-
sert Ceylon Government 1is very
sympathetic to this question and I
have nn doubt in mv mind that the
Government there w.ll do eve-vthing
possible to help solve this problem.

On the question of rehabilitation. 1
want to make this rlear. We consider
the prob'em of rehabilitation of these
people who are being unrooted
in a sensc and who have lived there
for a long time and returning to their
mother country as a national nrablem
Tt will not be the problem of Madras
or of Kerala but it wil' he a national
problem. Our High Commissioner has
already issued a notification informing
the people there as to what facilitieg
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we will try to give. I want to assure
the House that we will see to it that
they do not suffer in any way by
leaving Ceylon and coming over to
india. H anything we wil try to
see that their lot is improved and,
not made worse. As I said earlier, it
will be a national problem and it will
be the duty of the Government of
India to see that they are properly
rehabilitated in this country.

A point was made by my hon.
friend—it is a valid point and we wil
consider it about the citizenship pro-
vison. I have looked at the provi-
sion of the Bill which gives absolute
discretion to the Minister and the
jurisdiction of the court has been
ousted. I made a note of this and we
will see what we can do about this
matter. Another point made by him
was about the mutual agreement about
the ages and groups, how they should
be repatriated There is the joint
board sitting there; they will consider
this question As right’y pointed out
by the hon Member, the present posi-
tion is that a decision has been taken
to rcpatriate 9000 Indians and they
will accept Indian citizenship. All of
them have not yet come; some of them
have come back to India We asked
the Ceylon Government to confer Cey-
lonese citizenship in their turn on an
equal number or a p-oportionate num-
ber. The answer given was that
whereas we in India can confer citi-
zenship under our Constitution, they
cannot do it under their law. That
is precisely because of that they intro-
duced this legislation so that as soon
as the Bil' was passed, they would
be in a position to confer Ceylonese
citizenship on an equivalent number
o~ proportionate number as laid down
in the agreement

As regards minor children, T again
see the validity of this point. If once
a person is declared a Ceylonese citi-
zen, his minor children should also be
automatical'’y Ceylonese citizens, as in
India. Tf I am an Indian. my minor
children should also be Indian citi-
zens. I see the force of that point.

As regards seperate register, we in
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this country know the terrible effect
of separate electorates. Tf ane thing
was responsible for the partition of
this country it was separate electo-
rates. It was the Machiavellian device
that was introduced by the British
Gevernment to separate the two com~-
munities. In the correspondence
between Shaatriii and Mrs. Bandare-
naike, Shastriji made it perfectly clear
that it is understood that the Indian
citizens will not be put in a separate
electorate. After all, the idea is that
there should be integration and you
cannot have integration if you ireat
the citizens as second class citizens
or you put them in separate water-
tight compartments This point of
view has been fully pressed upon the
Ceylon Government.

I may point out, and I am very
happy to inform the House that as far
as the 1963 elections were concerned,
the election was held on a common
electora' register. The last election in
Ceylon in 1965, was held on g commen
electoral register and not on a sepa-
rate regster.

Bhri Umanath: These stateless peo-
ple have not been conferred Ceylonese
citizenship yet The question will
come only after conferment of Ceylo-
nese citizenship under the pact.

Shri M. C. Chagla: I will look imtd
it. In the 1865 election, during the last
election, all the citizens were on 2
common electoral register; where they
were of Tndian origin they were all
on a common register. There gre today
Ceylonese citizens who hail from India,
from Tamil Nad and from Kera'a. But
in, the last election, there was a com-
mon electora]l register We hope, we
sincerely hope, that this will continue
for the future elections and there will
not be a separate electorate set up for
peap'e of Indian origin.

Shrl C. C. Desal: What is the pre-
sent thinking of the present Ceylon
Government on this particular issue?

Shri M. €. Chagia: Discussions are
going on. As I sald I de not. want to
say wnything which would embarrass
the Ceylom Government which is very
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friendly, which has got & strong op-
posttion to face; a Bill ig in the Belect
Committe¢, S0, the less we say, the
better it will be for the Indian case.
I was really trying to persuade my hon
friend not to press this discussion, but
he said there were important matters
which he wanted to discuss and I bow-
ed to his wish and to the wish of the
hon. Speaker who has admitted the
discussion.

Shri Namblar: It is done in & very
cordial atmosphere,

Shri M. C, Chagla: I agree: ] want
that atmosphere to be kept up. Now, 1
think my hon friend said something
about which I do not know frankly: he
said they were contemplating legisla-
tion under which every citizen will be
compelled to have an identity card. I
will enquire into this; this is the first
time I hear of it. I do not think it is
likely, because no country likes to
compel its citizens to produce an
identity card unlesg it 15 a completely
police state which Ceylon is not.

Shri C, C. Desal: It was contem=-
plated even in 1854 by the then Ceylon
Government; jdentity card for every-
body.

Shri M. C. Chagla: My hon. friend
Shri Madhok said that he is very wor-
ried about the effect this agreement
and this legislation may have on peo-
ple of Indian origin in other countries,
on Indians overseas. This agreement
was signed to meet a specific problem
that arose in Ceylon where a large
number of people were from India, as
my hon. friend knows, who settled
down and worked on the tea estates
and so on. Their number increased.
Ceylon is a small country and we have
to solve this problem. As I said, on the
whole, the solution has been very
good.

As regards Indians overseas, they
fall in two categories; there are Indians
who have taken citizenship of the
country to which they belong. And
bur principle is that having become
citizens they should owe loyalty to
their own couniry although they

should not forget the culture of their
motherland. For those who have not
taken that citizenship and who still
remain Indian citizens, surely the res-
ponsibility is ours, I can assure the
House that we will not be wanting in
gving a sense of security and protec-
tion to those Indiang who still retain
the Indian citizenship. We have a right
to tell the Government of any parti-
cular country that these are Indian
citizens and their security shou'd be
looked after.

Coming to my friend who had a long
list of points (a), (b), (e), (d) ete. he
will excuse me if I do not answer all
of them. But the substance of the
matter is, have we drawn the attention
of the Ceylon Government to the de-
foets in the legislation? Suppose the
Ceylon Government were to draw our
attention to the defects 1n a Bill pend-
ing before this House; we will certain-
ly resent it

Shri Umanath: But if it is in pursu-
ance of an agreement with the Ceylon
Government, they can point out

Shri M, C. Chagla: This has to be
done tactfully and diplomatically, We
cannot publicly announce it in Parlia-
ment that we are protesting against it.

Shri Umanath: We also do not want
that to be done.

Shri M. C. Chagla; As I said, we have
our High Commussioner in Ceylon and
we have this Joint Committee there.
They are constantly in touch with
the Ceylon Government. They are
watching the progress of the BilL Na-
turally we are putting forward our
point of view and trying to see that the
agreement is implemented in the
spirit in which it was signed.

Shri Umanath: There is complete
accord on the manner in which it is to
be implemented. But the question is
whether the Bill is in complete accord
with it.

Shri M. C. Chagla: Where the Bill is
in accord with it, we agree. To the

extent that it is not in accord with it,
we will certainly draw their attention.
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Shri P, Ramamuetli: Why not in-
lform Parliament about the accord on
the manner of implementatijont We
are entitled to know it Are we to de-
pend on press reports which may or
may not be authentid?

Shri M. C. Chagia: He will realise
that the Bill 15 still pending. We can-
not have a discussion on it

Shri P. Ramamurti: Not a dscus-
sion We want mnformation only

Shrl M, C. Chagla: Even the infor-
mation will affect the fate of the Bill
We have seen in the papers that there
18 a lot of opposition to this Bill there
and the Ceylon Government 15 doing
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is best, Let ug try to psirengthen the
hands of the Ceylon Government,
which 15 sympathetic to us,

The hon. member suggested that I
should go to Ceylon myself 1 will try
to see if I can go as soon as possible

Certainly when I go there, 1 will
convey to the proper authorities the
feelings expressed in this House

18,18 hrs.

The Lok Sabha then adojourned till
Eleven of the Clock on Thyrsday,
March 30, 1867/Chastra 9, 1888 (Sakci

LS—3- 5-67—0870.



